10th March 1928
THE

LEGISLATIVE ASSEMBLY DEBATES

(Official Report)

Volume 11

(8th March to 27th March, 1928)

SECOND SESSION

OF THE

THIRD LEGISLATIVE ASSEMBLY, 1928

DELHI
SOVERNMENT OF INDIA PRESS
1928



CONTENTS.

VoruMme I1—8th March to 27th March, 1928.

Pagss.
Thursday, 8th March, 1928—
Message from the Council of State . ... 1159
The General Budget—General Dlscusmon—concla’ ... 1159-94,
1196-1219
Statement of Business ... 1195
The Steel Industry (Protectlon) Bill—Presentation of the
Report of the Select Committee . ... 1195
Saturday, 10th March, 1928—
Questions and Answers ..o 122133
Unstarred Questions and Answers ... 1134-39
Motion for Adjournment—Lockout at Llllooah on the East
Indian Railway—Ruled out of order . 1239-41
Motion for Adjournment—Announcement made by I'[ls Excel-
lency the Commander-in-Chief on the 8th March, 1928, in con-
nection with the Report of the Sandhurst Comm1ttee—Leave
ted .. 1241-44
The Indian Terrltona.l Force (Amendment) BllI—Presentatlon
of the Report of the Select Committee 1244
The Auxiliary Force (Amendment) Blll—Presentatlon of the
Report of the Select Committee 1245
The Indian Succession (Amendment) Bill—Presentation of
the Report of the Select Committee ... ... 1245
The General Budget—List of Demands—

Demand No. 16—Customs— ... 1245-83
Abolition of the export duty on raw hldes ... 1245-56
Continuous increase in expenditure ... 1256-59
Export duty on jute ...1259-66
Using the income derived from the protectlve duties for

the general expenditure of the Central Government ... 1266-74
1274-82

Policy: Viramgam Customs Cordon .

Rebate of Customs Duty on Scientific Instruments and

Chemicals imported for the bona fide use of Educational

and Scientific Institutions . 1282-83

Motion for Adjournment—Announcement made by Hls Excel
lency the Commander-in-Chief on the 8th Ma.lch 1928, in
connection with the Report of the  Sandhurst Oommittee-

Adopted ... 1283-1306

Monday, 12th March, 1928—

Questions and Answers ... 1307-13

Unstarred Questions and Answers ... 1313-21

The Indian' Mines (Amendment) Blll—Presentatlon of the
Report of the Select Committee . .. 1321



[ i ]
CONTENTS—contd-

Monday, 12th March, 1928—contd,

The General Budget—List of Demands—contd.

Demand No. 16—Customs—concld. .
Export duty on rice . .
Inadequate and insufficient representatdon of minorities

and the Mussalmans in all branches of the Customs
Services e v .
Demand No. 1-—Ta.xes on Income
Conditions of recruitment, qualifications, pay n.nd prumo-
tion of officers in the Income—tax Department, Bombay
Grievances of the Assessees
Defective Working of Devolution Rule No. 15
Equitable Share to Provinces
Incomes of Sh]ppmg, Insurance and Bn.nhng Oonoems
Levy of Income-tax in Upper Burma
Appendix e e

Tuesday, 13th March, 1928—

Member Sworn
Questions and Answers
Unstzrred Questions and Answers
The General Budget—contd. '

List of Demands—contd.

Demand No. 72 —Miscellaneous

The Indian c-1.:':\.1:|.1t;1:or1; Commission

Delegation to the International Labour Conferenee and
allowances paid to Delegates and Advisers ...

Delegation to the Assembly of the League of Nations

Message from the Coundil of State
The General Budget—conid.
List of Demands—contd.

Demand No. 82—Expenditure in England under the control
of the Secretary of State for India -
Powers of the Secretary of State for Indm
The India Office being a reactionary” body not wanted

by India .

Demand No. 40—Central Board of Revenue

Lack of uniformity in the system and incidence of ta.x
collection

Non-appointment of Burma.ns to the aupenor gra.des of
the departments under the control of the Board

Wednesday, 14th March, 1928—

Questions and Answers
Unstarred Questions and Answers
The General Budget—List of Demands#comd
Demand No. 74—North-West Frontier Province—
Introduction of Reforms in the North-West Frontler
Province
~ Necessity of strengt.henmg t.he ]udlcmry
Demand No. 38—Army Department— _
For obvious reasons (The policy and expenditure)

Paces,

1321-38
1321-26

1326-39
1339-66

1339-41
1341-52

13565-68
1358-64

1364-66
1367

1369
1369-71
1371-78

1379-1407
1379-91
1391-98

1399-1407
1407

1408.22
1408-11

1411-22
1422-28

1422-27

1427-28

1429-39
1439-42

1443—@8

1443-63
1483-88

1488-80



[ @]

CONTENTS—contd.
“Thursday, 15th March, 1928—

Bill passed by the Council of State laid on the table
The General Budget—List of Demands—contd,
Demand No. 38—Army Department—concld.
For obvious reasons (The policy and expenditure)
Demand No. 28—Executive Council.
On the principle that there should be no square pegs in
round holes
Demands Nos. 18—27 <
Demands Nos. 20—37
Demand No. 39
Demands Nos. 41-71
Demand No. 73
Demands Nos. 75—81
Demand No. 83
Demands Nos. 84—94

Triday, 16th March, 1928—

Member Sworn -

Statement of Business

Statement laid on the Table

The Indian Finance Blll—Dlscusmon on the constderatlon of

clauses adjourned

‘Saturday, 17th March, 1928—

Questions and Answers
Unstarred Question and Answer
The Indian Financé Bill—Discussion on" the motlon to psas

adjourned

‘Monday, 19th March, 1928—

Questions and Answers

Unstarred Questions and Answers

The Indian Finance Bill—Passed

The Indian Merchant Shipping (Amendment) Blll—Pa.ssed as
amended

The Indian Tariff (Amendment) Blll—-Dmcusmon on. t-he»ctmm
deration of clauses adjourned

"Tuesday, 20th March, 1928—

Questions and Answers .

Unstarred Question and Answel .

Resolution re Financial Irregularities rela.tmg to the Sa.mbhar
Salt Improvement Scheme—Negatived

Resolution re Export of Sacred Objecta and Indmn Ant:qult.les

—Withdrawn
Resolution re Sugar Industry in Indm——D;scumon ad]oumed

for want of a .quorum

Paces,
1491

1491-1532

1532-48
1549-51
1551-52
1552

1552-57

1558-59

155961

15663
1563
1563-T1

1572-1632

1633-39

1639

1639-89

1691-1708
1706-16
1716-67
1758-66

1766-72

1773-76
1776-77

1777-1805
1805-13

1813-26



[ iv ]
CONTENTS—contd.

Pagss:

Wednesday, 21st March, 1928— )
Questions and Answers " ... 1827-29
Unstarred Questions and Answers ... 18209-32

The Indian Tariff (Amendment) Blll—Passed as amended .. 183339
The Steel Industry (Protection) Bill—Passed as amended ... 1839-63.
The Indian Territorial Force (Amendment) Bill—Passed as

amended 1863-91
Election of the St.andmg Finance Comn:uttee ... 1891
Election of the Standing Finance Committee for Railways ... 1891
Election of the Panel for the Central Advisory Council for

Railways . ... 1891
Election of the Pubhc Accounts Comm:ttee 1892

The Auxiliary Force (Amendment) Bill—Passed as amended 1892

Thuhdsy. 22nd March, 1928—

The Hindu Child Marriage Bill—Presentation of the Report

of the Select Committee . 1893
The Indian Succession (Amendment) Bill—-—Passed a8 a.mended 1893-94
The Reservation of the Coastal Traffic of India Bill—Motion to

circulate adopted 1894-190L
The Special Marriage (A.mendment.) Blll—Motlon to mrcul&te
adopted 1901-17

The Hindu Inher;tance (Remova.l of Dnsabﬂltles) B]ll—*Pa.ssed 1917-18
The Indian Merchant Shipping (Amendment) Bill—Motion to

circulate adopted 1018-20-
The Indian Divorce (Amendment) Blll—Motnon t.o clrcula.t-e
adopted . 1920-22

The Indian Penal Code (Amendment) Blll—lmmu.mty of Mem-

bers of unregistered Trade Unions, etc., from the consequence

of the Conspiracy Law—Motion to clrculate adopted ... 1922-24
The Hindu Marriages Dissolution Bill—Introduced 1924
The Hindu Law of Inheritance (Amendment) Bﬂl——Introdneed 1924
The Indian Life Assurance Companies (Alnendmant) Bill—

Introdpced ... 1925
The Hindu Marrmges Dlssolutwn Bill—Motion to circulate

adopted ... 1925
The Hindu Law of Inhentance (Amandment) B)ll—Passed ... 1925-28

Monday, 26th March, 1928—

Member Sworn .- .. 1927
Questions and Answers ... 1927-54
Unstarred Questions and Answers ... 195483
Messages from the Council of State . ... 1963-64
Election of the Standing Finance Commlttee ... 1964
Election of the Public Accounts Committee ... 1965
The Land Acquisition (Amendment.} Blll—W;thd.rawn .. 1965-66
The Child Marriage Restraint Bill—Motion to cn'culate
adopted 1966-T9

The Caste Dlsabl.htles Removal Repealmg Bill—Motion to
circulate negatived e 1979-84



[ v 1]
CONTENTB—concld.

PacEs.
Monday, 26th March, 1928—contd,
The Interest Restriction Bill—Withdrawn 1984-89
The Indian Limitation (Amendment) Blll-—-Motmn to mrculate
adopted . . ... 1989-80
L ]
Tuesday, 27th March, 1928—
Member Sworn . ... 1981
Questions and Answers ... 1991-2004
Unstarred Questions and Answers ... 2005-18
Election of the Public Accounts Comm:tt.ee ... 2018
Election of the Standing Finance Committee for lewaya ... 2018
Election of the Panel for the Central Advisory Council for
Railways . . 2019
The Chittagong Port (Amendment) Bill—Passed ... ... 2019-27
The Indian Mines (Amendment) Bill—Passed, as amended ... 2027-48
Demands for Excess Grants ... 2048-52
Demands for Supplementary (irants . 2052-62

Resolution re Draft Clonventions and Reoommendst:on of ﬂle
Tenth International Labour Conference regarding Sickness
Insurance—Adopted v .. 2063-77



LEGISLATIVE ASSEMBLY.
Saturday, 10th March, 1928.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

ALLOWANCES OF MILITARY ASSISTANT SURGEONS WHO WERE SENT TO CHINA
oN DuTy wiTH THE SHANGHAI DEFENCE FORCE.

883. *Lieut.-Colonel H. A. J. @idney: Will Government be pleased
to state if it is a fact:

(i) that Military Assistant Surgeons of the Indian Medical Depart-
ment who were sent to China on duty with the Shanghai
Force were paid no other allowance than $9 per month as
Colonial Allowance?

(ii) that these Assistant Surgeons had to serve in places where
their families could not join them? If so, were they paid
separation allowance as was drawn by other warrant and
commissioned officers? If not, why not?

(iii) that six of these Assistant Surgeons had to live for nearly
one month in one room measuring 25'x 15 and, later, two
in one room measuring 15'x 10/, and yet, they were not
allowed any compensation in lieu of quarters as was paid
to other warrant and commissioned officers who had far
better accommodation?

(iv) that Sub-Assistant Surgeons attached to the Indian Military
Hospital in Hongkong were allowed 50 per cent. of their
salaries as Hongkong Allowance in view of the high cost of
living in that city? Did Government consider this in the
case of Military Assistant Surgeons and allow them some
such allowance to enable them to meet the high cost of
living? If not, will Government give their reasons for such
differential treatment?

(v) that the application of a few married Military Assistant Surgeons
for repatriation to India, solely on account of the high cost
of living and the fear of getting into debt having had to
maintain two homes one in India and another in China, was
not even taken notice of by the authorities concerned? If
g0, why?

Mr. G. M. Young: (i) No, Sir. In addition to Colonial Allowance, they
drew full rates of charge pay or sub-charge allowance for foreign service
In respect of the appointments held by them, and were also given the

¢ concession of free postage.

(1221 ) \
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(ii) The answer to the first part is in the affirmative, but I would point
out that these Assistant Surgeons were in a similar pcsition to correspond-
ing ranks of other units in the Shanghai Defence Force. Separation allow-
ance was not paid as this was not admissible under regulations. The grant
of a marriage allowance or scme such other concession is at present under
consideration.

*(ili) The Government of India bave no information on the subject, but
I am informed that compensaticn in lieu of quarters wag granted to certain
Assistant Surgeons serving with No. 8, British General Hospital, Hong
Kong.

(iv) There are two appointments held by Sub-Assistant Surgeons at
Hong Kong who receive special rates «f pay, and the question of extending
that special rate of pay to others serving in the same locality is under consi-
deration. I would, however, remind the Honourable Member that the
pay of Assistant Surgeons is in no way connected with or regulated by the
emoluments of Sub-Assistant Surgeons.

* (v) The Government f India have no information on the subject.
Assistant Surgeons like other ranks are liable to be moved acccrding to
the exigencies of the service.

Lieut.-Colonel H. A. J. Gidney: Will the Hcnourable Member kindly
tell us, considering that marriage and separation allowances for the I. M. D.
have already been under consideration for so many years, how much
longer the Government intends to consider the matter? It has been con-
sidered for so many years that it surely must be forgotten by now?

Mr. G. M. Young: Sir, I must ask for notice of that question. I will
send a copy of this question and answer to the authorities concerned. 1
have given the Honourable Member all the information that I have in my
possession.

Lieut.-Colonel H. A. J. Gidney: I thank you, Sir.

TRAVELLING TICKET INSPECTORS AND CREWMEN ON THE EasTr INDIAN
RatLway.

384. *Lieut.-Colonel H. A. J. Gidney: (a) Will Government be pleased
to furnish this House with:

(i) the number of travelling ticket inspectors employed on the
East Indian Railway prior to 1925;

{ii) the number of travelling ticket inspectors now employed on
the East Indian Railway; and

(iii) the present strength of the new crew system ?

(b) Is it a fact that, in spite of the introduction of these new preven-
tive measures and the reduction of fares, and season tickets, every travelling
ticket inspector is required to collect a certain minimum amount of excess
fares to entitle him to his annual increment?

(¢c) Will Government be pleased to state the minimum amount of
excess fares required to be collected by (i) a crewman and (ii) a travel-
ling ticket inspector, to entitle them, respectively, to their annual incre-

ments? If there is a difference in the amounts demanded of these two
sets of employees, will Government please state why?

Mr. A. A. L. Parsons: The information required by the Hcnourable .
Member has been called for and will be furnished in due course,

4
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PREVENTION OF EXTORTION BY TRAVELLING TICKET INSPECTORS AND
CREWMEN ON THE EAST INDIAN RarLway.

885. *Lieut.-Oolonel H. A. J. Gidney: (a) Will Government be pleased
to state what steps they have taken to prevent the travelling ticket
inspectors and crewmen from resorting to extortion from igncrant pas-
sengers in their desire to collect the stipulated amount of excess fares, and,
to ensure that earnings shown by these subordinates are genuine excess
fares?

(b) Has the attention of the Government been drawn to the correspond-
ence that has passed between the Agent of the East Indian Railway and
myself on this subject?

(c) Will Government be pleased to state what steps they have taken
to supervise these subordinates? What is the principle followed in con-
sidering the increments of the supervising staff of this Department?

Mr. A, A L. Parsons: I am obtaining from the East Indian Railway
administration information which will enable me to reply to part (c) ¢f the
Honourable Member's question. I have not seen the correspondence
which he has had with the Agent of the Railway on the subject, thcugh I
believe he gave the House the benefit of quotations from it in a recent
debate. I am not awgre that travelling ticket inspectors and crewmen are
required to collect any stipulated amount of excess fare, and must ask the
Henourable Member to give me specific instances justifving the charge of
extortion which he makes against these servants of the Railway as a whole
in the first part of his question.

Lieut.-Oolonel H. A. J. Gidney: In response to the reply given by the
Honourable Member which I did not hear in full, I am prepared to give
him a copy ot a letter I received from the Agent of the East Indian Rail-
way in reply to a statement made by me based on the question I have
asked to-day.

RULES oF THE EAST INDIAN RATILWAY GUARANTEE FUND.

386. *Lieut.-Colonel H. A. J. Gidney: With reference to the Honour
able Member's replies to my questions 1065 to 1070 of the 21st March,
1927, on the Guarantee Fund, East Indian Railway, will Government
please furnish me with a copy of the Rules of the Guarantee Fund of
the East Indian Railway Company and state:

(@) when the Fund came into existence and the authority for its
inauguration, and

(b) whether before inauguration it had the sancticn of the Governor
General for the time being of India, and approved under his
hand, or the hand of his Secretary given previous to the same
being acted upon by the said East Indian Railway Con.pany
before it was State-managed in 1925? :

Mr. A. A. L. Parsons: I am sending a copy cf the Rules to the Honour-
sble Member. The Fund came into existence on the 1st January, 1880
and the Ruleg were framed by the Board of Directors of the East Indian
Railway Company with the approval of His Majesty’s Secretary of State
fot India. A
\ A2

-
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EDUCATIONAL GRANT TO THE CHILDREN OF THE EMPLOYEES OF THE EaAsT
INDIAN RAILWAY WHO CANNOT BE ADMITTED INTO THE OAKGROVE

ScrOOL, MUSSOORIE.

387. *Lieut.-Oolone] H. A. J. Gidney: (a) Will Gevernment please
state whether the Oakgrove School, Jharapani, near Mussoorie, is under
the dual control of the North Western and the East Indian Railways?

(b) Will the Honourable Member please inform this House of the
maximum number of boys and girls this school can accommodate?

(c) Is it a fact that the accommodation in this school is not ade(}uate
to cater for the educational needs of all the children of the European and
Anglo-Indian employees on these two Railways?

(d) Will Government please state if it is a fact that the North Western
Railway allows an educational grant to those children of its employees
who do not get accommodation in the Oakgrove School which enables
them to send their children to other recognised European hill schools?

(¢) Will Government please state whether such a grant is allowed to
the children of its employees on the East Indian Railway? If not, why
not?

(f) Are Government aware of the fact that there are hundreds ot
children of European and Anglo-Indian employees of the East Indian
Railway who for want of accommiodation in the Osakgrove School are
being educated at other European schools?

(g) Are Government prepared to allow an educational grant to the
children of the employees on the East Indian Railway who cannot get
accommodation in the Oakgrove School as is given to employees of the
North Western Railway?

Mr. A A. L. Parsons: (a) The Oakgrove School is under the East Indian
Bailway administration. The North Western Railway is represented on
the governing body.

(b) Government do not know the exact figures, but there were 483 boys
and girls on the rolls on the 31st March, 1926.

(c) Yes.

(d) The Ncrth Western Railway gives assistance to its employees
towards sending their children to approved schools including the Oakgrove
School.

For a general account of the methods by which assistance is given, I
would refer the Hcnourable Member to Chapter III of the ‘‘ Report on
the Expenditure of the Railways on the Education of the Children of
Employees in 1925-26 **, a copy of which is in the Library.

(¢) The East Indian Railway do not give assistance in this form to
the staff of the old Fast Indian Railway Company because they have pro-
vided a school at Oakgrove. The staff of the late Oudh and Rohilkhand
Railway get assistance in this way.

(f) This has not been brought to the notice of the Railway Board by
the East Indian Railway administration.

(g) As the Honourable Member is aware, the whole question of the
assistance which should be given towards the education of the children of
railway employees is under consideration. Government are not in a
position, at present, to say what action will be taken. )
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Lieut.-Ooclone] H. A. J. Gidpey: Will the Honourable Member state
whether the East Indian Railway will be prepared to consider the grant of
an Educational grant to children who cannot be accommodated in Oakgrove
School, considering the fact that there are thousands of children in the
East Indian Railway and the school can only accommcdate 430, the balance
having to be sent to other schools at enormous cost to the parents.

Mr. A. A. L. Parsons: The Railway Board will not be prepared to con-
sider that, aparl from the consideration of the general question of the
assidtance to be given in the future to the employees of Railways for the
education of their children.

Pandit Hirday Nath Kunzru: May I ask whether G: vernment arc aware
that it has been stated in the Jones Report that out of the boys and girls
who are in the Oakgrove School nearly 212 come from places which pro-
vide nearly as gocd educational facilities as Oakgrove.

Mr. A. A. L. Pargons: I have read Mr. Jones' report, Sir.

InTRODUCTION OF REFORMS IN THE NORTH WEST FRONTIER PROVINCE.

388. *8ir Hari Singh Gour: (a) Has the attention of Government
been drawn to a paragraph appearing in the news columns of the Pioneer
of 27th Februwry, 1928, to the effect that it is strongly rumoured in
Peshawar that Government have decided to immediately introduce
constitutional reforms in the North-West Frontier Province?

(b) Is it proposed that there will be a Legislative Council of not less
than 80 of whom not less than 16 shall be elected, and that Sir Abdul
Qaiyum is likely to be the first Minister?

(c) If so, will the Government be pleased to make a complete state-
ment on the subject?

The Honourable Mr. J. Orerar: (a) The statement in the Pioncer of
February 27th has been brought to the notice of Government.

(b) and (c). The attenticn of the Honourable Member is drawn to the
reply given by the Honourable Sir Alexander Muddiman to Mr. Jinnah's
-question on the subject which was answered in the Legislative Assembly
on the 16th February, 1927, at the end of the starred questions which were
~down for that day. I have no further statement to make.

Nawab Sir Sahibzada Abdul Qaiyum: D¢ Government realise the import-
ance which the question of the Frontier Reforms has assumed, and will
they, in view of the long delay, decide to introduce the measure of reforms
recommended by the Bray Committee, minus the so-called Ministry, if
they like, and allew more Members coming to this House to represent the
‘cause of the North-West Frontier Province ?

. The Honourable Mr. J. Orerar: Government certainly recognise the great
Importance of this question. As I have already said, I have at present
1o further statement to make.

Mr. M. A. Jinnah: May I ask the Honourable Member whether the
matter is still under consideration and can he tell us when the considera-
tion 03; this matter would be concluded, the probable date. the probable
Jperiod
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The Honourable Mr. J. Orerar: I am afraid I cannot suggest any parti-
cular date.

Lala Lajpat Rai: Are the Gcvernment aware that the non-decision of
this case, the delay in the decision of this matter, whatever the actua}
decision, causes a great deal of friction between the Hindus and the
Muhammadans?

The Hon>urable Mr. J. Orerar: Government appreciate the great import-
ance of this question in all its bearings. :

INDIANISATION OF THE MEDICAL SERVICES.

389. *Mr. M. 8. Aney: (a) Will the Government be pleased to state
whether the recommendations of the Lee Commission regarding Indianisa-
tion of the Medical Services and reduction of the cadre of the Indian
Medical Service have been given effect to?

(b) With reference to the despatch of the Secretary of State for India
under Devolution Rule 12 regarding Indian Medical Service officers, will
Government be pleased to state whether they have given or made any

attempt to give effect to the scheme promoted in that despatch? If not,
why ?

Mr. @. S. Bajpai: Government hope to make an announcement on the
subject shortly.

The Honourable Member is presumably referring to the scheme of reser-
vation sanctioned by the Secretary of State in 1923 under rule 12 of the

Devolution Rules. 'If so, the reply to this part of his question is in the
affirmative.

Pay oF PostaL EMPLOYEES IN THE MaADRAS CIRCLE.

390. *Mr. @. Sarvotham Rao: (a) Did the Postal Enquiry Committee
of 1920 recommend to the several classes of postal employees in the Madras
Circle the same scales of pay—especially with reference to the maximum
pay in each scale—as for the Bombay and Bengal Circles?

(b) What are the reasons which induced the Government to give a lower
scale of pay fcr the Madras Circle?

(c) Is it due to the difference in the cost of living and if so, have Govern-
ment made investigation in the matter, or, is it due to a comparison with
the scales of pay obtaining in the Local Government ?

(d) Why was not comparison made with similar All-Indis Government
services such as the telacraphists? '

The Honourable Sir Bhupendra Nath Mitra: (a) No.

(b) Government did not consider the places in Madrag Circle at which
lower scales of payv have been given to be as costly as the places in the
Bombay and Bengal Circles where higher scales of pay have been given.

(c) The Government of India have made no independent investigationr
into the cost of living, but in these cases the scales of pay granted by the
Local Government are accepted as a suitable index of such cost.

(d) Local scales of pav are fixed with reference to local conditions.

:Ijhe pay of All-India Goverhment services is fixed on different considera-
10D8. .
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INTTIAL SALARY OF PostaL CLERKS IN Mapmas Crry.

301. *Mr, G. Sarvotham Ra0: (a) Was the initial salary fixed by the:
Postal Enquiry Committee for Madras City lowered by the Government
recently? If so, why?

(b) Is the ipitial salary for postal clerks and of similar employees in
Civil Account Offices in Madras city the same now? )

(c) Is it due to the fact that there is a large number of educated men
available in Madras for any salary?

(@ Are not wages in England fixed by a Wages Board .with reference
to the cost of living and is any variation in the cost of living met by the-
cost of living ‘bonus’?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes, in the case of
clerks. The Government of India came to the conclusion that the local
conditions in Madras City did not justify the continuance of the initial
salary recomiended for pcstal clerks by the Postal Enquiry Committee.

(b) Yes.
(c) No.
(d) Yes.

Pay or PosTaL CLERKS IN MaDBas Crry.

302. *Mr. @. Sarvotham Rao: (a) Is it a fact that in the Presidency
Towns of Bombay and Calcutta and with the exception of a few stations
in the rest of the Circles the maximum pay for clerks, postmen, packers,
etc., is the same?

(b) Have Government ascertained whether the cost of living is uniform
in all these places?

(c) Have the postal officials at Madras sent representations to the
Government through their Union praying that they should be given the
same scale of pay as officials at Calcutta were given by the Postal Enquiry
Committee? If the reply be in the affirmative will their request be
granted? If not, why not?

The Honourable Sir Bhupendra Nath Mitra: (a) No.

(b) No.

(¢) Such representations have been received in respect of postal clerks.
It is not proposed to grant postal clerks serving in Madras the same scale
of pay as for postal clerks serving in Calcutta, for the reason already given
in my replv to part (b) of the Honourable Member’s question No. 890. It
has been decided, however, to grant an improved scale of pay to postal
clerks serving in the Madras City.

Vistt o INDIA OF Miss SCHALEK.

393. *Mr. B. Das: (a) Did Miss Mayo ccme with a letter of credentials
from the American Government and did the India Office and the Govern-
ment of India scrutinise her letter of credentials before she was allowed
the confidence of the Guvernment officials?

(b) What safeguards have Government adoi)ted so that Misg Schalek
may not commit acts of misrepresentation in her writings on India and
the Indian people?
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The Honourahle Mr. J. Crerar: (a) The answer to the first part of the
question is in the negative, and the second part does not arise.

(b) The action which Government thought desirable is indicated in the
letter which the Honourable Member has quoted in a previous questicn.

Lala Lajpat Rai: Are the Government aware that Miss Mayo has stated
in her book that she accompanied Deputy Commissioners and Commis-
sioners in their tcurs in order to study conditions? Did the Government
authorise her to accompany those officers on their tours?

The Honourable Mr. J..Crerar: I think I must ask the Honourable
Member to refer me to the document which the Honourable Member is
quoting from before I can give an answer to that question.

Lala Lajpat Rai: I presume that the Honourable Member has already
read that book, because he answered questions relating to it before.

The H-'nourable Mr. J. Orerar: I have certainly read the book, but I
have not memorized it.

REPRESENTATION ON THE AMERICAN STAGE OF Miss Mavo’s Boox
‘“MoTHER INDIA .

394. *Mr. B. Das: (a) Has the attention of the Government been drawn
‘to a letter of Srecemati Rangini Devi from the United States in the
Hindustan Times and other papers that Miss Mayo’s book ‘‘ Mother
India "’ is being presented on the American stage as a one act play depict-
ing the irhuman cruelty of an Indian husband to his wife?

(b) Have Government taken any action so far to stop misrepresenta-
tion of Indian life to the American people? If not, are Government pre-
pared to take any action?

Sir Denys Bray: Steps were taken to initiate such action as may be
possible the day the article came to my notice.

EMPLOYMENT OF BIHARIS AND ORIYAS IN THE GOVERNMENT OF INDIA
SECRETARIAT AND CENTRAL DEPARTMENTS.

395. *Raja Raghunandan Prasad Singh: (a) Will the Government be
pleased to state how many men from the Province of Bihar and Orissa
are serving at present as clerks in the Central Government’s offices which
are under the Public Service Commission?

(b) Will the Government be pleased to state what is their proportion
to the total number employed as clerks from the various other Provinces
of India?

(c) Is it a fact that there is not a single Oriya in any of the offices of the
Imperial Secretariat?

(d) Is it a fact that there is not a single Oriya serving as a clerk in any
of the following offices which are not under the Public Service Commission:
(1) Director General, Posts and Telegraphs.
(2) Railway Board. ’
(8) Audit Officer, Indian Stores Department.
(4) Accountant General, Railways.
(5) Accountant General, Central Revenues?
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(e) Will the Government be pleased to state how many candidates from
Origsa and how many from Bihar have in the last year (1927) and in the
current year (1928) applied for service in the Central Government and
what favourable consideration has been shown to them?

The Hcaourable Mr. J. Orerar: Parts (a) to (¢). The information is
being collected and will be furnished to the Honourable Member in due
COUrse.

* CREATION OF UNIVERSITY TRAINING CORPS AT Dacca AND NaAGPUR.

896. *Dr. B. 8. Moonje: With reference to parts (b) and (c) of my
-question No. 962, dated the 15th March, 1927, in which it was stated
that the applications of the Universities of Nagpur, Dacca and Andhra
for permission to form University Training Corps were received and that
they were under consideration, will the Government be pleased to state
if the permission asked for has been granted?

Mr. G. M. Young: Government have decided to create University
Training Corps at Dacca and Nagpur and funds for this purpose have been
provided in the Budget for 1928-29. The constitution of these twc units
will be taken up as soon as possible after the 1st April. The formation of
a similar unit for the Andhra University must. I am afraid, wait until
more funds are available.

SuBSIDIES, REWARDS OR ALLOWANCES PAID TO TRANS-FRONTIER
TRIBESMEN, ETC.

897. *Dr. B. 8. Moonje: (a) Will the Government be pleased to
supply information on the following pointg:

(i) the amounts aof subsidies, rewards or allowances paid to the
tribesmen of the Trans-frontier tribal country for keeping peace
per vear during the flast five years;

(ii) an estimate of the number of modern rifles possessed by the
tribesmen of the Trans-frontier tribal country ;

(iii) an estimate of the number of men between the ages of 16 and
55 years in the tribal country; ‘

(iv) the number of raids committed by them per year durng the last
five years with an account+of the number of Indians killed,
wounded, looted and carried away and their classification
agcording to their religion and the amount of property loot-
ed?

(b) How many Indians were carried away and held up for ransom per
Yyear during the last 3 years with their classification according to their
religion and the amounts of ransom paid, if any, in each case?

(c) Is the Arms Act in operation in the villages and towns within the
borders of the Frontier generally liable to such raids and if so how
many Indians are licensed to possess modern arms with their classifiea-
tion according to their religions?

Sir Denys Bray: The statistics are being collected and will be sent to
the Honourable Member in due course.
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Mr. Gaya Prasad Singh: Will the Honourable Member be pleased to
send a copy of the statistics to me also?

Sir Denys Bray: I shall be glad to send the Honourable Member a
copy.

RESIGNATIONS OF THEIR COMMISSIONS BY OFFICERS OF THE TERRITORIATL
AND AUXILIARY FORCES SINCE 1923.

398. *The Revd. J. O. Chatterjee: Will Government be pleased to stgte
the number of resignations of their Commissions (whether accepted or
pending), received from officers of each battalion of the Territorial and
Auxiliary Forces since 1923 and the names of the various battalions from
which such resignations -have been received?

Mr. G. M. Young: The information desired by the Honourable Member
is not readily available and its collection would involve an expenditure of
time and labour which, in the opinicn of the Government of India, would
not be commensurate with the results. All resignations of commissions
are published at the time in the Gazette of India.

The Revd. J. C. Chatterjee: Are Government aware that the number
of resignations from cfficers of the Territorial Forces are very much in
excess of the resignations received from officers in the regular army?

Mr. G. M. Young: No, Sir, not at the moment.

ADJUTANTS AND COMMANDING OFFICERS OF UNITS OF UNIVERSITY TRAIN-
G Corps, ETC.

399. *The Revd. J. C. Chatterjee: (a) Will Government be pleased to
state, what special considerations, if any, are b.rne in mind, in selecting
Adjutants and Commanding Officers of units of University Training Corps?

(b) Are similar considerations also kept in view, in making selections

for Commanding Officers of active battalions of the Indian Territorial
Force? )

Mr. G M. Young: (¢) and (b). In both cases officers are selected with
special reference to their military qualifications and the composition of the
Corps or unit to which they are appointed.

MebicaL INsPECTION OF ScHOOL CHILDREN IN DELHI.

400. *The Revd. J. C. Chattarjee: (a) Are Government aware of the

fact that no provision hag hitherto been made for the medical inspection of
‘school children in Delhi?

(b) Will Government be pleased to state how long a scheme for the
medical inspection of school children has been under their consideration?

(c) Will Government be pleased to state when they propose to give
practical effect to the scheme?

- Mr. G. S. Bajpai: With your permission, Sir, I shall answer parts (2),
(b) and (¢) together. A scheme of medical inspection of children in
schools in Delhi was submitted to Government in October 1927 and has
been sanctioned with effect from the 1st February 1928, and ‘the necessary

funds have been provided for it. "Steps are being taken to give effeet to

the scheme immediately. ‘
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RECKUITMENT OF THE MERS AND MERATS OF AJMER-MERWARA TO THR
INDIAN ARMY.

401. *Rai Sahib Harbilas Sarda: (¢) With reference to Government's
reply to my question No. 840, given on the 2nd September, 1927, will Gov-
ernment be pleased to state whether it is after the world war or from
before it that the material furnished by the Mers and Merats of Ajmer-
Merwara has begn considered inferior to that furnished by others?

(b) Will Government be pleased to stare whether this belief is based
on reports submitted by officers who were in command when the Mers and
Merats were on field service?

(c) Were these reports supportea by incidents, occurrences or other
facts proving their physical inferiority and bave Government tested the
correctness of these reports?

(d) Is it a fact that Colonel Hoskqri, who long served in and later
commanded the Merwara Infantry at Ajmer, and the present Recruiting
Officer in Rajputana protested aguinst the ban being placed on the re-
cruitment of Mers and Merats and have these and other officers who
have had intimate knowledge of Mers and Merats strongly recommended
that these classes should be recruited -for the Army?

(e) Will Government be pleased to state, in case the Mers and Merats
were not considered inferior in fighting qualities, before the World War,
the reasons why they are now considered inferior?

(f) Is it a fact that almost the entire adult male Mer and Merat
population of Merwara enlisted in the Army during the Great War and
went to the front and that their field service was declared to be efficient
and satisfactory ?

* (g9) Are Government prepared to hold an open enquiry to find out whe-
ther the Mers and Merats are fit for recruitment to the Army?

Mr. G. M. Young: In the interests of the community concerned, I
would prefer not to give a detailed answer to my Honourable friend’s ques-
tion on the floor of this House. I will, however, supply him privately
with all the information he desires, and he can use it in any way he likes.

APPOINTMENT OF INDIANS AS CHIEF MEDICAL OFFICERS ON STATE
RAmways.

402. *Nawab Sir Zulfigar Ali Khan: (a) Will the Government be pleased
" to state whether any Indian has ever acted as Chief Medical Officer in any
State Railway since the inauguration of the Reforms in 19212

(b) Will the Government be pleased to state the medical qualifications:
essential for holding administrative medical appointments on Railways?

(¢) Will the Government be pleased to lay on the table a statement
giving the names of medical officers serving in the E. 1., the G. I. P., the.
E. B., and the N. W. Railways, with their medical qualifications and indi-
cating which of them possesses the requisite professional qualifications for-
administrative appointments? - :

. (d) Will the Government be pleased to state whether they are consider-
ing the desirability of appointing at the earliest opportunity qualified Indians.
-to administrative posts such as those of C. M. Os. and P. M. Os. ?
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Mr. A. A. L. Parsons: (a) No.

(b) There are no general orders on the subject, but it is considered de-
sirable that incumbents should hold a diploma of public health.

(¢) I would refer the Honourable Member to the Classified List of State
Railway Establishment which also gives the degrces held by the officers
-concerned.

(d) The appointments go by selection; there is no reuson why Indians
should not hold them; the most suitable man is selecteéd irrespective of
-gither nationality or seniority.

SHORT NOTICE QUEETION AND ANSWER.
LocEoUT AT LILL0oOAH ON THE EAST INDIAN RaAmLway.

Mr. N. M. Joshi: (a) Is it a fact that about 14,000 workmen working in
the workshop at Lillooah have been locked out since the Tth instant?

(b) Will Government be pleased to state the facts and issues involved in
the dispute?

(¢) Will Government be pleased to state what steps they have taken to
give proper consideration to the demands of the workers involved?

The Honourable Sir George Rainy: The facts of the case as far as is
known to Government at present may be briefly stated as follows:

About 1} months ago, the Agent of the East Indian Rajlway received two
‘appeals from the Lillooah workshops, asking for increased pay. One of the
appeals appeared to come from the unskilled workers and the other from
the skilled workers, and in the latter reference was made to the rates of
pay at Lahore and Lucknow so that an enquiry had to be made from
those places as to the rates of pay in force there. After examination the
Agent came to the conclusion that there was neither a case for a general
ircrease of pay nor a case for assimilating or making comparisons with
the rates in force in Lahore and Lucknow where conditions are different.
He referred his conclusions on these points to the Railway Board who
-agreed with his views.

The Agent is, however, further examining the question whether the
rates of pay of any particular class or classes of workmen in the Lillooah
workshops compare unfavourably with the rates of wages paid for similar
~workmen in other workshops in the vicinity of Calcutta. The full facts

have been communicated to the Press in the Agent’s communiqué of the
“Bth instant.

Before the above decision was communicated to the men, the men who
had come in to work as usual on Monday morning downed tools after the
mid-day break on that date and refused to work. Tuesday was a holiday.
“On the works re-opening on Wednesday morning the men came in to work
again but stood by and did nothing, and in the afternoon of that date they
“were informed that they would get no pay for the hours they were stand-
ing idle and that as they did not appear to be inclined to work the shops
would be closed till further notice. In consequence the shops have been
closed from the afternoon of that date.

In a telegram, which the Railwav Board received from Mr. Mitra, the
‘leader of the Union, the dismissal of 4 men was mentioned as the reason
for the men stopping work. On enquirv from the Agent it is understood
“that after an enquiry 2 men were discharged on the 16th February for
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fighting with each other inside the workshop about some private matter,
and that 4 men were suspended for 2 days for idling on the 2nd instant.
Ar regards the latter, there was never any question of discharge or dismis-
sal of these 4 men and it would have been open to them to resume work
in the ordinary course after the period of suspension was over. The sole
reason for closing the shops is the men’s refusal to work, and the only
explanation of their refusal which has yet been given on behalf of the men
is contained in Mr. Mitra’s telegram to which I have referred. It does
, not appear that since the shops were closed, the men have yet approached
the Agent or asked that they should be re-opened.

Mr. N. M, Joghi: May I ask whether Government are prepared to ap-
point either a conciliator or an arbitrator to investigate the issues in this
dispute ?

The Honourable Sir George Rainy: I don’t think in 4 case of a dispute
arising in this way over a mere refusal to work, unexplained on behalf of
the men, that the question of appointing an arbitrator or a conciliator
really arises. The first step to be taken is that the men should approach
the Agent, and until that has been done it is impossible to consider any
action of the kind suggested.

Mr. N. M. Joshi: Is it not a fact that the men had complained that
the wages paid at Lillooah were lower than in some other workshops?

The Honourable Sir George Rainy: I thought that I had made it clear
in my answer, that in their petition they asked that their pay might be
sssimilated to the rates prevailing in Lucknow and Lahore.

Mr. N. M. Joshi: When the issue consists of the demand for higher
wages, may I ask why Government should not appoint either a conciliator
or, an arbitrator to investigate whether the wages paid at Lillooah are lower
or not?

The Honourable Sir George Rainy: I must point out to the Honourable
Member that, so far as any statement has been made on behalf of the
men, it has not been stated that their refusal to work has any connection
with their demand for higher pay.

Mr K. Ahmed: How is that four men who were previously dismissed
«n private grounds and two other men who had been suspended foment
trouble among 14,000 men, causing them to stmke? Is it not on the
ground of higher pay?

The Honourable Sir George Rainy: I am afraid I must ask for notice
of that question.

Mr. K. Ahmed: In view of the fact that the Honourable Member has
kimself admitted in his answer that four men were dismissed for private
reasons and two were suspended for fomenting trouble, how could they
cause a strike among 14,000 men, if not for higher pay? I that clear?

. The Hpnourable Sir George Rainy: I am sure the Honourable Member
will acquit me of any intentional discourtesy, but I should wish to exa
.mine maturely the important considerations he has brought to myv notice
before T reply. (Laughter.) )

Mr. K. Ahmed: Will it not be for the benefit of the Honourable Mem-
ber to take into confidence some other Members also? (Laughter).

A)
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(1) CreaTION OF A NorRTH-EAST FRONTIER PROVINCE.
(2) REVERSION OF SYLHET TO BENGAL.

336. Khan Bahadur Sarfaraz Hussain Khan: (a¢) Is the statement
‘published in the issue of the Statesman of December 21st, 1927, page
7, under the heading ‘‘New Frontier Province’’ correct?

(b) If so, will Government please state if it is a fact that they are con-
-gidering the creation of a North Eastern Frontier Province, and that they
-are negotiating on the matter with the Assam Government?

(c) If the answer to (b) is in the affirmative, will Government please
state what action they propose to take in the matter, and whether they
.are in a position to place on the table the views of the Assam Government
‘regarding such creation?

(d) Will Government please state if it was proposed that Sylhet should
-revert to Bengal?

Sir Denys Bray: I beg to invite the Honourable Member’s attention to
*the reply given on the 7th instant to unstarred question No. 191.

DEVELOPMENT OF CIVIL AVIATION IN INDIA.

. 337. Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention of
‘Government been drawn to the statement published in the Statesman
of December 21st, 1927, page 8, under the heading "‘Air Centre of East’'?

(b) If so, will Government please state whether they can state their
policy apart from the statement made by Colonel Shelmerdine, Director of
Civil Aviation, India, at the annual conference of Associated Chambers of
Commerce of India and Ceylon in Calcutta, with regard to the Tndianization
-of the Air Service in India?

(c) Have Government established any institution for the proper training
-of Indian youths, and will they please state what would be the minimum
qualifications of the candidates for such recruitment?

The Honourable Sir Bhupendra Nath Mitra: (a) The answer is in the
-affirmative.

(b) I would draw the attention of the Honourable Member to my speech
in this House on the 1st March 1927 in connection with the demand for a
supplementary grant of Rs. 9,96,000 for Aviation during 1926-27. In that

-speech I explained the general policy of the Government of India in re-
gard to the development of civil aviation in Indja-

(¢) No; but a scheme has been formulated for the grant of scholarships
tc young Indians for training in aviation in England with a view to pos-
sible future employment under the Civil Aviation Directorate in India.
The minimum qualification for such scholarships is the B.Sc, Degree, pre-
ferably in engineering, or its equivalent, and candidates should not be
more than 25 years of age.

C1viL AERODROMES,

338. Khan Bahadur Sarfaraz Hussain Khan: (¢) Will Government
please state if the new aerodrome is ready at Gya for the purpose of deal-
ing with such traffic as reported by Colonel Shelmerdine?

(b) Does any other aerodrome exist at any other place besides Gya for
-the same purpose? If so, what are the names where aerodromes exist?

(1234 )
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The Honourable Sir Bhupendra Nath Mitra: (a) No, but a site for a
civil aerodrome at Gaya has recently been acquired, and the work of pre-
paration will be put in hand at once.

(b) Yes. Government civil aerodromes and landing grounds exist at

Karachi, Allahabad (Bamraoli), Fatehpur, Calcutta (Dum Dum), Akyab
and Victoria Point.

Srummr IN THE STATESMAN of DwCEMBER 21lsr, 1927 UNDER THE
Heapine “ BENgarL Ram Prosecr ™.

339. Khan Bahadur Sarfaraz Hussain Khan: (a) Is the statement
published in the issue of the Statesman of December 21st, 1927, page 11,
under the heading ‘“Bengal Rail Project’’ correct?

(b) If so, will Government please state the total estimated cost for the
purpose of the Bengal rail project?

(c) Is it a fact that the project is the biggest scheme ¢f the Eastern

Bengal Railway programme and is it contemplated to be completed by the
next 5 years?

Mr. A. A. L. Parsons: (a) Yes, except that the project has not yet been
put before the Standing Finance Committee, certain details being still
under consideration.

(b) The estimated cost of the Dacca-Aricha Railway, if built on the
broad gauge, is Rs. 189 lakhs.

(c) Yes.

ESTABLISHRMENT OF A PROVIDENT FUND FOR TEMPORARY AND ExTRA TEM-
PORARY STAFF IN THE ORDNANCE AND CLOTHING FACTORIES.

840. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
‘Government reply ‘‘The question of establishing a Provider¢ Fund to in-
clude a contribution by Governinent is under consideration’’ to starred
question 1138 on the 19th September, 1927, will Governmeant please state
if they have come to any decision in the matter?

(b) If so, will they please communicate the result to the House?

Mr. G. M. Young: The Honourable Member is referred to the reply
given on the 1st February to Mr. N M. Joshi’s starred question No. 30.

RECRUITMENT OF A ‘CHEAPER CLERICAL STAFF IN THE POSTAL
DEPARTMENT.

841. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government
please state if they have arrived at any decision regarding the subject of
recruitment of a cheaper clerical staff in the Postal Department (vide
‘Government reply to starred question 1101 on the 19th September, 1927)?

(b) If so, will they please state if orders on the subject have been
issued ?

The Honourable Sir Bhupendra Nath Mitra: The attention of the Hon-
ourable Member is invited to my reply to Mr. N. M. Joshi’s unstarred
question No. 296 on the 7th of March 1928.
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VACANT MILITARY BUILDINGS AT SATARA.

342. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to
Government reply ‘‘A proposal for utilizing the buildings is under consi-
deration’’ to part (c) of the unstarred question 130 on the 19th September,
1927, regarding vacant military buildings at Satara, will Government p.ease
state if any decision has been arrived at on the subject?

(b) If so, will Government please lay the result cn the table?

Mr. G. M. Young: (1) The answer is in the negative.
(b) Does not arise.

RESOLUTION No. 90, PASSED AT THE 7TH SESSION OF THE ALL-INDIA PostraL
AND RAmwway Mam SERVICE CONFERENCE HELD AT NAGPUR.

343. Khan Bahadur Sarfaraz Hussain Khan: (a) Wil Government
please state if they have come to any decision regarding the resolution
No. 90, passed at the 7th session of the All-India Postal and Railway
Mail Service Conference held at Nagpur ag referred to in Government reply
to unstarred question 134 in ths meeting of the Legislative Assembly on
the 19th September, 1927?

(b) If so, will they please communicate the result to the House?

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). The matter is
still under consideratign.

.

HEeALTE OF MR. SATISH CHANDRA CHAKRABARTY, A STATE PRISONER.

344. Khan Bahadur Sarfaraz Hussain Khan: (¢) Will Government
\please state if they have made inquiries on the points raised by Mr.
Satyendra Chandra Mitra as referred to in Government reply to starred
question 1034 on the 14th September, 192717

(b) If so, will they please communicate the result to the House?
The Honourable Mr. J. Orerar: (a) Yes.

(b) A copy of a letten dated the 19th November 1927 sent to Mr. Mitra
is laid on the table, With reference to the last sentence of the letter I
should add that Mr. Chakrabarti has since been brought back to Bengal
snd placed in village domicile.

Copy or LErTEr No. D.-3667, paTep THE 19tH NovEmesr 1927, FroM THE DxruTY
SECRETARY TO THE GOVERNMENT OF INDIA, To 8. C. MrTra, EsQ.,, M.L.A., No. 122,
Bow BazAr STREET, CALCUTTA.

Sussect :—Health of State prisoner Satish Chandra Chakrabartts.

I am directed to invite a reference to the reply given by the Hon. the Home
Member in the Legislative Assembly on the 14th September 1927 to your question
No. 1034 on the subject noted above, and to furnish the following information with
reference to the points raised in your question :

(a) Symptoms shown by Mr. Chakrabartti while in confinement have given rise to
the suspicion that he is suffering from filariasis. But the blood test for filaria, the
organism that produces the disease, has given negative results, It is not possible to say
when this condition first began to appear, since it is one that develops slowly. It was first
brought to Government’s notice while Mr, Chakravartti was in the Mandalay Jail, and
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was then believed to be of some yeurs’ standing, though it gave rise to no active
symptoms while he was there, and the presence of filaria has mever been definitely
‘establisired.

(b) The Superintendent reported that no treatment other than.that already given,
was like'y to be Dbeneficial, and that there was no specific cure for filariasis,
Mr. Chakravartti was allowed Ayurvedic treatment, under which there was some
slight improvement, but the symptoms remain. Government have no information as
regards: any assurances that Kaviraj Bhyamadas Bachaspati may have given him.

(c) There is no such proposal before Government.

Case or MR. BEPIN BERARI GANGULI, A STATE PRISONER.

345. Ehan Bahadur Sarfaraz Hussain Khan: (a) With reference to Gov-
ernment reply ‘A petition has been received and is at present under con-
sideration’’ to starred question 1035 on the 14th September, 1927, wilk
Government please state if they have come to any decision on the sub-
ject?

(b) It so, will they please communicate the result to the House?

_ The Homourable Mr. J. Crerar: The State prisoner has been allowed to-
visit places where his land is situnted, in order to enable him to produce
evidence before the settlement authorities engaged in preparing the record.
of rights.

NUMBER AND NAMES oF ANCIENT BUILDINGS OF HISTORICAL INTEREST

' EXISYING IN THR NEW CAPITAL AREA.

846. Khan Bahadur Sarfaraz Hussain Khan: Will Government be
pleased to state the number and rames of the ancient buildirgs of historical
interest existing in the New Capital area?

1
‘Mr. G. 8. Bajpai: A list: of ancient buildings and monuments of his--
tcrical interest in the New Capital area, which are looked dfter by the
Archmological Department, has been placed in the Library of the House.

Kssam-Bencar Rarwway STATOX AT SyLmer GHAT.

847. Khan Bahadur Sarfaraz Hussain Khan: (ad) Will Government
please state if they have received the Iroceedings of the Assam Council for
the 20th July 1927, as referred to in Government reply to stnrred question

1036 in the meeting of the Legislative Assembly on the 14th September,
19277

(4) Hr=0). arw Gbvernment in & position- to furnish the replies to parts (a)
and (b) of Mr: Skis' Chandra- Dutta's: question?

W} A. A. L. Parsons: (n) Ves.

() T am having a copy of the letter containing the' informution sent
to the Honourable Member.

Tmwe: TEsT o DRAD LETTER OFriees.
349! Klan Bakadur Sarfhrax Hasain Khan: (of Wi'l' Gbovernmens
p_laminthiwif the Director-General' of Posts ind Telegraplis has arrived-
: ' B
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at any final decision on the subject of the time test of Dead Letter offices,
which was under revision (vide Government reply to unstarred question
122 in the meeting of the Legislative Assembly on the 14th September,
1927)?

(t) If so, will they please communicate the result to the House?

The Honourable Sir Bhupendra Nath Mitra: (a) and (). The matter is
still under consideration of the Director General.

NUMBER OF RATPUTS SERVING AS COMBATANTS IN THE INDIAN AmMY.

349. Mr. Gaya Prasad Singh: (a) Will Government kindly give a state-
ment, showing the number of Rajputs employed in the combatant force cf
the Indian Army, year by year, during the last 25 years, or for such cther
period for which the figures may be available?

(b) Are such figures available separately for the different Provinces?

Mr. G. M. Young: (a) and (b). I will furnish the Honourable Member
separately with a statement showing the number of Rajputs, by provinces
so far as this is possible, who were serving as combatants in the Indian
Army on the 1st Januarv of each of the vears from 1918 to 1927. I trusté
that this information will suffice for the Honourable Member’s purpose.

ADVERTISING OF ALTERATIONS ON THE TmMINGS OF TRAINS ON THE East
INv1aN RATLWAY IN THE SAKTI or BrrDWaN.

350. Mr. Amar Nath Dutt: (a) Is it a fact that alterations in the
timings of trains on the East Indian Railway are advertised in some
mofussil vernacular newspapers?

(b) Is it a fact that such alterations of timings on the East Indian
Railway are not advertised in the Sakti newspaper published weekly in
Burdwan, East Indian Railway? If so, will the Government please state
the reasons for the same?

Mr. A. A. L. Parsons: (a) and (b). I would refer the Honourahle Member
to the reply given to questions Nos. 635 and 636 to Mr. Mukhtar Singh
on the 1st March, 1927,

AMENDMENT OF THE IMMIGRATION LAw N PANAMA.

3851. Khan Bahadur Sarfaraz Hussain Khan: Have the Panama
authorities amended the Immigration Law for Indian residents known as
**benevonlent leniency’’ as promised by the sail authorities in accordance
with His Majesty s Government’s representation [vide Government reply
tc my starred question No. 467 (b) on the 25th August 1927] ? :

Sir Denys Bray: Nct vet, so far as the Government of India are aware.
It is understood that the matter will be taken up when the Panama Nationa)
Assembly meets this year. '

SrATEMENT IN THE STATESW AV of Drcgvnrr 2187, 1927, uNDER THB
Heaping “ INpiAN Froop REeLiEr .
852. Khan Bahadur Sarfaraz Hussain Khan: (1) Has the attention cf
Government been drawn to the s‘atement published in the Statesman
of December 21st, 1927, page 7, under the heading ‘‘Indian Slood Relief’'?
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(b) 1f so, will Government please state if the statement made therein
“* £1,435 being the total amount which has been collected ** is correct?

(¢) If correct. will Governmcnt please state if they will cbtain the in-
formation from the Governor »f Bombay if he has received the amount
remitted to him? :

(d) Has the Governor of Bombay distributed the amount so collected
in the different circles in India where flood havoc devastated the area?

Mr. G. 8. Bajpai: (a) Yes.

® (b), (c) and (d). The information is being collected and will be supplied
‘to the Honourable Member later.

CircoraR No. 29 1SSUED BY THE DIRECTOR-GENERAL OF PoSTS AND
TELEGRAPHS.

853. Mr. Srish Chandra Dutta: (a) Has the nattention of the Govern-
ment been drawn to the paragraph ‘‘ Foolish Postal Circular ’* in the
-editorial column of the Amrita Bazar Patrika of the 17th February, 1928?

(b) If so, will the Government be pleased to state:

(i) the circumstances tkat led to the issue of such an order for the
Paqsts and Telegraphs Department?

(i) What ~ffectiye provision has been ‘made to guard against the
disabilities for the young men sezking appointment in that
Department as pointed out in the resolution of the All-India
Postal and R. M. S. Conference referred to in the editorial?

(c) Are the Government aware of the fact that there is no such restrie-
‘tion relating to the recruitment of clerks in the mercantile estab.ishmeats
in Calcutta or Bombay ?

{d) Are there restrictions to the recruitment for Local Government
‘services smilar to thuse imposed by Director-General's Circular No. 29?
The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) (i) and (d). The Honourable Member is referred to the reply given
‘to part (c) cf his question which was answered in the Legislative Asscmbly
on the 14th March, 1927.

(b) (ii). Government do not consider that there are anv disabilitiea
involved as alleged in the resolution referred to by the Honourable Member.

(c) Government have no informaticn.

MOTION FOR ADJOURNMENT.

LocroUuT AT LiLLooAR oN THE EAST INDIAN RAILWAY.

Mr. Prgsident: I have received notice of a motion for the adjournmens
of the .busmess of the Assemblv to discuss the subject matter cf the ques-
!:mns just answered by the Honourable Sir George Rainv. The notice
i3 from MI:. Joshi. T do not know whether the Honournble Member wishes
to press his motion, in view of the answers that he has received to his
short notice questions.
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Mr. N. M. Joshi (Nominated: Labour Interests): In view of the un-
sstisfactory nature of the replies, I do not think I should give up my right
of making the motion for adjournment, but if it is to the convenience
of the House that I should take it on Monday. . . . . ‘

Mr. President: It is not a question of the convenience of the House.

Mr. N. M. Joshi: Then in that case I shall mcve this r.notion.for
adjournment on Monday. I want to know whether there is qnythxng against
giving another notice on Monday and moving the same motion.

Mr. President: The Honcurable Member does not then consider this.
motion to be of urgent public importance? -

Mr. N. M. Joshi: All right, Sir, then I move my moticn.

Sir, the subject matter for which I wish this House to be adjourned
is now befcre this House in the form of the questions and answers. Thers
is a lockout of about 14.000 men in Lillooah. The main issue involved
is. the demand of the men for an increase in wages. It is quite true that
a small side issue has somehow crept in on account of the suspensicn of
four men, but the main issue is the demand for higher wages, and tha
men have been locked out. In my judgment this is a subject of great
public importance, because the East Indian Railway is public property,
and any great event like this is bound to affect the public interests.
Seccndly, it is of recent occurrence, therefore I do not think there is any-
thing in the Standing Orders which wil come in the way of my moving
this adjournment. It is a definite matter, a matter of public importance,
and a matter of recent occurrence. I therefore hope that leave will be
given to me to make my motion tc-day.

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): I think, Sir, it would be unfortunate if the doctrine advanced by
the Honourable Member were stretched to this extent, that it was held
that the occurrence of any strike on a railway was a matter of such urgent
pubiic importance as to deserve to be corsidered by means of a motion
for the adjcurnment of this House. I frankly admit that, when a large
industrial establishment like a State Railway workshop has to be closel
down, it is a matter of public importance. But I do submit that the
degree of urgency, as well as, to some extent, the importance of the ques-
ticn, must deperd upon the circumstances of each particular case. Now
in this case the Honourable Member has submitted that the real cause of
the refusal to. work is the claim to increased pay. But, Sir. T would'
point out that no information has reached Government to that effect from
the men themselves. I have stated the facts ag fully as I could in my
answers, and it does seem to me, Sir, that in this particular case it cannat
be said that the matter is of such urgency as to justify a motion for
adjournment. Clearly it i& & oase. in which the natural eourse would
be for the men to approach the Agent nnd to clear up the issues which
are !nvolved in the matter. I submit this is a case in which it wonld be
w:th_m the discretion of the Chair to rule that the m~tion was not of such
rublic. importance or of such urgency. as to justify the motion for
adjournment. ’

Mr. President: If T were to admit this motion it would mean thas.
every. lockout or strike can -be a subject matter for a motion for adjrurt-,
mente. I am afraid F am mot prepared to lay down such a general rule,
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‘Unless there are any special circumstances connected with a lockout or
.strike justifying the Honcurable Member to break through the normal
business of the House, I am not prepared to allow him to do so. I there-

fore rule the motion out of order.

. MOTION FOR ADJOURNMENT.

ANNOUNCEMENT MADE BY His EXCELLENCY THE COMMANDER-IN-CHIEF ON THE
8tn MarcH, 1928, IN CONNECTION WITH THE REPORT OF THE SANDIOURST
COMMITTEE,

Mr. President: I have also received notice of a motion for the adjourn-

tent of the business of the Assembly from Mr. Jinnah. The motion
reads thus:
. “I beg to give you notice that I shall move to-day for an adjournment of the
‘business of the Assembly for the purpose of discussing a definite matter of urgent
public importance, namely, the announcement made by His Excellency the Commander-
m:tCthlef on the 8th March, 1928, in connection with the Report of the Sandhurst Com-
mittee.”’

Mr M A Jinnah (Bombay City: Mulhammadan Urban): S8ir, I beg
our leave to allow me to make this motion for the adjournment of the
{usiness of the Assembly, on the ground that the matter that I want to
discuss is a definite matter of urgent public importance. That it is definits
T do not think it can be doubted. That it is a matter of public importance
of the highest order cannot be disputed; and further it is an urgent matter
and I want to restrict myself to this cne specific matter of recent Sccurrence
ond it is this: that the announcement made by His Excellency the Com-
mander-in-Chief is in total defiance of the decision of the Assembly which
was arrived at in its last session at Simla, which endorsed without a
division the unanimous recommendaticns of the Sandhurst Committee.

Bir, I therefore ask you to give me leave to move this motion.

The Honourable Sir Basil Blackett (Leader of the House): Sir, that
this is & matter of definite public importance I should be the last to deny.
The Government welcome a full discussion of the matter and have from
the first undertaken that full opportunity would be given to this House to
4discuss the Government's views on the Report of the Skeen Committce.
Z,But for that very reason the Gcvernment wou'd deprecate this discussion
in the comparatively short time that is available for a motion for the
nd;our.nment of the Honse. I would ask you, Sir, to rule that this pro-}
zosal is out of order on the ground that it anticipates a matter which has

een previously appointed for consideration and a matter with reference
to which a notice of motion has been previously given. The whole subjest
tan be discussed on the Army Department Grant. The discussion of that |
Grant has been specially advanced for Tuesdav or Wednesday cf next week,
indeed, at the reauest of the Honourable Member who desires to movs
thls'motn_qn for adjournment, and a notice has been given of a special
tnotion with a view to raising this question. If by any chance . . . .

Mr, President: Is there a special motion déwn on the paper?
The Honourable Sir Basil Blackett: Yes.
Mr. M. A, Jinnah: By whom?
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The Honourable Sir Basil Blackett: I have Mr. Chaman Lall’s motion—
** for obvious reasons *’. (Laughter.) But there is also a motion on the-
question of Indianising the Army. . . ...

Lala Lajpat Rai (Jullundur Division: Non-Muhammadan): Mr.
Chaman Lall was not present when this announcement was made.

The Honourable Sir Basil Blackett: In any case if by any chance the
motion for that discussion were not reached before the guillotine falls
next Thursday, the Government would be very willing to consider tne
grant of a special day later in the Session with a view to discussion of
the whole question of the Government’s decision on the Skeen Committee
Report, for the reason that they do desire a full discussion of the matter.

Mr. M. A Jinnah: Would you allow me to say a-few words, Sir?
The Honourable the Leader of the House has missed the pcint entirely.
He says the Government are prepared to give a day to discuss the whole
question. That is not the purpose of my motion. The purpcse of my
motion, as I made it clear, and surely the Honourable the Leader of ths
House ought to know, is this. . . . ...

Mr. President: The Honourable Member has no right of reply.

Mr. M. A Jinnah: I want to make it clear in my arguments that he
ought to know that I am restricting my motion to cne specific matter of
recent occurrence which is the only justification for a motion of this.
character; and that specific event of recent occurrence is that the announce-
ment made by the Commander-in-Chief overrules the unanimous recom-
mendations of the Assembly. That is my grievance. I am not going to
discuss Indianisation; I do not want to discuss the pclicy, military or
otherwise; and it is this specific purpose I have in view. Then, Sir, he
said. . . . ...

Mr. President: The Honourable Member is really replying.

Mr. M. A, Jinnah: 1 am arguing that his arguments are wrong.

Mr. President: The Honourable Member is not entitled to make a
reply.

*Pandit Madan Mohan Malaviya (Allshabad and Jhansi Divisions:
Non-Muhammadan Rural): Sir, I am sorry that the Honourable the
Leader of the House opposes this motion. The ground that he advances
is that he wishes the matter to be fully discussed and that the time
allowed fcr an adjournment motion will not give the House that time to
discuss the subject. He has said that, if the guillotine falls before the
motion of Mr. Chaman Lall is reached, the Government will set apart
one day for the discussion of this question. DBut, €ir, the rule referred
to by Mr. Jinnah points cut what kinds of matters should be taken up for
an adjournment of the House. The word *‘ urgent '’ is important thers
and the urgency of this matter lies in the fact that the Government after
having for a long time refused to listen to complaints on this subject,
after all appointed a Committee which took fourteen months to report
and on the repcrt of that Committee the Government took a long time
and have announced a decision which has come as a shock to the Members
of this House and to the country. .Sir, the fact that that shock was
received by us at the last meeting of this Assembly leads us to ask for

*Speech not corrected by the Honourable Member. T

{
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the earliest opportunity to give expression to the feelings creafed in tho
minds of our people. The question whether a military col.ege shall or
shall not be established in lndia is a question of life and death to the
people of this country. The whole questicn of future responsible govern-
ment in this country hangs upon that question. . . ...

Mr. President: No one has questioned the urgency of the motion.

Pandit Madan Mohan Malaviya: That is the urgency of it; the urgency
eof it lies in the fact that, if our fee.ings have really received the shock
that 1 say they have received, we should take the earliest opportunity vo
give expression to thcse feelings. A day matters; four days matter much
more. To suggest that we should not take it up now, but wait till the
Army Department Grant comes up, is, 1 submit, entirely to ignore the
importance of this question. We want an opportunity to give urgent ex-
pression to our opinion so that the Government in this country, the peopla
in this country and the Government in England should know in what
light we received this annouwncement of Government. We feel that there
has not been an announcement of greater importance for a long time past
than this announcement. We want therefore to take the earliest oppcr-
tunity to give expression to the feelings which are entertained by our
people on this subject. I hope, Sir, that you will rule that this is a
matter, of course of definite public importance, but also of defirite urzent
pulzllic importance which the House should have the earliest opportunity
to discuss.

Mr, President: Order, order. Pandit Motilal Nehru.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muhammadan
. Urban): Sir, the question which you have to consider befcre vou exercise
your powers of allowing or disallowing the motion is a very short one. It
is admitted on all hands in the House that it is a verv urgent matter; it
is also admitted that it is of great public importance. Now, what vou have
tn see, Sir, is whether the grounds advanced by the Honourable the Leader
of the House for your disallowing the motion are legitimate and valid. I
say that they have absolutely no support in the rules. The first ground
is that there are certain motions on the Army Grant on wh'ch the question
can be raised. What is the question to be raised? Mr. Jinnah has clearly
pointed out the specific question which he wants to raise and that question
is—if he will permit me to make it even simpler than he did—that we
wish to censure the Government in this matter. Now, Sir, is it any answer
and will you not be setting a very unsatisfactory precedent if you were to
entertain any such proposal as has been made by the Honourable the Leader
of the House who says ‘"Oh, well, please do not censure us to-day; we will
give you time on another day to discuss the matter?”’ These are the only
two grounds. The first, I submit, has not been made out. This motion
does not anticipate any other motion on the agenda; and as regards ‘he
second ground, I submit it should not be considered at all; because if yvou
take it into consideration. it would be urged and could be urged in every
case where a motion for adjournment is sought to be moved. It is not the
discussion of the policy that we are aiming at. We are only concerned
with the fact whether the Government deserves a vote of censure at the
hands of this House or not for something that thev have already donre, ard
I submit, Sir. that on these grounds there is absolutely no reason why this
motion should not be allowed. .
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Golenel J. D. Crawford (Bengal: European): Sir, Mr. Jinnah in pressing
“for his motion argued that the Report of the Indian Sandhurst Committce
end the wishes of this House had been definitely flouted in the announce-
‘ment made by His Excellency the Commander-in-Chief and pressed the
urgency of the adjournment on that particular issue. With all due respect
to him, I would suggest that the statement made by His Excellency
the Commander-in-Chief is not tantamount to definitely flouting the views
-of this House; it is only a difference in method to be adorted regarding the
Indianization of the Army, and that to confine the debate to the two.hours
.allowed for an adjournment motion will preclude many ind'viduals who
would like to discuss the matter from taking part in the debate. '

Mr. President: I understand that the object of the motion is to censure
the Government of India for turning down the unanimous recommendations
-of the Committee of their own creation. 1 have no doubt whatever—in fact,
it has been admitted on all hands,—that the matter proposed to be raised
is definita. urgent and of public importance. « I am also convinced, and, in
fact it has been recognised, that an early opportunity should be afforded for
raising this matter. The question is, when should that opportunity come?
I am of opinion that the matter proposed to be discussed is of such vital
importance to the people of this country that an immediate opportunity

discuss it. The only objection taken by Government is that the mot'on is
barred by anticipation. I have seen the various notices of motions on
Demands for Grants, and I find none on which this definite question which
is proposed to be raised by Mr. Jinnah can be raised. It might be argued,
though it has not been argued, that Mr. Jinnah might put down a moticn
‘even now on the army estimates, but the answer to that argument is that, .
‘no one could say with any degree of certainty that the motion would be
reached. It mav or may not be that if a notice of motion is given by
Mr. Jinnah it will be reached either on Thursday or on Friday or will be
reached at all. There is no reason why the H-nourahle Member stou'd
take any risk. In this view I am not prepared to hold that the motion is
. barred by anticipation. In any case, J consider the matter is of such

\Should be afforded to the representatives of the people in this House to

¢ -grave importance to the people of this country that I must allow the earliest

possible opportunity to raise it, and I therefore rule that the motion is in
ordcr. :

I now ask whether the Member from Bombay has the leave of the
Assembly to move the adjournment ?

~ Ag no one objects, I intimate that leave is granted and the motion will
be taken up for discussion at 4 p.M.

THE INDIAN TERRITORIAL FORCE (AMENDMENT) BILL.
PRESENTATION OF THE ﬁzron‘r OF THE SELECT COMMITTEE,

© Mr. @ M. Young (Army Secretary): Sir, I beg to present the Renart ‘o!
the Select Committee on the Bill further to amend the Indian Terrilorial
Force Act, 1920, for certain purposes.



THE AUXILIARY FORCE (AMENDMENT) BILL.
PRESENTATION OF THE REPORT OoF THE SELECT COMMITTEE.

Mr. @. M. Young (Army Secretary): Sir, I bez to present the Report of
‘the Select Committee on the Bill further to amend the Auxiliary Force

Act, 1920, for certain purposes.

THE INDIAN SUCCESSION (AMENDMENT) BILL.

PRESENTATION OF TIE REPORT OF THE SELECT COMMITTER,

Manlvi Muhammad Yaknb (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Sir, I beg to present the Report of the Select Committee on
the Bill further to amend the Indian Succession Act, 1925.

THE GENERAL BUDGET—LIST OF DEMANDS.
SECOND STAGE.
Ezxpenditure charged to Revenue.

DemMAND No. 16—CusTOoMS.

The Honourable Sir Basil Blackett (Finance Memter): Sir, I beg to

move:

““That a sum not exceeding Rs. 72,74,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st March, 1929, in respect of ‘Customs’.’*

Abolition of the Exzport Duty on Raw Hides.

Mr. Mohamad Rafique (Calcutta and Suburbs: Muhammadan Urban):
Bir, 1 beg to move:

“That the Demand under the head ‘Customs’ be reduced by Rs. 9,00,000.”

Sir, this cut is proposed to draw the attention of the Government to
the fact that it has not abolished the export duty on hides. This matter
for the abolition of the duty on hides was brought up last year, tut un-
fortunately, as the House was not in & good mood after the fate of the
Ratio Bill, and as some Membérs suspected that the abolition of the duty
would lead to the slaughter in larger number of cows in the country, they
voted against it. The third reason was that it was made a party question
by the Swaraj Party and the party decided to vote against the abolition
of the duty and the House carried it. I will just narrate the short history
of the duty. This duty was imposed by the Government of India in 1919,
and at that time the then Commerce Member, the Honourable Sir George
Barnes, in introducing the Tariff Amendment Bill said as follows:

“Tt is to impose an export dnty of 15 per cent. on hides and skins with a rehate
of 10 per cent. on hides and skins exported to other parts of the Empire and there
tanned. Tts object is to convert into fully tanned leather or articles of leather so far
8s possible in India or failing this in other parts of the Empire instead of being
exported in a raw state for manvfacture 1n foreign countries.”

§ir, from the atove it will be apparent that the Government in im-
Posing the duty had two objects in view, namely, (1) to encourage the

(1245 ) -
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tanning industry so as to convert hides into fully tanned leather or articles.

ofleather, and (2) to confine the export of raw hides from India to the
British Empire only.

And in further moving the introduction of the Tariff (Amendment)
Bill, Sir George Barnes said as follows:

“Though Indian tanners have enormously increased during the past three years,:
they can only deal with a comparatively small proportion of the raw hides and skins
which India produces and it is to the advantage of India and the security of the

Empire generally that this large surplus should, so far as possible, be tanned within
‘the Empire.”

There we find that, while suggesting a form of relief to Indian tanners he
*++ that these tanners can consume only a small quantity of the whole
product, and that was why he wanted that the duty should be at the
rate of 15 per cent. to foreigners and 5 per cent. to the people in the
British Empire. So, there are two things, firstly, to help the tanning
industry and secondly to help British tanners, and in the end he said:

“I need hardly tell you that the effect of the Bill on the producer of raw hides.
and skins has been most carefully examined by our expert adviser. We have no des‘re

to benefit Indian tanners at the expense of the Indian cattle owner or dealer in hides-
and skins.” -

He, therefore, said that this duty had been imposed after consulting the
greatest authority that the Government of India could think of and that
this duty would not be any hardship to the Indian cattle owner or producer
of hides and skins. I will just show you, Sir, that all these that Govern-
ment wanted to give relief to, has not been fulfilled. 1 will just narrats
shortly its history for the benefit of the House and especially those Mecm-
bers of the House who are not well informed about this industry. As I
have been in this%tusiness for a long time I think it my duty to tell them
how it affects the people at large. Sir, the Indian Taxation Enquiry
Committez in 1924-25 submitted a report on the duty on hides and skins.
I think I will read the whole paragraph. They said:

“The last of the existing export duties is that on hides and skins. This was first
designed mainly as a measure of protection to the Indian tanning industry and to.
divert the tanning of Indian hides from Germany to the British Empire . ’

So they make it quite clear that the relief that the Government of Indis
wanted to give was not due to a sincere wish on their part to help the
tanning industry but to divert it from the hands of the German people to
the British people, and in order to do that, they gave this 10 per cent.
rebate to the British people so that they can gain by this protection and

preference complete monopoly and compete with the German people..
The report further said:

“The experiment failed to achieve either object.”

“That is, it did not give any relief to the tanning industry in India and it
did not give any help to the British tanners.

+ . . The Indian tanning industry did not succeed in establishing itself in
the manner which was expected when the duty was imposed; the export of hides from
India has fallen to ahout half the pre-war figure, and the greater part of the trade
has again passed to Germany. The Fiscal Commission condemned the duty as wrong

(X
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in principle, on the ground that, if protection was needed, it should be obtained through
an import and not through an export duty, and considered that it had failed in its
objects. Recognising the defects of the duty, the Government of India in 1923 reduced
the rate to 5 per cent. and abolished the 10 per cent. preference on hides and skins
tanned in the British Empire. The retention of the duty in its modified form was
due to the need for revenue. The Committee, by a majority, agree with the Fiscal
Commission in considering the duty on hides to be wrong in principle and dangerous
in its effects.”

Sir, before this report in 1928, the then Finance Member of the Gov-
etnment of India moved that the 15 per cent. duty should be reduced to
b per cent., and in moving that he said that the Government was going to
abolish the whole of the 15 per cent. duty. He reduced it to 5 per cent.
for revenue purposes only. He made it quite clear at that time that the
Government was anxious and determined to do away with the duty alto-

gether.

Now, Sir, there is a misapprehension in the minds of many of my
friends that this duty is really giving relief to the tanning industry. What
is confusing them is the term ‘‘ tanning '’. They think that the Madras
people do real tanning. It iz not so. They say they are tanners, but they
are not. What they do is that they put the raw hides in some solution
of lime. They also export hides to other countries just as those engaged
in the raw hides trade do. What do the people who are engaged in the
raw hides trade do? They bring the raw hide from the country, pass it
through a solution of arsenic or salt and lime or krine, and after giving it
a prescrvative effect export it to Europe, in competition with other foreign
hides from different parts of the world. As regards the tanners, the real
tanners, who tan the hides and convert the raw hides into the real articles.
of leather, they do not get any relief from the duty imposed on raw hides.
I think Government are aware that for the ladt 6 or 7 years the number
of tanners who tan hides in India and turn them into leather is decreasing
day by day. In Calcutta, where I come from, there were two big tanncries
owned by Bird & Co., and Grahm & Co., but they have now stopped
work. The object of the duty wag that all these hides which are produced
in India would be utilised by the tanning industry in India. That is
not so. The real tanners buy hides from the slaughter houses and they
buy the test of the kind and that also in the wet state. The hides
merchants all over the country are penalised by the imposition of this
duty. They have got 5 or 6 kinds of hides that come into the market.
They are ealled Arsenicated, Killed. Salted, Common and Crumpled, ete.
Out of these only the best Common hides are taken by the Madras people.
The tanners who want to tan hides for leather purposes purchase them
directly from the slaughter house and pav exorbitant prices which no country
in the world can pav for Indian hides. The foreign buyers are not anx‘ous to.
buy our high quality hides. They produce high quality hides in their
own countries and they do not require them from us. That is the reason
why the German people take the inferior quality hides, because they have
got their secret process of tanning. They have this secret industry just
s they have the dyeing industry. They buyv this low inferior quality
of hides from Indin, give it an artificinl grain and then exjort it as
articles of manufactured leather to different countries of the world. I
will show you. Sir. by the figures that I have got with me that if the

*Government was anxious to give any relief to the tanning industrv, Gov-
ernment could have come forward with a measure of protection in the form
of a heavy import duty as in the case of Japan which has an import duty
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0t 40 per cent. or as in the case of America or Germany where the duty
was 20 to 25 per cent. when the tanning tusiness was in its infancy.
After the abolition of this 10 per cent. preference duty the import inte
India of leather in 1923 was Rs. 51 lakhs, in 1924 Rs. 52 lakhs; in 1025,
Rs. 56 lakhs; and the export of tanned hides—of course I do not like to
use that term: I would call it dressed hides or half tanned; they are not
tanned hides in the real sense of the word; the export was in 1921
Rs. 345 lakhs; in 1922, Rs. 469 lakhs; in 1928, Rs. 573 lakhs. In 1928,
when they say the effect of the reduction of the 10 per cent. was disastrous,
it increased to 573 lakhs; in 1924, it increased to Rs. 690 lakhs; in 1925
to Rs. 708 lakhs and in 1926 to Rs. 716 lakhs. So, Sir, that is the effect
of the duty on the trade. The import of boots—that is not given in the
import of leather; it is separated from leather—increased from Rs. 10
lakhs in 1922 to Rs. 27 lakhs in 1926. All these imports have increased.
What relief can there then be to the leather industry? What relief can
the tanning industry expect when these leather imports are increas’ny?
We do not give any protection to the tamming industry. As regards
import of belting, leather belting has not increased; it is in competition
with wire and hair belting. So, the tanning industry has not been given
any relief at all,- and the Madras people also do not get any relief at all.
They are under the impression that if this duty is abolished, prices will
go up ;nd the industry will be crippled, while prices go up with world
emand.

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Ask for a
bounty as well.

Mr. Mohamad Rafique: Now, Sir, I think I have made it ¢lear from
the Repori of the Taxation Enquiry Committee that the decrease in export
a8 teen nearly to half the pre-war figure. Last year, after the motion
was defeated, the Government, I remember. suggested a proposal that a
cess should be imposed on export of all hides from India. They had e
proposal that a cess should be imposed with a view to protect the cattle
and fight cattle disease, and for other purposes. Government have not
come forward with that proposal, but even if a cess is imposed it will be
imposed on people who export raw and half tanned hides, and such cess
will be utilised for improving flaying and fighting the diseases. That cess
would not give any relief to the leather tanners and they will not bhe
benefited in the least. What I submit is that Government should abolish
this hide duty as soon as possitle this year and propose an import duty
rising to 40 per cent. to give relief to tanners of leather in India.

With these few words I move my motion.

Mr. Vidya Sagar Pandya (Madras : Indian Commerce): Let me first of all
congratulate the Honourable the Mover on his maiden speech. I am
very sorry that I am not able to support his contention. Generally you
-do not find me on the side of Government, but in thi5 matter 1 think
Government have deviated into sense and it is. therefore, 'my duty to .
support them in this matter. But I may also point out that Government
have not gone sufficiently far. Theyv have got the old rate of 5 per cent.
only while I should have expected them to waise it to 15 per cent. taking
into consideration the condition of our budget. It would have ndded a

further income of about rupees seventy lakhs if they had rased the duty
from 5 to 15 per cent.

‘
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8ir, the Honourable Member has specifically mentioned about Madras
and the Madras people, and as representing the Indian cominerce of the.
Mudras Presidency it is my bounden duty to point out that it will seriously
affect our tanning industcy. In his desire to push his case too far he has
gone to the extent of saying that our industry is no tanning industry
at all. He could not find any other word to designate it and did not ex-
plain what he meant by saying that it was no tanning industry. Then
what it is I should like to know. He is aware that the Madras Presidency
is an important part of India which has seriously undertaken this tanning
"ingustry, and in order to protect that important industry Government are
levying thig duty and it is also to the general interests of the country that
such revenue should ke secured. My Hopoursble friend has quoted
certain figures in support of his contention, but I should say that those
figures rather go against him. In spite of the duty the export of hides.
and skins has gone up both in value and in volume. As such when the
bides and skins can bee: that duty and add to our revenue I do not see
why we should give it up. DBesides bhe is directly interested in hides and
he does not care far skins, and he says you might levy the duty on sking
but not on hides.

Mr. Mohamad Rafique: It is not a mcnopoly.

Mr. Vidya Sagar Pandya. The one ig as good as the other so far as
tanning is concerned. When the duty is levied as an ad va'orem duty it
does not really affect the hides and skins business so much as it is sought
to make out.

Then I should like to draw the attention of the House to the fact
that last December we had the fifth session of the Indian Industrial and
Commercial Congress held at Madras where a zesolution was passed to this
effect : .

“That this Congress is strong'y opposed to the idea of altering the duty into a.
Cess and confirms the Rewlution passed in the Calcntta Session of the Congress to the
igacl. that the Export Duty on raw skins and hides be retained and increased to.

per cent.”

This wns a Congress of all the leading Indian chambers and merchants™
associntions, and the resolution was unanimously adopted. The Associa-
tion which my Honourable friend represents and which have sent a tele-
gram to every Member of this House, namely, the Caleutta Skins and
Hides. Tranders Assogintion, did mnot oare to send their representative
even to defend their position. They did not think it of sufficient import-
ance to put it befors the Federntion of Indiann Chamters. The Indian
Chnmbers are genernlly very jenlous of their own interests; they are noé
in fovour of any sectional interests heing furthered. As such if they had
thought. that the: Indian hides and skin business does suffer. thev would
have duly tnken the matter into consideration and urred upon Govern-
ment the necessity of protecting it. Under these circumstances and in
view of the budget position at present, I think the House chould negative
the motion. If the budget is better next venr and a really good case is
made out, in favour of it, then we might comsider.

.- Sir, T oppose the motion.



1250 LEGISLATIVE ASSEMBLY. [10TE Mar. 1928.

Mr. William Alexander (Madras: European): Sir, I would like to say &
few words from the point of view of Madras, against the proposals which havo
‘been put forward in favour of the abolition of the export duty on raw hides.
The Madras tanning industry is a very ancient one and has grown up through
many years on account of the ease with which the people who are engaged
in it get the materials for tanning,—I may say they are largely of indigenous
origin. Again, this industry is very largely an Indian industry. It is
financed and controlled by Indians and I say, for that, if for no other reason,
the people who are engaged in it have a right to expect the kind considera-
tion and thought of this House and of the Government. Sir, it is a fact
that at this moment the industry is labouring under a great sense of in-
justice brought about by the tremendous difficulties with which it is faced
in obtaining the principal articles required in the work, that is to say, raw
hides and skins. Sir, the whole trend of thought and movement of late in res-
pect to industry generally in this country has been to support any indus-
try which can be profitably carried on here and keep the raw articles instead
of having them taken across the seas and the tanning work done in Britain,
America, Germany, France, Italy or any other part of the Continent. To
some of us it appears that of late this point has been rather lost sight of in
respect to this question of the export duty on raw hides and skins. It does
not appear to have been fullv considered,—or at least has not been deemed
of such great importance as it actuallv is,—that the shipment of raw hides
and skins in such great quantities has taken away a verv larze amount of
work,—and consequently wages, from this country. Take what haopened
in Cawnrore the other dav. I have here a letter, written in February,
from a Madras tanner. He writes:

*“The tanned hides market at the beginning of this month suddenly slumped very
badly which frightened Madras tanners off buying raw hides; this slump coincided
with a fall in raw hide prices throughout the world. Hides prices in Cawnpore and
Calcutta thereupon fell rapidly, in Cawnpore from Rs. 68 to Rs. 50 per 82 lbs. for
the cheap variety of hide usually bought by Madras tanners and ignored by exporters.
At this price exporters cleared the Cawnpore market of stocks of this -variety Lefore
-any but a few Madrasees had been able to buy at all.”

This is the sort of thing that is going on. He gives other instances but I
need nct take up the time of the House by giving them. They all tend to
show that the trade is badly handicapped. The fact is that the present
duty ci 5 per cent. is not of sufficient help. It is not high enough owing
to the fact that the tariff value has been taken at such a low figure that the
5 per cent. nominal duty really only represents about 23 per cent. on the
basis of actual values during the past year. A few years ago the duty was
reduced from 15 per cent. to 5 per cent. That was a very great mistake,
and we in Madras believe that it was very largely brought about owing to a
misunderstanding as to the actual position. My Honourable friend, Mr.
Mohamad Rafique, has just referred to the change in the duty. The posi-
tion was this. When the 15 per cent. dutv came, the Brit'sh Government
held enormous stocks of war surplus tanned hides. Those took a long time
to be absorbed and during that period there were all kinds of revorts of
sales, and threatened sales, in the London market, which knocked the
botsom out of the Madras market and brought the business almost to a
standstill. This of course affected the raw hide trade also, and the vield
from the dutv was comparatively small. The exvort shippers made great
canital out of this ard were able to indnce the Government to reduce the
-duty from 15 per cent. to 5 per cent. Let me ask who are the buyers of



"GENERAL BUDGET—LIST OF DEMANDS. 1251

these raw hides. They are the representatives of American, German, and
.other Continental firms, and to a smaller extent British firms. Why should
Government hesitate for 4 moment in the matter of raising the duty? The
money comes out of the pockets of foreigners who can well afford to pay.
The difterence between 5 and 15 per cent. represents, as my Honourable
friend Mr. Pandya pointed out, about 70 lakhs of rupees and this large sum
of money the Government are neglecting to gather in through an entirely
wrong conception of the actual position. We do not say, stop this raw hide
-export trade entirely, but we do say that the attitude of Government should
‘be to tell the foreigner ‘* We are very glad to trade with you but our own
people must have our first care. Trading with you under the present con-
ditions is greatly injuring them and we propose to stop this by altering those
conditions and in doing this we do not believe that you will find any hard-
ship.”” Reverse the position. Take any of those countries that are taking
away the raw hides from India for tanning. If they had the raw hides and
at the same time the facilities for tanning, would they sell to us on reason-
able terms? The reply is emphatically ** No ”’, not one hide—preventive
steps would be taken at once. We say therefore that this Government
should not hesitate to take the necessary steps to safezuard an industry on
which so many of her people are dependent for their livelthood. Owing to
the unfavourable conditions with which he is surrounded the Indian tanner
is always short of finance. He cannot compete with the foreigners who
think nothing of taking 40 or 50 thousand hides off the market in one morn-
ing. The remedy is simple. Let the foreign buyer pay a little more
and the Indian tanner would not then have such a desperate struggle to get
supplies in his own country. I rotice an extraordinarv thing in connection

with this subject,—in the cut which my Honourable friend Mr. Jogiah has
proposed.

Mr. Varahagiri Venkata Jogiah (Ganiam cum Vizagapatam: Non-
Muhammadan Rural): That is a mistake. I am not opposing you.

Mr. William Alexander: He is a strong brand of Swarajist. What I
should like to see is that instead of this matter being dealt with by my
Honourable friend Mr. Pandva and myself it should be taken up bv one
or two of our eloquent and gifted speakers who .have such great facility in
expressing their views,—like my Honourable friend Mr. Shanmukham
Chetty who should take up this matter in the interests of the people of
his country and district. I have not much more to say. I think the industry
is undoubtedly labouring under great disabilities and it is nonsense to talk
of the 5 per cent. duty being abolished. It only means 2} per cent. really
and we in Madras feel so stronglv on this matter that we are going to leave
Do stone unturned and leave nothing nndone to get the dutv back to 15 per

cent. or higher, as we are quite convinced that the raw hide exporter can
pay that and still maeke money.

S'r Walter Willson (Associated Chambers of Commerce : Nominated Non.
‘Official): As I have on previous occasions snoken at some length on this.
matter, T do not pronose to repeat those efforts to-dav end T will trv and
‘be very brief. As the Fouse knows verv well I support the view taken by
mv Honoursble friend Mr. Rafiaue and T do so hecause. cf the interests that
T renresent in this House, the maiority are in favour of the aholition of the
exnort dutv. Now the point of the maiority is this—that the matter is
-ome of province versus province. Madrag is perfectly right in urging ite



1252 LEGISLATIVE ASSEMBLY. [l0To Mar. 1928..

[Sir Walter Willson. ]

case across the floor of this House and this House is in the position of having-
to be the ultimate arbitrator as to what is to be done. Well, it gave its
vote last year. I hope it will reverse it this year. The poirt that I think
has not been sufficiently emphasised to the House to-day is this. The ex-
port trade in hides is not the export of India's best hides, India's tanners
use India’s best hides and India requires a market for the export of its raw
hides. Now, surely the House does not require me to urge further the basie
principle that an export duty falls upon the producer, and who is the pro-
ducer in this case? The agriculturist in the countrv. The best argument
against the case so very well put forward by my Honourable friend Mr.
Alexander is that the export dutv as it exists has been a failure. It has nob
succeeded in the purpose for which it was imposed. It has been reduced’
it is true but still it is ineffective and therefore there is no reason whatever
for keeping it on at the expense of the producer—the agriculturist of this
countrv. If Members are interested in figures, they will find that th's time
last vear I pave a series of important fizures on pagze 2641 of the Lecislative
Assembly debates. I am sure there is no necessity for me to repest them.
Burma, as vou know, is on the other side of the Bav of Benzal and Burma's
view is ag directlv contrarv to the view of Madras as it could possiblv be,
The ficures of the losses in hides in Burma oucht to make vem think. I
trust therefore, Sir, that the Houce will sunnart the verv exeellent maiden
speech made by my Honourable friend Mr. Mchamad Rafique.

Mr. B. K. Shanmukham Chetty (Salem and Coimbatore ~wm North
Arcot: Non-Muhammadan Rural): Mr. Presidert, T sm afraid I mist
oppose the motion moved by mv Honounrable friend Mr. Rofigne. My
honourable friend spoke with firct-hand knnwled~e of the subject snd I’
may state at the very outset that I have absolutely no persona] interest
in the tanning industry.

Sir Walter Willson: Neither have I, if that is the suggestion.

Mr. R. K. Shanmukham Chetty: I did not make the suggestion that
you have. But, Sir, this iz an industry in which my province is vitally
interested. Last vear when Government brought forward in the Finarce.
Bill the proposal to abolish the export duty on hides we had a fairly full.
discussion on the subject, and this House decided that the export duty
should continue.

Sir Walter Willsen: Would it not be more correct to say that this
House was unable te decide that it should be removed?

Mr. R. K. Shanmukham OChetty: My Honourable friend Sir Waltos
Willson attempted. to justily the position that he took un by raving thut..
theoretically at any rate an export dutv on an article like hideg. is un.
scund. But, Sir, when we are discussing the position of the tanning
industry and the export dutv on hides it wi'l not do merely to nrrive a§
conelusions based unon thecries. - I have no doubt thnt everv one in this
House would concede that am exnort duty on an avticla whi~h is not the
monopoly of a country is certhinly wnsound in- nrihciple. DBut to arrive:
at a decision on the justifieati~n or otherwise of the exnort dutv on hides;
you must. take: the soecisl: cirenvmstances of tHe osse into considerntion.
In. 1919, when. an. export dutv of 156 rer cent. was imposed on raw hides:
that meagure: was ‘taken, definitely. withh. a view to giving protectiom tuy, tha.
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ian tanning industry. In 1923, when the export duty was reduced
f: dﬁ per centf my progince protested against it. In spite of the protest
the agitation set up by the Chambers of Commerce represented by my
Honourable friend Sir Walter Willson succeeded in reducing the duty.
But, even though the duty was reduced from 15 to 5 per cent., Govern-
ment have not come forward and said that the time has now come when
no protection need be given to the Indian tanning industry, and I main-
tain that, unless Government is prepared to make out a case for the with-
drawal of protection to the Indian tanning industry, there will be no justi-
ficatjon for abolishing the export duty that is placed upon hides. Last
vear Government brought forward the proposal to sbolish the export duty
and I then pointed out that the proper course for Government to follow
in a case of this nature would be to refer the question of the protection
of the Indian tanning industry to the Tariff Board, and if the Tariff Board
advised the Government that the tanning industry does not require any
measure of protection, then the Government would be perfectly justified
in recommending the abolition of the export duty. Twelve months have
now passed since that suggestion was made and I do not know whether
the question has been referred for the consideration of the Tariff Board.
I therefore maintain that, unless a case hag been made out that the Indian
‘tanning industry does wmot require protection, this House will not be
justified in abolishing the export duty on hides. Sir, last year my Honour-
able friend fir Purshotamdas Thakurdas pointed out that the tanning
industry is the third largest industry in Indian hands. 8o far as my pro-
vince is concerned, it is a very vital industry. There are not less than
500 tanneries, every‘one of them practically in Indian hands, manned by
Indian labour and worked with Indian capital. It would be disastrous to
such a vita] industry, which affects at least one grest province, to abolish
the export duty on hides without & deep and searching inquiry into the
condition of the industry. B8ir, in this connection I would bring one
turther matter to the attention of Government. I am told that the methods
of tanning in Madras have been considerably improved, and the cost of
tanning, has been considerably reduced by the use of wattle bark which
is imported from Bouth Africa. There is now an import duty of 15 per
cent. on wattle bark imported from South Africa. Sir, I am sure my
Honourable friend Sir Walter Willson will concede that an import duty
on an article like wattle bark, which forms such an important factor in
tanning, is certainly unsound.

Bir Walter Willson: I will agree with him at once, to save his time.

Mr. R. K. Shanmukham Ohetty: I was sure my Honourable friend
would agree. Last year my Honourable friend Sir Purshotamdas Thakurdas
wanted to bring an amendment to the Finance Bill for the abolition of
the import duty on wattle bark, but I was told that he did not make
the motion on the assuramce that Government themselves were carefully
looking into the matter and there was every chance of the import duty on
wattle bark being abolished in the very near future. Twelve months have
gone by since that demand was made and we have not yet heard anything
about 1t. T do hope that to-day the spokesman of Government will tell us
what steps Government have taken in this direction. Bir, since this ques-
tion has been so thoroughly discussed on a previous oceasion it is mok
Decessary for me to go into further details on this motion. 1 would ocon-
clude by reiterating what I said at the outset, that, unless the Government:

c
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by referring this matter to the Tariff Board makes out a case that' there is
no need to continue protection to the Indian tanning industry, this House
would not be justified in abolishing this duty.

Mr. W. S. Lamb (Burma: European): Sir, I rise to give my hearty
support to our friend Mr. Mohamad Rafique. I waited with interest to
hear the defence of our friends from Madras. I listened with very great
interest to what Mr. Alexander had to say and also to Mr. Shanmukham
Chetty. I listened with particular interest because I anticipated thet at
least one of the speakers from Madras would meet the points made by Sir
Charles Innes in the debate a year ago. I refer to page 2655 of the pro-
ceedings of last March. Sir Charles Inneg said:

“‘But the House may take it from me that in practically every province in India there
are tanneries where they work up for local purposes the raw hide. But you have got
to remember that India is a very big country. India is a country where the real facts
of the matter are that there are vast surpluses, surpluses of hides over and above
what can be used in the country. Is there any reason on earth why those surplus
hides should not be exported? They cannot be tanned. Are we not to encourage the
export of those hides !’

Now, I speak for Burma, to which my Honourable friend Sir Walter
Willson has referred. A year ago I gave certain figures and I pointed out
that while the exports from Burma had fallen off from 6,000 tons to some
2,000 tons a vear, Madras apparently desires to see—well, I am surprised
that they have not suggested it—certain railway lines adapted as automatie
conveyors so that there should be a steady flow of hides from all parts of
India. Such a thing would not do any good to Burma, and as I pointed
out, Madras takes yearly some 900 tons only of Burma hides, and the re-
maining 5,000 tons, they suggest, should pay 15 per cent. or even 40 per
cent.! Now, no particular reference has teen made to the use of wattle
bark beyond the reduction of the duty upon it. In replying to the debate
a year ago Sir Charles Innes said :

) "'fhere is very much less demand for upper leather for boots. That is one of the
main reasons why the Madras industry at the present time is in a depressed condition.
‘What is the other reason?! The other reason is deterioration in the quality of the Madras
leathier. I have got liere a representation sent out to us from the Association of
Factors, Merchants and Importers of Leather, Hides and Tanning Materials in London
saying that unquestionably the quality of these kips is deteriorating *

because of its use of wattle bark. Well, as I have said, neither Mr.
Alexander nor Mr. Shanmukham Chetty has dealt with either of those

'Mr, William Alexander: I would like to explain, if I may, that the
question of the dearness of the hides is connected with economic pressure
in respect to sales at Home. Keen competition made it necessary for the
tanners, as they could not pay the price for the better material, to buy
this stuff,—if they want . ... .

Mr, President: Order, order. -Mr. Lamb.

Mr. W. 8. Lamb: Well, 8ir, if there is anything which is causing the
tanned hides to deteriorate, it seems to me that the whole question is
eminently one for the Tarift Board, and I would welcome such a suggestion
because I ani quité sure that with the Tariff Board going into -the matter

meticulously, a8 they have done in othier cases, such ag Steel Protection,
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the position of Burma would be shown much more eloquently than could
possibly be done by me, and I have not the slightest doubt thst recom-
mendations from the Tariff Board would not omit to take mnto account
the fact that Burma should fairly be cut out of this duty.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: -Indian
Commerce): Sir, I wish to address very few words on this motion to-day
before this House. My Honourable friend, Mr. Lamb, and my Honourable
friend, Sir Walter Willson, referred to several grounds which they urged
last year. May I refer then to the reasons with which we met those
grounds last year, and as I am afraid this question is likely to develop as
a hardy annual, until the Government of India definitely put this on a
scientific basis, 1 do not think it is necessary to repeat those .
But there is one point which Mr. Lamb referred to and which I think I
would like to say a few words about. Mr. Lamb said that the quality
of kips is deteriorating from year to year. That was mentioned by Sir
Charles Innes last year too.

Mr. W. 8. Lamb: The statement was that the kips were deteriorating.

Sir Purshotamdas Thakurdas: Unquestionably then it is deteriorating
from the point at which it was a few years back. The remedy then is not
to remove this duty but to see if it can be used for the purpose of improv-
ing the conditions under which the hides and skin trade is carried on;
and I venture to suggest to Sir Walter Willson that the pertinent discus-
sion would be on his own amendment, No. 11 on the list, instead of press-
ing for withdrawal of the duty. I do not know what attitude the Honour-
able the Commerce Member is likely to take on this, but I certainly. think,
Sir, that it is a most retrograde step to suggest that we should cancel
the meagre prctection which we are giving to the hide industry in the
shape of the 5 per cent. duty and expose the Madras and the United Pro-
vinces industry to all the keen competition which we know is going on from
germany and elsewhere. I am sure this motion cannot appeal to the

ouse.

The Honourable 8ir George Rainy (Member for Commerce and Rail-
ways): Sir, when I first cast my eye down the list of notices of motions
for reduction I was a little alarmed to see the number dealing with the
question of the duty on hides, because it seemed to me that the Members
of this House were divided between those who thought there ghould be
no duty and those who thought there should be a much higher duty. That
being 8o they might easily combine to carry the motion for reducfion and
thereby convey their opinion of the behaviour of the Government. I was
a little consoled when I .heard my Honourable friend, Mr. Vidya Sagar
Pandya, say that on this occasion we had deviated into semse. I should
like to point out, however, that on this occasion it is the Government who
occupy the central position, and the deviation must be ascribed to those
who have deviated from that centre in the one direction or in the other.
I derive further consolation from another thought when I recall the history
of this question last year. On that occasion, as many Members will
remember, the House was equally divided on the question whether the
duty should be removed or not, and the question was finally decided, Sir,

your casting vote. If this motion were carried, the House would nos
only be inflicting a severe censure upon itself, but also some censure upon
¥ou, 8ir, might thereby be conveyed. ' ~
' ' 02
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Some 'nqnounhle Members: No, no.

The Honourable Sir George Rainy: But I was confident that this House
would in no circumstances commit itself to such a view, and I felt that
I need not alarm myself undulv by any fear that this motion might be
carried. I do not know for what ressons my Honourable friend, the
Mover, whom I should like to congratulate on his maiden speech, proposes
to make such a very large cut as nine lakhs of rupees for this particular
purpcse.

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divigions: Muhain-
madan Rural): Because that is the amount of the duty.

The Honourable Sir George Rainy: That idea did occur to me that, in-
asmuch as he thought that Government were collecting nine lakhs of rupees.
from the duty which they ought not to have, by moving a corresponding cut
in customs expenditure he would thereby relieve them of the same amount
of expenditure and make the removal of the duty possible. But I am
afraid I must point out that the position is not so, it costs us only a few
thousand rupees to collect the duty and if the duty were removed, it would
be quite impossible to cut down our expenditure to anything like the extent
of nine lakhg of rupees. Ncw, Sir, the position is just this. It was evident
from the discussion which took place last year that opinion was very much
divided, and there was a clear conflict of interest between the one side and
the other. In those circumstances, Government again reconsidered the
whole matter and came to the conclusion that it was their duty to see
whether it was not possible to find a via media of some kind. Accordingly,
last August we addressed Local Governments with the suggestion that
there should be substituted for the export duty a small export cess which
would be used for the improvements in the methods of flaying and preserv-
ing raw hides and also in effecting improvements in methods of tanning,
the organization of the trade and so on. It seemed to me that in the
peculiar circumstances of the case that was a very reasonable line for
Government to take. We have had replies from seven out of the mine
Provincial Governments and we are still awaiting replies from two—I think
the Punjab and Bengal. When we get their replies, we shall at once take-
the question into consideration and see whether there is a sufficient
measure of support for the suggestion we made to justify us in going on with
the scheme. If there is, the next step will be to appoint a small ad hoc
Committee to examine the question and to make recommendations as to the
rate of cess and similar matters. Meanwhile, I think it will be reasonable-
for this House to recognise that the Government of India are trying, when
the House itself is equally divided, to find a course on which all can unite,
and I hope that, for the present at any rate, our deviation into sense has
also carried us into a position of security. In these circumstances, I

hope mv Honourable friend the Mover will not press his motion for
reduction.

-
Mr. President: The question is:
““That the Demand under the head ‘Customs’ be reduced by Rs. 9,00,000."

The motion was negatived.

Sir Walter wmm Would it be convenient, Bir, if I stated, in view
of the remarks which have fallen from my Honourable friend; I shall not:
later on ask your leave to move motion No. 11. ' ) °
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Continuous Increase in Ezpenditure.

Mr. Mukhtar Singh (Meerut Division: Non-Muhammadan Rural): Sir,
1 beg to move:

“That the Demand under the head ‘Customs’ be reduced by Rs. 2,00,000."
My reasons for doing so are that in the detailed estimates on page 2 we
find that the budgeted expenditure under this head comes to Rs. 87,23,000.
while the revised estimate is Rs. 83,60,000. That means, 8ir, that it is
provided that an expenditure of about Rs. 4 lakhs should be added. If we
compare these figures with the figures of last year, we find that the actual
expenditure in 1926-27 was Rs, 79,76,425. The tudgeted expenditure is
about Rs. 8 lakhs more than the actusl expenditure in 1926-27. In 1925-
26, Sir, the expenditure was Rs. 66,74,5678. In 1924-25 the expenditure
was only Rs. 64,17,547. In 1923-24 it was still less, Rs. 60,09,397. In
1922-28 it was Rs. 59,56,640. In 1921-22 it was only Rs. 54,52,004. Thus
we see, Sir, that fromr the year 1921-22 the expenditure has gone higher
up from Rs. 54 lakhs to Rs. 83 lakhs, and this year it is proposed to increase
the expenditure by about Rs. 4 lakhs from the revised estimate and more
than a lakh from the budgeted amount of the last year. I submit, Sir,
that the income under this head is rapidly increasing. Besides this I subnrit
that the budget estimate of income this year seems to have been over-
estimated, beecause we have calculated that the income from sugar will
go high and from cotton piecegoods will increase by Rs. 80 lakhs and
fronr motor cars by about Rs. 26 lakhs more. The forecast of last year
has shown us that the income cannot be expected to be so high. The ex-
penditure under this head is quite uncertain. We do not know what more
measures we have to bring before the Government by which the income
under this head might be cut down. But the expenditure that has once
been incurred will be a permranent one. If there had been a proposal for
employing some temporary hands or incurring. some temporary .expendi-
ture, things would have been otherwise. But here we find that we are
budgeting an expenditure of a permanent nature on the strength that the
income will be more than that of the last year. At any rate, it does not
stand to reason that the expenditure should go on increasing every vear
under this head. With these words, 8ir, I submit that it will be safer to
cut down the figure at least by 2 lakhs.

The Honourable Sir Basil Blackett (Finance Member): fir, I could not
follow the figures in regard to previous expenditure given by the Hcnour-
able Member. ‘

Mr. Mukhtar Singh: I have quoted them from the Central Board of
Revenue Customs Administration Report in India, page 1.

The Honourable Sir Basil Blackett: I think these are the figures of
the actual expenditure under this grant. I will give the exact figures
which. do not greatly differ from the figures given by the Honourable
Member and, in any case, entirely support his contention that the expendi-
ture has increased comsiderablv. The expenditure figures which I give
show the actual expenditure. They are as follows:

Rs.
For 1923-24 . . .. . . . . 70,03,467 -
.» 1924-25 . . . . . . . 75,687,154
.~ 1925-26 . . . . . . .~ - 80,16,297
Revised figures for 1926.27 . . . . . 81.46,000
Budget figures for 192728 . . . L 86,11,000

Estimate for the curent year . . . . 87,238,000
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The explanation of this increase is one which I have examined with some:
care. Taking the figures for 1923-24, which is the year after the Inchcape
Committee had reported, as a base, we have an increase of Rs. 17,20,000
to account for. This is very largely explained by certain special items.
The first is that we now pay Rs. 1,89,000 to the Post Office for certain
services rendered on account of which no payments were made- till the
year 1924-25. There is a difference of Rs. 8,43,000 in the charge for over-
time allowances. This is accounted for both by the higher rates of over-
time fees now given and by the changed volumre of trade. But it must
be remembered that this is not an increased charge on the tax-payer. The
overtime fees are recovered and not finally paid out of general revenues.
So, although there is an increase of Rs. 8,483,000 in the estimate, that is
not an increased charge on the tax-payer for cost of collection. Assign:
ments of compensation paid to Indian States, chiefly Travancore and
Cochin, are now shown as expenditure instead of as a reduction of revenue.
That accounts for Rs. 5,40,000. Those three items alone account for just
10 lakhs out of the increase of 17 lakhs. There is another big non-recurring
item of Rs. 48,000 in the budget of 1928-29 on account of land acquired at
Vizagapatam. There is left, therefore, about 7 lakhs of increase to account
for—something under 7 lakhs. The most important items which I have
been able to lay my hands on are, first, the strengthening of the Land
Customs Frontier at Pondicherry and Karikal. This accounts for an in-
crease of one lakh. It is a matter of very considerable importance. The-
prevention of smuggling has had to be dealt with in that district. 'Then the-
revision of pay accounts for Rs. 80,000, additional appraising establish-
ment, Rs. 50,000, additional clerical establishment Rs. 1,50,000, additional
preventive establishment about Rs. 70,000, uniform allowance Rs. 30,000,
publications which were not charged to this vote in 1923-24, Rs. 60,000.

It wiil be seen that the bulk of the increase is accounted for by what
are really changes in methods of classification. Of the increase of seven
lakhs the increased volume of work is really the explanation. For example,
the number of bills of entry for Bombay amount to Rs. 180,000 in 1922-23,
Rs. 275,000 in 1926-27, Karachi Rs. 61,000 and Rs. 81,000 respectively.
On top of all that one has to remember that since 1928-24 the Government
of India have adopted the system of discriminating protection and that
adds very considerably to the complications of the tariff and to the work
that has to be done in collecting revenue. I would remind those wncmbers
who have served on the Public Accounts Committee that we have all the
time had considerable criticism to face in regard to the inadequacy of the
internal check inside the Customs Department, and there has heen pres-
sure for increase of staff which has indeed only been partially granted.
The whole justification of increase mrust, I think, also take info account the-
fact that during and just after the War, owing to the demand for officers
for other purposes, and to the financial stringency, there was a tendency
to try and collect custom revenue with a smaller staff than usual. Then
it is to be remembered that in 1928-24 the revenue was 89 crores and G9
lakhs. The revenue estimated for the current year is 48 crores nnd 63
lakhs, and we hope for a further increase in the next year. I do not think
it can be maintained that this Custonrs branch is being unduly swelled,
and I feel sure that any attempt seriously to curtail existing expenditure
would be penny-wise and pound-foolish, because we should lose far more
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in revenue not coilected than we should gain in the slight reduction of
expenditure.

Mr. President: The question is:
“That the Demand under the head ‘Customs’ be reduced by Rs. 2,00,000.”
The motion was negatived.

‘ Ezport Duty on Jute.

Mr. K. O. Neogy (Dacca Division: Non-Muhammadan Rural): 8ir, I
beg to move:

“That the Demand under the head ‘Customs’ be reduced by Rs. 1,000.”

I claim the indulgence of the House for referring to a question which
was debated last year about this time. I feel that, representing as I do
those people who are instrumental in esrning for the Central Exchequer an
annua] income of 4 crores, I would be wanting in my duty if I did not raise
my voice against the iniquity which the Government propose to continue
by not handing over this revenue to the Government of Bengal or sboiish-
ing it outright. I have the advantage of speaking after the Homoursble
Member’s reply to the budget debate, and I have in my hand the press
report of his latest enunciation of Government policy in this matter. Sir
Basil Blackett says ‘“Either this tax is a bad tax or it is a good tax’’. But
he has not got the patience to tell us as to the processes that have enabled
him to arrive at the conclusion that this is a good tax. He says, if it is &
bad tax it must be abolished at once. Then he says, if it is a good tax,
certainly Bengal has no grievance. Now, Sir, when it is for the Honour-
able Member to decide this question, it is hardly. possible for him to give
an impartial judgment in the matter. If, for instance, the Honourable
Member were to hold that this is a bad tax, it would mean that his Budget
would not be balanced at all—this year he would have to take off the
duty to the tune of Rs. 420 lakhs from the Budget. But, Sir, the position
which he has taken up with regard to this question is rather curious. He
says that if it was left to the Provincial Government and the provincial
Legislature to regulate the duty, apart from any question as to whether
they are entitled upon other grounds to this tax, then they might be
tempted so to vary the tax as to affect ultimately the interests of the
agricuiturists themselves. My Honourable friend is very anxious that the
people of Bengal should be guarded against the potential rapacity of their
own elected representatives in the Bengal Legislative Council, because I
take it it amounts to that; and he has called upon the Members of this
House, the sturdy Members from the Punjab and other parts -t India,
to assist him in carrying out this self-appointed duty of giving succour to
the agricuiturists of Bengal against the Bengal Government and the elected
representatives of the people of Bengal. Sir, he thinks that Bengal might
be tempted to kill the goose that lays the golden eggs, if it were left to
Bengal to decide upon a course of action in this matter; and what he does
In effect is to ask the Government of Bengal to tend the goose in order
that he might appropriate to himself all the golden eggs laid by it. This
extreme solicitude on the part of Sir Basil Blackett for the welfare of the
Benga'»li cultivator reminds me of a well-known Bengali adage which says

hat if a woman professes to love a child more than its mother, surely
that wonran is a witch. ’
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Let us now come back to Sir Basil's position. Is it a good tax or is it
a bad tax? Sir Basil may say it is a very simple question: jute is s wmono-
poly of India and therefore it is a good tax; that is to say, it is paid wti-
mately by the foreign importer and it does not fall on the producer who is
the cultivator. Now, Sir Basil may have a monoply of economic and
financial wisdom, and may have also the intuitive faculty developed to
very great extent in order to enable him to arrive at this conclusion. But
1 may remind him that the Fiscai Commission and the Taxation LEnquiry
Committee—two responsible bodies—have adopted a very cautious atti-
tude towards this question. The Fiscal Commission said that 1t was very
difficult to conceive of any commodity which could be cailed a mroncpo'y
of any country in the strictest sense of the term; and though the Taxation
Enquiry Committee pointed out that, so far as the present rate was con-
cerned, there was nothing wrong, they wanted the Government to be very
careful before they embanked upon any increase in the duty. I remember
to have read some eminent economic authorities who have attempted to
define a monopoly. One of them has said that the principal characteristic
of a monopoly is that there should be singiehanded control over the tctal
supply. Now, I put it to the Honourable Member as to whether he has
at all made any attempt to study the various processes involved in the
production and the marketing of jute in Bengal, so as to enable him to
come to the conclusion that this characteristic is present to-day in that
instance; that is to say, whether the cultivator in Bengal has got single-
handed control over the total supply of jute. I do not know whather mny
Honourable friend even knows *the exact number of people engaged in the
production of jute in Bengal. I do not know whether he has cared to in-
quire as to how competition among the millions of preducers tends to furce
down prices of the raw materials. I do not know again whether he has
cared to inquire as to the large number of middiemen that intervene be-
tween the producer and the exporter, or the mill proprietor in this country.
I do not know again whether he has cared to inquire as to what proportion
of the price of jute paid by the exporter actually reaches the cultivator,—
because a consideration of all these points is necessary in order to enable
him to come to a definite conclusion as to whether jute is really a mono-
poiy of the man who produces it. S8ir, I find that this particular question
was debated in the Bengal Legislative Council only so recently as the 14th
December 1927, and speaking on a non-official Resolution recommending
that this tax should be made over to the Government of Bengal, the
Honourable Mr. Marr, the present Finance Member of the Government of
Bengal, spoke as follows. He said:

‘“At the very earliest stages of the inquiry by the Meston Committee the question
of the export tax on jute arose. The Meston Committee at the outset were prepared
to accept without further inquiry the formula that all customs duties should be
central on the ground that it was impossible to trace the duties back to source or to
make a proper allocation between provinces. We pointed out, however, that this dictum
certainly did not apply to the export duty on jute which at that time was about 2§
crores. Since then I may mention it has risen to 33 crores.”

He was wrong there because it has risen further.

““While drawing the attention™
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.—the Honouratle Mr. Marr continued—

“of the Meston Committee to this fact the Government of Bengal based their claim
on this ground not on the fact that the export duty on jute should be made over to
them but that this factor should be taken into account in arriving at the final financial
settlement, on the ground that the export duty on jute encroached on the taxable
capacity of the province. We argued that, if the Central Government had not imposed
this duty, it might have been open to the Local Government to do so in the shape
of an excise duty or in some other way. As all Honourable Members of this House
know, however, this factor was not taken into account in the Meston Settlement”,

Now, 8ir, the Honourable Mr..Marr was repeating the conviction cf tke
Government that the export duty on jute encroached on the taxable cupa-
.city of the province. That is the whole point. Not being endowed with an
intuitive faculty, as my Honourable friend, I naturally looked in differcnt
directions for light in this matter, and I found that recentiy a very ruspon-
sible body of men went into these questions along with various other ques-
tions. I do not know whether my friend is familiar with these big volumes
—there are ten of them—Evidence taken by the Agricultural Commission—
ten of them are published, and if my Honourable friend cares io have a
little more light on this subject, I might recommend him a study of
Voiume No. IV and Volume No. X of those Reports. (An Honourable
.Member: ‘“What are the pages please?’’) I shall give all the reference if
my Honourable friend desires it. Now, Sir, I find that responsible officers
of the Government of Bengal like the Directors of Agriculture, the Dircctor
-of Public Health-and the Registrar of Co-operative Credit Societizs, have
-all dwelt upon the question as to how far jute was a monopoly and how far
the export duty on jute prejudicially affected the position of the ..ultivator.
In dealing with this question one of the responsible officers has made a
-definite statement that the existing export duties on jute do affect the
prosperity of cultivators in certain Bengal districts adversely. Honourable
Members will find this statement on page 246 of Vol. IV which contains
the evidence taken in the Bengal Presidency. I will just read a short
rextract: - '

“The duty on jute is fixed at so-and-so irrespective of price and quality. It has
been assumed that, because jute is almost a natural monopoly of Bengal, it can safely
stand an export duty and it is argued that this duty is necessarily borne by the
- consumer abroad Lo -

Tﬁ:at is the complacent assumption made by the Honourable Member in
charge : !

.- . But this is a fallacy as is shown by the fact that since the imposition
of the duty the world consumption of jute has ceased to expand. This latter observa-
tion is suggestive of the increasing use of various substitutes for jute. Apart also
from the general effect of the duty upon the world demand for jute. the method of
levying the duty bears most heavily upon areas producing the cheaper qualities of the
fibre. The disastrous effect of this selective action may be traced in the case of the
zabng dnstréc’,' where the area under jute has ptogressively diminished since the duty
as imposed. .

Now, Sir, I come to the question as to the difference ir price as paid by
the exporter and the actual cultivator. The difference is calculated by the
Director of Agriculture to be 20 per cent. on an average. He says that
thg difference between the price to the cultivator and the price to the
mill in India or the exporter is on an average 20 per cent. The Registrar
-of Co-operative Credit Societies thinks that the difference stands at a
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higher‘_ﬁgure. 1t is 33 per cent. in his estimate, in the case of lower
grade jute. He says:

“The cultivator gets two-thirds of what the exporter of the mill in India pays.”

He further points out that a chain of 4 or 5 different middlemen intervene
between the producer and the miller or exporter, who intercept this large
proportion of the price ultimately paid by the consumer. And yet my
Honourable friend says that it is a monopoly. The Indian Jute Association,
in giving evidence before the Agricultural Commission, stated as follows:
“Anything that adds to the cost of jute is bad for the trade and for the producers.
It encourages substitutes . . .
My Honourable friend is hugging the delusion that jute is a monopoly, and

there is no possibility of there being any substitutes for that fibre. The
Indian Jute Association says:

“It encourages substitutes. If the price had been lowered during recent years, I
am sure”’,

says Mr. Sime, Chairman of the Indian Jute Association,

‘“there would not have been such a large amount of substitution of other things.”

Perhaps this will come as a surprise to my Honourable friend. He cannoé.
conceive of any such thing:

“The result of such substitution is that there is less demand for the produce grown
in the fields.””

On this point there was some valuable evidence given also in England
before the Agricultural Commission. Honourable Members will find state-
ments made by Colonel Malcolm representing the London Jute Association
as also by Mr. Anderson who is engaged in the jute manufacturing trade:
in Dundee.

(At this stage Mr. President vacated the Chair which was taken by the
. Deputy President, Maulvi Muhammad Yakub.)

It you will turn to page 341, Volume X of the Evidence, you will see that
Mr. Anderson makes the following statement : '

“For a certain period of this past year, hemp was very cheap and they were able
to buy hemp yarns, which, of course, are infinitely stronger than jute, and, probably
from that point of view might be purchased instead of jute when jute was at a high
price. But, another that really concerns jute when prices are high, is the extent of
the second hand trade. When jute reaches an abnormal height, then you find that the
door is opened again for the second hand trade coming in.”

Then our Honourable colleague, Dr. Hyder, who is a member of the Agricul-

tural Commission, put a few questions to Mr. Anderson on this point. He
asked :

L

““You have got competitors on the Continent of Europe’—We have competitors in
some of the mills in Austria and Germany.

1 expect you know Bischofswiller. Do you know whether anything is happening
on the Continent of Europe in this search for substitutes for jute?—No, I have no$.
heard what is being done to-day : but, of course, there have been efforts made fromr
time to time to substitute in the form of paper yarns and so forth.

From French Madagascar, French Indo-China and French West Africa’—You mean
the growing of fibre there?

Yes.— I do not know about that.”
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Then Dr. Hyder made the very significant syggestion, ‘I think you had
better look out that way.”” Mr, Anderson replied, ‘‘Is that so?’’. He was
evidently taken aback. Dr. Hyder, it seems, had very valuable informa-
tion as to how far efforts in the direction of finding substitutes for jute had
been successful in other parts of the world. Then, 8ir, I come to the
evidence of Colonel Malcolm who, as I said, represented the London Jute
Association before the Agricultural Commission; he referred to the rise in
prices of jute in the years 1925 and 1926 and said :

#The result was a grave danger, not only to the jute trade in general, but more
especially to the ryot in Bengal. Very successful attempts were made to grow substi-
tutes in other parts of the world, and a most excellent substitute was produced in
Madagascar. The lower grades of American cotton also replaced jutée to a very large
exteut in the United States of America, and considerable quantities of spinning hemps
and flax tow grown throughout Europe and elsewhere were very largely substituted.
That I can say of my own knowledge, because my firm deal in pretty nearly every
fibre that is produced and we dealt with very large quantities of jute with the Con-
tinent of Europe to replace jute grown in Bengal.”’

I do not know whether 1 am tiring the patience of the House, but I submit
when you are going to bag Rs. 420 lakhs of jute duty everyv year from
Bengal, I am entitled to engage the attention of the House for some little
time on this question. Now, Sir, going back to the evidence given in
Bengal, we have the evidence of a gentldman who has spent about 40 years
there,—Mr. Morgan, the proprietor of Morgan, Walker and Co., the well-
known firm of jute  brokers. He referred to the unsatisfactory character of
the information about' market conditions available to the cultivator, and in
reply to questions as to how far the information might be made available
g0 as to assist the cultivator to know the exact condition of the world market.
he thought that in the event of his getting all the information with regard to
marketing. the jute cultivator was not in a position to hold up the jute.
Mr. Morgan said that the cultivator was not in'a position to hold up jute
even if he knew that the market was bearish. In reply to further questions
Mr. Morgan said :

“‘That would depend on his monetary condition at that particular time. But generally
he will have to sell a certain portion before the October kist (i.c., the rent payable to:
the landlord) comes in, there is no doubt about that.”’

That, Sir, ought to shatter my Honourable friend’s delusions about the culti-
vator being in a position to dictate prices to the exporter and the mill manu-
facturer in India. Mr. Morgan also referred to the factor of speculation.
He compared the conditions obtaining now and the conditions obtaining
30 years ago. He said: ‘‘There is & much more speculative element now."’
Who benefits by all these speculations? Not certainly the cultivator. I
do not know whether it is any use on my part trying to convince my Honour-
able friend that it is not proper and safe to depend upon mere intuition. He
had better make an inquiry as to how far his assumptions that the jute tax
is a really pood tax is correct. If it is a gnod tax, I submit. you must share
it with Bengal ; because after all it is the cultivator in Bengal who is assisting-
you in getting this large sum of revenue every year, a growing sum as the
figures show:. and that is a point which has been made by every responsible
witness before the Agricultural Commission. Witnesses in England were
simply amazed at the indifference which the Government of India have heen
+ exhibiting in this matter. They cannot understand my Honourable-friend’s:
theories about federal finance. Government are making so many crores
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every year. But they do not spend a pice for the betterment of the condi-
tion of the agriculturist, for the improvement of the product itself that
brings in so much money to the Government of India. The Government of
India have every reason to be satisfied with the position as they find it to
be, because of the curious constitution which we_have got at the present
moment. The transferred departiments in the provinces have to look to
the improvement in the cultivation of jute. They have to look to the
improvement in the material condition of the men who cultivate jute.
They have to provide for his educational needs. They have to provide for
his samtar\ needs, and I may mention here that the very process of produe-
tion of jute, I mean particularly the retting and the reaping of it, tends to
bring about insanitary conditions in the rural areas of Bengal. All these
problems have to be grappled with by the Government of Bengal, under
the curious constitution we have got at the present moment, while my
Honourable friend actually bags crores and crores of revenue out of this
source. If it is a bad tax, then abolish it. I have absolutely no objection
to that, but so long as you do not abolish it, you must certainly share it
with the Government of Bengal. In so far as it encroaches upon the
taxable capacity of Bengal, you have no right even under the present con-
stitution to appropriate it. Sir, I do very much hope that my Honourable
friend, before he leaves these shores, will at least try to do something in the
way of instituting at least an authoritative inquirv as to whether it is a
good tax or a bad tax. But whatever it is, so long as the tax continues
it must at least be shared with Bengal.

The Honourable Sir Basil Blackett: Sir. we have had a long and very.
interesting examination of the jute export duty by my Honourable friend
Mr. \Ieoow who is nothing if not thorough. He has even gone so far—at

least it seemed so to me—as to write the Report of the Ao'ncultural Com-
mission in advance.

Mr. K. C. Neogy: It is public property, only you have not seen it.

The Honourable Sir Basil Blackett' I have seen the evidence but not
the Report.

Mr. K. C. Neogy: I mean the evidence, which will form part of the
Report.

The Honourable Sir Basi) Blackett: 1 was speaking of the Report, the
Honourable Member wag speaking of the evidence though he called it the
Report. The, Honourable Member seemed to be under the delusion that
he was answering some arguments of mine and that I was under all sorts of
delusions. Now the argument that I put forward in the course of a speech
the other day—though I necessarily had to deal with many other things—
was a quite short one in regard to the jute export duty. The position I
took up. with which I am supposed by Mr. Neogy to differ, was exactly thap
of the Fiscal Commission and of the Taxation Inquiry Commlttee namely,
that so far as can be seen at present there are no complaints about the
<export duty on raw and manufactured jute. The Fiscal Commission said:

“We have had no. complaint about the export duty.’”

Hr. K. 0. Neogy: You have had a complaint from me to-day.
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The Honourable 8ir Basil Blackett: The complaint by the Honourable
Member was not a complaint that the duty was imposed but that the duty
did not go to his province:

“This duty does not transgress our principles, for it is imposed for revenue purposes
only. It is imposed on a monopoly and the rate is moderate. So long as these condi-
tions remain we see no objection to the retention of the duty.”

The Taxation Inquiry Committee said :

.“The incidence of the duty is between 4 and 5 per cent. ad valorem and no criticism
has been made of it. . . . The article upon which it is imposed is a true monopoly.”’

Now, o long as it is a monopoly. it necessarily follows that the duty must
be paid practically to the full extent by the foreign importer. But I have
again and again put before this House my views about export duties in
general. I believe that the American constitution was very wise in laying
down the principle that no export duty of any kind should be imposed in the
American Union. We have certain export duties here, and so long as they
are imposed on pure monopolies or on commodities that are in the position
of monopolies there are strong arguments for maintaining them so long as
they are required for revenue purposes, and the question of reduction of
taxation camnot be taken up very seriously. But the point that I was-
making was that it is most desirable that so long as they are imposed—take
any export duties, I was not referring particularly to jute—they should be
imposed by the Central Government and not by the Provincia] Govern-
ments, and for two reasons. One is that a Provincial Government, if it had
the right to #mpose an export duty, or if it got the proceeds of some export
duties, would be tempted to press for the imposition of others with reference
more to the local conditions of the province than the interests of India as a
whole. The second is. suppose conditions arose under which what seemed
to be a monopoly—this was a point I made the other day—ceased to be a-
monopoly and the duty had to be abolished or got rid of in part, then the
burden of getting rid of that revenue and finding some other soumce of taxa-
tion should lie with the Central Government rather than with a Provingcial
Government, which would be in an impossible position if it suddenly found
that an export duty bringing in a crore a year—and in the case of jute a.
great deal more than a crore a year—was going to disappear. It is most
undesirable that you should complicate the necessarily difficult question of
getting rid of an export duty the moment that the article on which it is
imposed ceases to be a monopoly or threatens to cease to be a monopoly
by mixing it up with the question of provincial and central finance. Leave
it to the Central Government to get rid of the duty at the first moment
when it is necessary to do 8o in the interests of agriculture. The Honourable
Member was T think really wholly unfair in the way in which throughout
his speech he anisrepresented what I said. That is exactly the point that
I made the other day. At the end of his speech I was not clear what was
the purpose of Mr. Neogy’s motion. He proposes a cut of a thousand rupees

to draw attention to the export dutv on jute. Whether he proposes to

abolish it or to reduee it or to get a share of it for Bengal I was not clear.

At any rate we have had the good fortune of hearing a very interesting
speech from him on the subject as a result of his motion. If his object is

to give it to Bengal, I have already given reasons showing why it is most

desirable that we should stick to the principle that all export duties should

belong to the Central Government. If his object is to obtain more revenue
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for Bengal, 1 can only remind him that the question of the revision of the
Meston Settlement has got to be taken up by the Statutory Commission,
and no doubt the question of revision will arise. The Honourable Member
is, I believe, one of those who will have nothing to do with the Statutory
Commission in any shape or form, otherwise he might perhaps very usefully
have pressed his point before that Commission. Perhaps other provinces
will be more successful in pressing their point, or perhaps his own province
in his absence will be able to do it; but I cannot at this stage obviously, take
any step that is going greatly to modify the Meston Settlement. If a modi-
fication of the Meston Settlement means, as it apparently does in Mr.
Neogy’s mind, the withdrawal of more revenue from the Central Govern. -
ment in order to give it to the Provincial Governments, then
either the Central Government must find a surplus or it must
impose some alternative taxation. I do mnot know whether the
Honourable Member is willing to suggest some additional alter-
native taxation to the export duty on jute to any extent in order that a
part or the whole of the duty might be handed over to Bengal, but I submit
that it is clearly not & question of practical politics at this stage to make a
large alteration in the basis of the Meston Award and that the matter must
be left to the Statutory Commission to deal with. In view of the full discus-
sion that we have had and of the answer which I have attempted to Imake,
I hope, Sir, the Honourable Member will now feel able to withdraw his
motion.

Mr. Deputy President: The question is:
“That the Demand under the head ‘Customs’ be reduced by Rs. 1,000.”

The motion was negatived.

The Assembly then adjourned till Twenty-Five Minutes to Three of
the Clock.

The Assembly re-assembled after Lunch at Twenty-Five Minutes to
Three of the Clock, Mr. President in the Chair.

Using the Income derived from the Protective Duties for the general
Ezpenditure of the Central Government.

Mr. Mukhtar Singh: Sir, I beg to move: "
“That the Demand under the head ‘Customs’ be reduced by Rs. 1,000.”

The system of using the tariff for the purpose of the protection of certain
industries has been very recently adopted, and the Government have been
increasing duties on certain articles in order to give encouragement to the
Indian industries. It is very unfortunate for this country, Sir, that even
in cases when we complain that our industries are in a very bad plight and
we approach the Government for the protection of them, the Government
makes out a point to increase the revenue out of the protective duties.
Not a pie out .of those protective duties is spent on the development of
those industries. The whole of that amount is taken to the expenditure
side and it is practically spent. The first point- that I want to make oné
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is that the very principle is wrong. When you get revenue in order to
protect the industries, the first duty of the Government is to use that
amount for the development of those very industries. We know, Sir, that
every taxation, in whatever form it may ke, is a tax on the consumer. It
comes from the people and the consumer agrees to undergo that taxation
simply in order to see that the industry is fostered. If the Government
is allowed to make revenue even out of protective duties, I consider it ie
s very dangerous policy. It gives an incentive to the Government to receive
any amount of applications for protection of industries and then, under
the cover of protecting the industries, to increase the revenue. It makes
the Government much more avaricious and in no way leads to the desired
end. It means, Sir, that the Government do not consider it to be their
responsibility to develop the industries of the country. They say that
industries are a transferred subject and therefore the development of the
industries should not be considered by the Central Government. In this
connection, Sir, I may submit that the consumers of the country have been
taxed in order to protect the industries and if the Government decide that
they should not take up the development of the industries as such because
they are ‘‘transferred subject,’’ then in that case they could very well give
away that amount in the shape of grants to the Provincial Governments
or to those Governments which have got those special industries from the
protection of which the amount has been realised. But it seems to me
very dangerous that the Government do not recognise this important fact
that, if a protective duty is levied, the special industry should be developed.
We have seen, Sir, while investigating the case of sugar, that the Govern
ment increased the amount of import duty. A lot of money was taken,
and what has been done for the sugar industry? We know that there was
the fugar Committee's Report, and out of their total recommendations
hardly one or two have been carried out. Such instances can certainly
be multiplied. There are a number of ways inwhich the Government could
help the industries. The Government has got their experts under the
Central Government in order to advise the Provincial Governments on
industrial and agricultural subjects. We have seen very recently that in
England there has been a proposal for establishing an Empire Marketing
Board. In the same way, we could have an Empire Marketing Board in
India. There are other ways . . . . ..

The Honourable 8ir Basil Blackett: On a point of order, Sir. The
Honoutable Member is moving a motion for a cut in order that the protec-
tive duty proceeds be not applied wholly to ardinary revenue. Protective
duties undoubtedly come under this head, but I submit that the general
subject of assistance to industries is not in order under this head..

Mr Mukhtar Bingh: I submit, Sir, that protective duties should mot
be utilised for the general expenditure and I am trying to show that they
could be utilised-for the development of those ‘very industries’from which
the.duty has been realised. That is the object of my motion to reduce the
Demand by so much. I have given only the indication on what lines I

wish to.epeak. So I submit that T am in order in discussing this subject
of industries. - : :

We have found that the pulses and grains have no import duties but
we kmow, as a matter of fact, that the grain -exported-out of this eoum
gets. the least.price in other markets. Why?  Because the Government
has not cared to see that the exported articles are sent out of this country
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in the shape and form in which the people of other countries desire them.
The articles sent out of this country are not sent in the form in which
they are required by foreign countries, and the result is that grain semt
out from this country does not fetch the same price in other countries as.
they ought to do. We find in the recent report on Agriculture in Denmark
a sentence reading:

“Denmark’s legislation to guarantee the good quality of the wares exported is .
very important factor in the development of the export trade.’”’

The Indian Government also should provide for this, but they do not
care for the agriculturists.

I may submit for the information of this House that the articles pro-
duced by the agriculturists are generally pure and unadulterated, but when
they reach the ports they are mixed up with several articles. There being
no legislation in regard to their export, Government does not take care
how the highest price can be obtained in other foreign countries. We have:
found that when it suits them the Government provide for all these facili-
ties. We know, for instance, that there has been a Cotton Committee:
appointed by the Government. When it was found that the cotton trade
of Lancashire . . . ..

The Honourable Sir Basil Blackett: I ask your ruling, Sir, how far
this is in order. The subject is somewhat remote from the point we are
dl.!l“m,mg. . . M .

Mr. President: My ruling is that the two questions are so inter-con-
nected that it is almost impossible to separate them. Therefore the
Honourable Member is quite in order.

Mr. Mukhtar Singh: Under the Resolution of the Revenue and Agri-
culflural " Department, dated September 27th, 1917, the first paragraph
reads :

“It has again been brought into special prominence as the result of recent investiga-
tions by the Board of Trade which have shown the importance in Imperial interests:
of increasing the production of this class of cotton within the Empige.”

Then later it says:

“In these circumstances, it is obvious that the Lancashire cotton industry, the
importance of which to the Empire needs no comment from us, is faced with a serious
situation and that it is most desirable that it should cease to be almost entirely
dependent on a source of supply, the future of which is so problematical.”

We know that the Cotton Committee was appointed since then and
there has been a piece of legislation which prohibits the import and export
of certain varieties of cotton from one station to another. That shows how
far Government could go in protecting the raw cotton industry, though
I would submit that it was not also in the interests of the agriculturists
to pass that legislation. But this is not the place to discuss that point.
T was only submitting that, whenever it affects the interests of England,
the Government goes to the extreme and appoints a Committee like that
of the Cotton Committee.

There is also & suggestion made in the recent review ‘‘ The Trade of
India *’ that they are considering to establish a bureau for tobacco. Why?
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Because the major portion of tobacco produced in this country goes to
England. They have not done so so far, but are considering the problem
now from that point of view. I submit that if Government hasg decided
and has conceded that protection should be given to industries in this
country, is it not their duty to enquire the ways and means by which the
industries of this country can be developed? If it is, then I submit that
the amount is there and the whole of the amount that they get out of
the revenue should be spent on the development of those industries. In
the same report, Sir, we find that the hemp trade has gone down consider-

ably during the year 1926-27, and there is a very important note on
page 101: :

“Indian hemp is' exported largely in the undressed condition as there are few
facilities for dressing hemp in up-country centres, such dressing as takes place being
done by the shippers at the port. The necessity for better methods of preparing for
the market should be realised by both the producer and the- middlemen in the trade ... "
There are a number of suggestions that are annually made by the Intelli-
gence Department. But may I know if any attempt hag been made by
the Government to inform the agriculturist and the cultivator that the
foreign maket demands a certain variety of article and that that sort of
article should be manufactured? The Government considers that they
are living in g country which is full of Englishmen and that everybody
knows English and can speak English fluently and therefore they publish
all these reports in English. Even the very suggestions that are incor-
porated in these reviews are not cared to be translated into Hindi, Urdu
or other vernaculars of the provinces, because they never care for the
development of the industries. They simply want the protection of
those industries whenever it suits them or whenever they consider that
the English manufacturer does not suffer. Evgn for the raw material
they would not consider it to be their duty to use their experts for the
development of those industries. It was only in the last Session, Sir,
that we saw that it was considered quite proper that the duty on starch
should be abolished. Starch is a product which can be produced in
this country in any amount; but still-our Government experts have not
been able to advise or show to the people that starch can be manufactured
in this country. You see, Sir, that the Government do not consider ib
to be their duty to develop the industries of this country; rather, they
consume the entire amount for the genera] expenditure. That is the case
even with protective duties.

We know, 8ir, that there is a Tariff Board. The Tariff Board has
decided mnot to inquire into those cases for which an application has not
been made; as if it is the duty of the people and not that of the Govern-
ment to inquire into the ways and means of developing an industry. We
saw very recently in the Tariff Board report on belting; they have refused
to inquire into the case.of leather belting. Why? The subject wap
quite similar. to that of other belting, but they have not considered the
point of leather belting at all simply because there was no application
for its protection. I submit, Sir, we are living in a country where there
are not big capitalists; we are living in a country where there are only
cottage industries, barring the big. mills at big centres. ordinarily the
people are manufacturing very small articles, and the Government do not
Jthink it their duty to inquire into these questions. ‘I know, Sir, that
when the Steel Protection Bill was brought up for discussion, I moved

D
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an amendment about the protection of steel trunks and other small
articles which are made of steel sheets and which are adversely affected
by the protective tariff, and I was laughed at as if the Government did
not consider it their duty to protect the small manufacturer. Now,
if all the amounts that are realised by the levy of protective duties had
been returned back in the shape of rebates or import bounties, then of
course there would have been nothing to be said against Government. But.
when the whole amount is taken to the expenditure side I submit, Sir,
it is entirely wrong. I say that it is- the bounden duty of the Govern-
ment to utilise all these big amounts for the development of industries
and trade, especially those industries the consumers of which are taxed.
Sir, by this motion I want to impress upon the Government the necessity
of their doing their imperative duty “of protecting the industries and
trade, and as they have failed in performing this important duty in this
matter so far, I wish to make this motion.

8ir Walter Willson (Associated Chambers of Commerce: Nominated'
Non-Official): Sir, there are one or two remarks which have fallen from
my friend which give me an opportunity to tell him one or two things:
that I should like him to know. First of all he said that the increased
revenue out of the protective duties was not utilised for the development
of the industries. Now, if he had just stopped there, one would have
inferred that he meant that having put on a protective duty, you should
give the proceeds of that duty back to the industry concerned. But that
of course would have the effect of giving protection twice. A protective:
duty is put on to increase the cost of the imported competing article.
That is the way protection is given in the first instance, and I think my
Honourable friend could hardly have been so elementary as to mean
that the same money should be given back over again.

One point which I did like about his speech was this. He said this
was a dangerous thing, that is to say, giving protection by means of
tariffs as ‘it gives - an incentive to the Government to increase the
revenue.’’ Now, that, 8ir, ig perfectly true. You must always remem-
ber that an import duty does directly fall upon the consumer; it is in-
direct taxation; but it absolutely comes out of the pockets of the con--
sumers. But there is another danger which, I think, ig even more dan-
gerous than the incentive to the Government, and that is, the incentive
to this House to vote these protective duties. I have on many occa-
sions in this House spoken in favour of the grant of protection rather by
means of bounties. Then we know exactly what we are voting; we vote
avery year, and the matter is constantly before us. TIn the case of steel,
1 particularly recommended that the protection should be granted by
means of bounties, but the reason why we did not do it in the first
instance was that we had no revenue out of which to grant those bounties;
we had not the revenue. Therefore, we created the revenue by putting up:
the tariff and subsequently voted bounties for steel and pther allied
findustries.

My friend slipped up a little bit in regard to sugar. He complained
that the Government had increased the rate of duty. That wag not
strictly correct. What happened was that the duty was on an ad valorem
basis and the value of sugar was steadily slipping down. If the Govern~-
ment had not come in af that time with a specific duty, the fall: in the-
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price of sugar would have had the effect of bringing in a great desl less of
revenue.

The other point I wish to make is this. I suppose there are few people
in this House who are more keen on the development of commerce than
myself. But where it comes to a case of taking steps to look after the
quality of goods, I say that those steps must in the first instance rest
with the trade itself. We have a number of cesses in this country. The
tea trade has inflicted a cess upon itself and spends the momey for the
development of the tea industry. Similarly, the lac trade has a cess,
and the Cotton Inquiry Committee, to wihch my friend referred, really
owes its present cess to the initiative of the trade itself. The improve-
ment must come from the trade itself, and I really would like to see a
large number of other trades in India forming themselves into bodies
and putting on their own cesses for the development . . . . .

Mr Mukhtar Singh: Did the cess for the cotton industry come from
within ?

Sir Walter Willson: That came from within the cotton trade itself.
As my friend just said, it is & great pity that there is so much adulteration
of Indian produce before export which means that in the European markets

it very often fetches a lower price than competing articles from the oth
side of the world. ’

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, may I ask
your ruling on this point? I have got a motion (No. 9), a similar motion,
for raising the question of the funding of protective duties on steel and
other industries for development of industries. May I know whether I

will be allowed to take that up separately or:whether I should take it
‘here ?

Mr, President: No, not separately. If the Honourable Member wishes
to speak, he can speak now.

Mr. B. Das: I should like to speak, Sir.

Sir, I wish my Honourable friend Mr. Mukhtar Singh had confined
his remarks only to the funding of protective duties and the utilising
of that money for giving bounties and subsidies to the industries. My
friend Mr. Mukhtar Singh referred to agricultural produce which I consider
rather as natural produce and which need not be classed as industries. I
have already expressed my views on several occasions on this matter and I
maintain that agricultural produce, when exported, should have export
duties. I believe every article of export from this country should be
taxed. Sir, I find that by the protective special duties Government have
managed to collect during the last five years revenue to the tune of 20
crores of which only 24 crores or a little more hag been given in the
shape of bounties to the steel industry and also the wagon manu-
tacturing industry. This protective duty has been, I think, a blessing
in disguise to my friend Sir Basil Blackett in producing surplug budgets.
We have given protection to the iron and steel industry, to the paper
industry, the cotton yarn industry and one or two other smaller indus-
tries last year. I think Government ought to arrive at a decision what

* the policy of protection is to be, whether in the disguise of protection



1272 LEGISLATIVE ASSEMBLY. [10TE MaR. 1928.
[Mr. B. Das.]

they should appropriate the income to their deficit budget and then spend
it in any way they like or whether protective duties should be earmarked
and set apart for the development of industries in spite of Industries being
a transferred subject, and where they are transferred, whether the money
should be distributed proportionately to the different provinces for the
‘development of industries. My Honourable friend the Commerce Member
has recently introduced another system of protection, namely, equalising
the duty on the raw produce and the manufactured article and thereby
giving protection to the particular industry that he is anxious to protect.
"In countries like the United States and Japan which may be
said to have national Governments, they generally give protection by
bounties and by subsidies. In India, unfortunately, no industry at present
can expect any subsidy from the Government owing to the system of
alien Government we have. It. is unnatural that- money .should be
collected specifically for the purpose of protection and should then be
spent in any way the Finance Member likes. Thig is a dangerous,
vicious and pernicious principle. I would ask the Honourable the Finance
Member before he leaves us to institute a scheme of funding of protec-
tive duties. What he has spent up to now he cannot reimburse. But
there will be at least Rs. 2} crores collected as protective duty during the
year 1928-29. Instead of taking it to the Reserve Fund or to any other

fund, this can be set apart and a reserve fund created for the future
protection of Indian industries.

Mr. N. M. Joshi (Nominated: Labour Interests): I am glad that the
feeling in this House is gradually veering round to the view which I have
always held about protective duties. I have never considered the levying
of import duties as a very good method of protecting an industry, but if
we levy protective duties it is always better that we should not hand over
that money to Government for its ordinary use. When the Steel Protec-
tion Bill was under discussion last year in this House I suggested that
the income from the protective duties should be funded as my Honourable
friend, Mr. Das, suggests now. The only difference is that I had suggested
that the industry does not consist of merely those people who invest their
capital, but it also consists of people who work in that industry, and I
therefore made the suggestion that all the monies that Government collect
out of the protective duties should be funded and utilised for the protec-
tion of the workers. You may know that Government has now to under-

_take aseveral measures for protecting workers, such as, starting health
insurance, unemployment insurance, old age pensions and so on. Gov-
ernment is sure to require money for the protection of industrial workers
and T suggest that by funding the amount collected from protective duties
for the purpose of starting, sickness insurance, unemployment insurance
and old age pensions, the interests of the industries will be very well
served.

The Honourable Sir Basil Blackett: If I had known of the wide field
that was to be covered by this motion. no doubt my Honourable friend, Sir
Bhupendra Nath Mifra, would have come here ready to spend some hours
in telling the House what has been done in the matter of assistance to
industry, generally. I cannot help feeling that there is a certain amount af
‘misapprehension. My Honourable friend, Mr. Das, seems. to think thas

8
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the whole of the revenue that we have collected from the protective duties
was due to protection. He seems to forget that the greater part of
the sum collected is in place of the previous revenue duty, and only a very
small portion of the total named by him is really due to protection. If we
take a duty like the sugar duty, how much of that is protective, if any?
I was imposed for a revenue purpose, but in fixing it at the present figure
we defimtely had a protective purpose. The motion seems to suggess
really that we should spend considerably increased sums on the develop-
ment of industry in this country; that is all that is really behind the
motion. Even supposing it was decided that we should speng considerably
large extra sums on assistance to industry thé question of the precise
amount we collect each year by way of protective duties would, I submit,
be quite irrelevant. The question before the House would be how much,
having regard to the available finances and the needs of industry, can
India afford to spend by way of bounty or otherwise on assistance to in-
dustry? A protective duty or a revenue duty which has partly a protective
result must quite clearly go to the ordinary revenues. There is no greater
cammonplace in questions of finance than that you should. as far as possible,
keep one general consolidated fund and not a whole lot of separate funds
out of which you pay for this, that and the other special expenditure.
The proposal of my Honourable friend, Mr. Mukhtar Singh, is therefore.

[ think, simply a motion that considerably increased expenditure should
be incurred by Government on assistance to industry, and, if that were
8o, considerably increased revenue would have to be raised. The fact

that we are raising a certain amount from the consumer of steel in order
to protect the steel industry is not, I submit, a strong reason why we
should tax him extra for assisting any other industries. That is really whas
the argument comes to. The question whether and how far additional
assistance should be given to industries is an interesting one and a great
deal might be said on both sides. On the vefy narrow question I have
somre sympathy with the Honourable Mover of this motion. It is not
desirable that the finances of the Central Government should be dependent
to any large extent on revenue from a protectxvc duty- especm]ly, as pro-
tective duties are being-imbosed not with a view to their remaining for
all time but for a definitely short period. If you have two erores a year
coming from one particular duty, which is imposed for a period of five
years w1th the idea that at the end of the five years the industry will be
able tc stand on its own legs and the dutv could be sabolished. obviously
you are not in a very safe position, and it is not desirable that the Central

‘Government’s revenues should be dependent on that source of income to
too great an extent and it ig clearly a temptation to keep on the protection
after it has ceased to be necessary. simply for the sake of revenue. I do
not propose to enter into the pros and cons of additional assistance to
industry because I have not come prepared to do so and T do not think that
the onportunity really arises. I must oppose the motion and I submit to
the Honourable Mover that his purpose has been served by moving his
motion and it would not be served by his separating out, in o far as it was
possible. revenue that we get from protective duties and asking the Govern-
ment to propose equivalent additional taxation in its place.

Wr. President: The question is:

“That the Demand under the head ‘Customs’ be reduced by Rs. 1,000."
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(At this stage Mr. President vacated the Chair which was taken by

Mr. Deputy President.)

Policy : Viramgam Customs Cordon.

Mr. B. Das: Sir, I rise to move:

*“That the Demand under the head ‘Customs’ be reduced by Rs. 100."”

Sir, in connection with this motion I am between the devil and the deep
sea. 1 know I have to discuss matters that are forbidden to be talked
in this House. I know I have to discuss the Indian States here. «
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But I have to do my duty to my country. The Central Government, it is
said, is losing a certain part of its revenue through the smuggling processes
that are carried on in these Indian States. If I interfere with the para-
mount smuggling rights which these Indian States may have possessed,
T have to do it with a sense of injustice and encroachment of the sovereign
rights of the Government of India. I have a passage in my hand very
kindly given to me by my friend Mr. Duraiswamy Aiyangar where in
the Proclanmation, by which Queen Victoria gave certain paramocunt
powers to these Indian States, it is said:

“We desire no extension of our present territorial possession, and while we will
permit no aggressions on cur dominions or our rights to be attempted with impunity,
we shall allow no encroachments on those of others. We shall respect the rights,
dignity and honour of the Native Princes as our own.”

Well, so far as I understand the position of the Government of India, I
understand the Government of India is the paramount power over these
TIndian States and they shall not enjoy some of the powers and rights that
-are fully enjoved by the Government of India. -

Sir Denys Bray (Foreign Secretarv): I rise to a point of order. As far
as T am able to follow the Honourable Member, he appears to be discussing
‘matters affecting the relations of Government with Princes and Chiefs
under the suzerainty of His Majesty.

Mr. B. Das: Sir, I am going to discuss the customs policy of the Gov-
emment of India, and if I slightly discuss the customs of the Indian States.
T cannot but help it..

Mr. Deputy President: Go on, Mr. Das.

Mr. B. Das: There is a territory known as the Kathiawar States which
-contains about 200 to 300 small and big Indian States. Until a few years
ago there was a customs cordon along its land border which inflicted great
hardship on the people. It was due to the broad humanity of Mahatma
‘Gandhi and his agitation on his return from South Africa in 1916-17 that
that inhuman hardship to railway passengers and to the people that live
on the borderland of those small States was abolished. But recently the
‘Government, without coming to this House, slyly entered into a contract
with some of those Indian States and allowed them to develop their ports
‘where ships can bring in goods and the States were allowed to levy customs
duty equivalent to that prevalent in British India: and of course it was
expected that the States would levy the full customs duty and would
enjoy the benefit of this customs dutv. But what happened? It is a
‘matter of common knowledge that in the Kathiawar States there are two
ports, Bhavnagar and Jamnagar. While in one port sugar was quoted at
the same price as it was in British India, at the other port sugar was quoted
much cheaper, and the same thing happened to silk and other commodities
and it is a matter of common knowledge—of course we will soon hear from
the Government side as to how far it is true—that a rebate was being
given to the merchants importing the goods by one or two ports situated
in the Indian States of the customs duty. I was told bv a friend of mine
that another port which has been developed by His Highness the Geakwar
of Baroda—Okha—suffered terribly, because nobody likes to import goods
through Okha port as they do not get any rebate from the Baroda Govern-
ment which is rather a civilised Government. Sir, although the Honour
sble the Finance Member does not want us to discuss the policy of the
Indian States in this House, the Honourable the Finance Member had to
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introduce a customs cordon at Viramgam. So far there has not been in-
troduced the same terrible and the same inhuman suffering to the travelling
public as it was in 1916-17. But who knows it may not come again? I
was travelling in that part of the country last November and I was un-
necessary troubled and inconvenienced—though slightly. My luggage was
not allowed to be taken in the brake van because I did not come to the
station one hour before the time and I did not declare what there wag in
my trunk and whether it contained pieces of silk or something else.

Sir Walter Willson: You broke the law?

Mr. B. Das: It is a bad law and I want it to go. This is what is hap-
pening. Personally I think the Government of India should not part
with the power of levying duties and customs duties and they should not
give that power at all to the Indian States without consulting this House.
I was looking into an interesting book of the Central Board of Revenue,
Review of Customs Administration (1925-26). There I found no mention
of the Kathiawar States. I found Persia, Afghanistan. Kashmere. The
kashmere State is allowed to get remission of duty when it imports any-
thing for its own purposes. Nepal and Siam are mentioned. But I do not
understand how the Kathiawar States try to get sovereign rights to levy
customs duty and then allow their people to smuggle goods to British India
by giving them half the rebate, which is indeed a most corrupt practice.
Last year it was given out in the Press that some of the steamers that came
to Bombay carrying sugar and other things were induced to divert their-
journey to these ports situated in Indian States, so that merchants can get
a certain rebate. I think this is a very corrupt practice. This House has
the right to know what is the underlying policy of the Government of Indis
and why these Indian States should be allowed to play in this way with
the revenue of the Government of India. The other day I read the news

that the Maharaja of Nabha has been declared by law to be only Mr. Guru-
charan Singh............

Sir Denys Bray: Sir, I rise to a point of crder.
Mr. Deputy Preeident: That is not the point.

Mr. B. Das: I am developing my point. We allow rebate of customs
duty to a certain state by tréaty rights. Why should not the Government
sit on that State and penalise the Rajah or Maharajah in the way that the
law permits for violating treaty obligations and incidentally making Gov-
ernment of India lose their revenue? That is all I want to submit before

the House and I would like to know what the policy underlying this Viram-
gam customs cordon is.

Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan Urban).
Bir, I beg to support the motion of my friend Mr. B. Das, but I differ in
some respects asbout the facts to which he has made reference. So far as
facts have been published it has not been brought home to the administra-
tion of an Indian State in Kathiawar—whether it is the port of Bhawnagar,
Porebunder, Veraval, Dwarka or Jamnagar—it has not been brought home
to any State that it is giving any rebate. There have been rumours, there
has been some sort of plausible evidence; but short of that we know nothing
definitely and clearly to the effect that any Indian State in Kathiawar is
giving rebate. It is all based on hearsay,. suspicion and gossip, and. for
that reason alone what are we doing? We are penalising not the States,’
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but also the subjects of Kathiawar. There are nearly 80 lakhs of people
in Kathiawar.

Sir Denys Bray: I rise to a point of order. Surely the Honourable
Member is now discussing the affairs of Princes or Chiefs and discussing
also, as far as I can make out, the administration of the territory of such
Princes or Chiefs.

Mr. Jamnadas M. Mehta: I have not the jeast intention of discussing
it. What I am saying is this that these 30 lakhs of people who have occa-
sions to travel beyond Viramganr are penalised for the sins, real or supposed,
of the rulers of the States, and the question is whether it is desirable that
we should so penalise them. Let it not be imagined that Viramgam is
the only place where this customs cordon exists. Viramgam is the big-
gest railway station along the cordon and therefore it figures so prominently,
but as a matter of fact, the customs line is drawn along a distance of
200 miles, if not more. And people who travel from one side to the other,
particularly those who come from Kathiawar side into British territory,
have got to be watched and they do get harassed at various points along
this whole line. I am free to admit that so far ag Viramgam station is con-
cerned, ‘things are not so bad as they used to be before 1917. Passengers
who have come to-day to Delhj tell me that, so far as Viramgam station
is concerned, there is no serious harassment, but the question ig not
confined to this station. It refers to a length of 200 miles where people
have to cross and. recross the border several times a day. People living
on one side of that line have houses, property and relations on both sides
of the line. In fact, they are in constant and intimate communieation
with people on the other side of the customs line. Every day, along the
various outposts this crossing over does take place continuously and we-
are principally concerned with the people on both sides of the line and not
with Viramgam alone. !

Further, Sir, there are three or four important places of pilgrimage to-
which people of British India go in Kathiawar. There is Shutrunjaya,
Dwarka, Porebunder and Patan. We, who live in British territory, have
occasions to go to these places of pilgrimage. We have no intention whatso-
ever of doing any trade or business there, and yet simply because we:
happen to have gone there, the Viramgam cordon comes in our way.
Because we go on a pilgrimage and have got some articles with us we
have to pay customs duty again and again on account of the existence of
this cordon. I do not see any justification why pilgrims should be
penalised in this manner. Government has recently made it impossible
for the Jain public to go on a pilgrimage to the holy Shutrunjaya. I will
not discuss this subject as I am afraid myv Honourable friend Sir Denys
Bray would again rise and object but I do say that the Shutrunjava
decision iz an act of gross political injustice to our brethren the Jains;
that is by the way. But so far as Porebunder, Patan and Dwarka are con-
cerned, they are places where pilgrims go in thousands every year and they
should not be penalised on account of differences between the Indian
Btates and the Government of India.

Then, Sir, it is not merely the maritime States of Kathiawar that are-
penalised. I can understand this barrier against the people of the maritime-

tat.e.like Porebunder or Jamnagar or Morvi, which are three important
maritime States in Kathiawar. But I cannot understand how in the
name of justice you can ask the people of Rajkot, people of Gondal, and
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people of a hundred other big and small States in Kathiawar to pay you
<ustoms duties simply because these latter States are to the west of the
<ordon just as Veraval, Morvi, Jamnagar and Porebunder are. And ycot
thousands of innocent people are being penalised on the ground of the
supposed loss of revenue. We were told last year that the loss was over
@ crore of rupees. This vear we find in the Budget that the said loss
is not more than a few lakhs. I should like to know the correct figure.
In any case I cannot understand why people of non-maritime States of
Kathiawar should be visited with punishment for the supposed sins of the
‘maritime States. That is the real trouble. Before 1917 the Viramgam
customs cordon was the nichtmare of the people of Kathiawar. In fact,
‘no man, woman or child was safe when passing that cordon. At dead of
night or early in the morning, in hot weather or in torrential rain, if you
had to cross the Viramgam cordon you were undone. All your kit had
to be opened, your trunks. bags, refreshments, baskets must be opened
lest you might be carrying smuggled goods.

Sir Walter Willson: I thought vou had not got all those things!

Mr. Jamnadas M. Mehta: Is it vour complaint that 1 still exist at
all? Do you wish us not to live at all? (Laughter). But I must return
to the Viramgam cordon. What little we had was subjected to examina-
tion by nearly fifty policemen standing like so many messengers of death.
(Laughter). T am asking Sir Denys Bray to believe me, that this is a
perfectly true statement. People were terrified for their very lives at
the sight of these policemen at Viramgam. I can vouch from my own
personal testimony about this. When I was a student I had occasion to
go to Bombay for examination purposes, and this spectacle of policemen
acting as terriorists still haunts me. Women who had ornaments in their
boxes would put them on. All passengers had to get out of their com-
‘partments ; and the Viramgam station was daily a scene of scattered goods
taken out of the boxes and ruthlessly thrown out. These policemen
were a perfect terror to the people of Kathiawar, and our fear is that the
same conditions may be revived. Cries of harassment have reached us from
persons travelling across the border. In 1924, T had the privilege of pointing
-out the dangers which attended a cordon line like the one at Viramgam,
and it mayv be said to the credit of Sir Basil Blackett that for once in a
way he accepted my suggestion and he did then drop a particular piece
-of legislation. I want a similar thine to be done now. The administra-
tion of the cordon should be carefully watched by Government so that
the harassment. which was the order of things in 1917 should not be
#epeated in 1928.

If Government must have a cordon between Kathiawar and British
India let it be worked with as little harassment as possible and with the
utmost solicitude for those people who do not belong to the maritime
States of Kathiawar. For these reasons I support the motion of my
friend, Mr. Das.

Sir Purshotamdas Thakurdas: I am glad, Sir, that this motion moved
by my friend, Mr. B. Das, gives me an opportunity of saying a few words
on a subject to which I referred at least twice during the budget debate
last vear. My first duty is to congratulate British India, and if I may say
s0, parts of Indian States of India on the very important step which the
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‘Government of India chose to take about June or July last in imposing the
Viramgam Cordon. None, Sir, likes artificial customs cordons, least of all
a merchant. But I have not the slightest hesitation in saying that while
my friend Mr. Jammadas Mehta may not have any convincing groofs of
smuggling, innumerable instances can be quoted, which cannot be
«challenged from the commonsense point of view, as to what was happening
at some of the ports in Kathiawar. Matches imported at certain ports
in Kathiawar—I will not refer to any port by name in order that Sir Denys
Bray may be spared the trouble of interruption—matches received at one
port in Kathiawar sold cheaper at or near Madras than matches imported
at Madras. Sugar imported at a port in Kathiawar sold cheaper in and
about Cawnpore and in the neighbourhood of Calcutta than sugar imported
at Culeutta. What is the good of saying ‘‘ Where are the instances of
smuggling?’’ 1 admit that the Government of India unfortunately” wero
either not in a position or did not wish to institute an inquiry. But now
‘that what is known as the Butler Committee is likely to examine this
question, it is of the greatest importance, Sir, that this House should de-
finitelv stand by the Government of India in the step that they have taken,
and if I may venture to say so, we should congratulate the Government of
TIndia and the Honourable the Finance Member on the firm hand with
which they did what they did after the Abu Conference last August.

Sir, apart from the question of revenue,—not that it is a small ques-
‘tion—my strongest object in taking a definite lead in this matter now that
the laissez-faire policy threatened to undermine commercial morality in
India. Very soon after my return to Bombay from Delhi last year, I was
approached by at least a dozen merchants who, I know, have the highest
sense of integrity and who carried on their business for very nearly a
quarter of a century and more on lines which cannot possibly be reproach-
.ed—they definitely came and gave me proofs and said, ‘‘ Our business
‘here in Bombay has been ruined. Would you advise us to go and try
somewhere else on terms which we are offered, or what is it that you think
we should do?’’ After having seen those proofs,—obviously I cannot give
‘the House anything more than my word for it—I, Sir, ventured to lead
a deputation to the Honourable the Finance Member in June last and I
wish to-day unequivocally to say that in taking the step which the Finance
‘Member subsequently took, he has served the best interests of British
India and the British Indian tax-payer. My friend Mr. Mehta asked for
-some figures. I hope that it is possible for Sir Basil Blackett to give the
figures. 1 will only refer my friend to one single sentence in the budget
-speech; I know that Mr. Jamnadas Mehta studies’ the Budget very closely
-and cannot have overlooked it. I am reading from paragraph 4:

“The stopping of the leakage in Kathiawar may be given as an important reason

for improvement in our figures (customs revenue).’”’
That one sentence, Sir, contains a lot for Mr. Jamnadas Mehta. I do not
-expect the Honourable the Finance Member to dwell upon it at greater
length than he has chosen to do in his speech, I say that in this one sen-
tence the necessity of the Viramgam Cordon line has been fully recognised
and vindicated. I go further and venture to submit, Sir, that if the
Viramgam Cordon is removed hereafter without a reasonable, practical and
just understanding between the British Government and the Indian States
concerned regarding the stoppage of this leakage, we in this House would
*have ‘4 grievance against the Government of India.
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Mr. Jamnadas M. Mehta: What about the harassment of the people?

Sir Purshotamdas Thakurdas: Yes, I will now take up that point. Sir,
regarding the question of harassment of passengers at Viramgam, mjy
Honourable friend Mr. Jamnadas Mehta narrated to us some harrowing ex-
periences of his prior to and till the year 1917. I do not think the House
would like me to deal with that at present. All that I wish is, may Mr.
Ja.mngdas Mehta and Kathiawar never see a repetition of those harrowing
experiences.

Sir, very soon after I came up here this time I received two or three
fairly full letters from Mr. Amritlal Seth, Editor of the Scurashira, a
leading paper in Kathiawar, drawing my attention to grievances exactly
identical to those which my friend Mr. Jamnadas Mehta has narrated to
us to-day. The complaint was not of any hardship at Viramgam. The
complaint was—and that is what my Honourable friend referred to,—that
there was hardship experienced in the other villages near the Cordon line
in the Dholka and Dhanduka talukas. Immediately on receipt of that
letter, I, Sir, consulted the Honourable the Finance Member, and at his
request T saw Mr. Llovd of the Central Board of Revenue. Mr. Lloyd
immediately wrote to the officers concerned about this matter, and about
ten days back I saw a letter from Mr. Amritlal Seth saying that every one
of the complaints about which he had written tc me had been looked into,
and met as far as possible. Sir, I wish to warn my friend Mr. Jamnadas
Mehta and others who may hold the same opinions as he does—and I fully
sympathise with those views—against one thing. There is, Sir, human
nature being what it is, a natural tendency on the part of those interested
in getting the Viramgam Cordon removed to have agitation set up in the
names of helpless passengers at Viramgam. Let us beware of that. The
monetary interest is not of a few lakhs or tens of lakhs; but it may run
into crores. The temptation is enormous. Sir, let us beware of any
artificial agitation set up in the name of helpless passengers. I have great
faith in my friend Mr. Amritlal Seth and his noble band of volunteers who
are trained to do social work of the highest order and in an efficient manner.
They are always on the alert, because I know that Mr. Amritlal Seth has
been accused of being instrumental in agitating for the imposition of the
Viramgam Cordon line. Mr. Amritlal Seth has his home in Kathiawar and
is therefore very anxious .

Mr, Jamnadag M. Mehta: He lives not in the heart but on the border
of Kathiawar.
Sir Purshotamdas. Thakurdag: His home, I understand, is in Limbdi.

Mr. Jamnadas M. Mehta: But he lives in Panpur,

Sir Purshotamdas Thakurdas: True. Although you live in Bombay,
your sympathies are naturally with your home. (Laughter).

Mr. Jamnadas M, Mehta: That is quite true.

Sir Purshotamdas Thakurdas: I do not say that any word of Mr.
Jamnadas’s speech is actuated by partiality. I am only telling my friend
Mr. Jamnadas Mehta that Mr. Amritlal Seth is in the same positi&n as he
is. I personally have confidence in Mr. Amritlal Seth’s anxiety to see that
no passenger js harassed. I therefore feel, Sir, that too much should not
be made of any stray complaint which one may hear. I am also satisfied -
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from the way in which Mr. Lloyd dealt with the last complaint—and it
was oot a complaint about one or two items but about several items—that
the Central Board of Revenue are very anxious to avoid-any harassment
of the kind that existed in 1917. Nothing more, Sir, can be expected from
the Government. It is a game that is being played. I have no doubt that
the Government of India did not start the game. It started somewhere
else. The Government of India almost sacrificed the revenues of the
Indian tax-payer for 18 months, if not 2 years. Some of us complained
about it. A game can always be played by both and it is not now for any-
body on the other side of the Viramgam Cordon to say that he finds this
uncomfortable. I do not know, Sir, because we were not told, what was
decided at the Abu Conference; nor do I wish the House to know anything
about it beyond what the Indian States concerned would like us to learn.
All I say is, may the Government of India continue to look after the
genuine interests of the Indian tax-payer and continue to prevent any sort
of effort at smuggling until things are set absolutely right. I wish again, Sir,
to say that if the approval of this motion should mean a vote of confidence
in the Government of India for what they have done, I will vote for it.
Otherwise I do hope that this motion will be withdrawn. I am very glad,
Sir, that the question has been raised because it was necessary to have
the atmosphere cleared especially in view of some of the impressions which
my friend Mr. Jamnadas Mehta has done well to mention in this House.

Sir Walter Willson: I was, I believe, one of the first to raise this ques-
tion in the House, followed afterwards by Mr. Roy and my friend Sir
Purshotamdas Thakurdas, and I do not wish to be outdone in grace by
Sir Purshotamdas Thakurdas in returning my thanks to Government for
the prompt and effective measures they took to remedy this wrong.

The Honourable Sir Basil Blackett: Sir,” I am extremely grateful to
the mover of this motion, who apparently moved it for the purpose not

of censuring but of congratulating the Government for what they have
done - ... ..

Sir Purshotamdas Thakurdas: Absolutely.

(At this stage Mr. Deputy President vacated the Chair which was
resumed by Mr. President.)

The Honourable Sir Basil Blackett: . . . and to Sir Purshotamdas
Thakurdas and Sir Walter Willson for the way in which they bave relieved
me of any necessity for dealing at great length with this subject. As regards
the imposition of the Viramgam line all I need say is that it was absolutely
essential in the interests of the revenue of British India and in-the interests
of the commercial morality of Britsh India. I do not want to be taken as
endorsing any of the charges or allegations that may have been mvolved
in the Mover’s speech, which I did not quite hear, in regard to any people
concerned. But it was absolutely essential in the interests of British India
that the cordon should be imposed.

On the second point, Sir Purshotamdas Thakurdas has already explained
that the Government of India and the Central Board of Revenue. which is
their agent in this matter, are extremely anxious that every possible step
should be taken to avoid harassment of the passengers and inhabitants
either of Kathiawar or of British India in the neighbourhood of Kathiawar
who have occasion to cross the line eithdr by road or by rail. We have
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taken the very greatest care to secure that the arrangement for the work-
ing of the line shall cause as little embarrassment as possible to any of
those who have to cross the line- I have to recognise with gratitude in
this matter that the authorities of the States in Kathiawar have oco-
operated with the Government of India in securing that, so far as possible,
the line shail work with mutual absence of harassment and particular care
has been taken to see that there shall be no ground for renewsal of com-
plaints that were made in the old days before 1917. I think, Sir, that is
all that I need say on the subject while assuring the House that the Gov-
ernment are fully alive to do two things, first, the necessity to insist {hat,
80 long as the iine is to be there, it shall be worked with the least incon-
venience to everybody possible, and secondly, that if an opportunity arises
of getting rid of the line in a way that is consonant with the mutual interest
of British India and of the States, no one will be more glad than the
Government of India to get rid of this internal customs barrier within India
which we think should be an economic unit as far as possible.

Mr. B. Das: Sir, I beg to withdraw the motion.

The motion* was, by leave of the Assembly, withdrawn.

Rebate of Customs Duty on Scientific Instruments and Chemicalg imported
for the bona fide use of Educational and Scientific Institutions.

Mr. K. 0. Neogy: I beg to move:
““‘That the Demand under the head ‘Customs’ be reduced by Rs. 100.”

I have got very little time and therefore I will just say that my intention
is to suggest to Government the desirability of granting a rebate of customs
duty on scientific instruments and chemicals imported for the btona fide
use of educational and scientific institutions. I understand that Govern-
ment have already received representations from prominent educational
authorities on the subject. I should like to know what the financial effect.
of such a reiief would be and whether Government would consider the.
question sympathetically.

Sir Walter Willson: I beg to support Mr. Neogy and draw the atten--
tion of Government to the fact that a measure is already before the-
Assembly for the abolition of the duty on plated mredical instruments and
I think it might very well be foliowed in regard to educational instruments..

The Honourable Sir George -Rainy: My Honourable friend Mr. Neogy
has put his point briefly and I shall follow his example in my reply. He
desires that educational institutions should get a rebate of the customs duty
paid on certain scientific instruments and things of that sort that they have
to import. It is impossible not to feel some sympathy with a request of
that kind, because no one wants to make the cost of education higher. I -
am afraid, however, that the practical difficulties in the way of giving
effect to my Honourable friend’s auggestion are rather seseus. It is entire-
ly contrary to the principles that we try to follow in the framing and admin-
istration of our tariff, to accord ome kind of treatment to a particular
article when it was-imported for one purpose and a different kind of treat-.

"“"I'l;; the and nnder tha he;d “Customs’ be reduced by Rs. 100.”
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ment when it was imported for another purpose. I do not say that there
are no exceptions at all, but we always try to steer clear of them us far
as we can. It is a very difficuit thing to justify an arrangement by which
we allow one set of people to import a given commodity without paying
the duty and compe] other people to pay the duty. My Honourable friend,
Sir Walter Willson, made a suggestion which is in line with an aspect of
the case already considered by Government. When it appeared that it
would be difficult to mrake a special exception in favour of educationel in-
stitutions as such, we examined the question whether we could not specify
the kinds of scientific apparatus of various sorts which are most irequently
imported by educational institutions and exempt them from duty altogether
by whomsoever they might be imrported. In principle there would be no-
objection to that, but the difficulty that we found was that we should have
to embark on the preparation of a catalogue which would run literaily into-
hundreds of pages. We were advised by educational experts that it was.
not the case of one or two, or half a dozen, or even a score of articles which
were used by schools in this country, but that we should have to start on
a long and exhaustive enumeration of a great many things, and we had
therefore to abandon the idea. I am sorry not to be able to meet the views:
of my Honourable friend Mr. Neogy but I amr afraid it is not possible for
Government to carry out the suggestion he has made.

Mr. President: The question is:

“That the Demand under the head ‘Customs’ be reduced by Rs. 100.”

The motion was negatived.

1
MOTION FOR ADJOURNMENT.

ANNOUNCEMENT MADE' BY His ExXCELLENCY THE COMMANDER-IN-CHIEF ON TOE
8tH MARCH, 1928, IN CONNECTION WITH THE REPORT oF THE SKEEN CoOM-
MITTER.

Mr, M. A, Jinnah (Bombay City: Muharnmadan Urban): Sir, in mov--
ing the motion for the adjournment of the business of the Assembly for
discussing a definite matter of urgent and public importance, namely, the
question of the announcement which was made by His Excellency the
Commander-in-Chief on the 8th of this mronth, I wish, Sir, in the first
place to draw the attention of the House to a very short history of this-
question. It was in 1921—I do not wish to go beyond that— that this House-
passed a Resolution which was accepted by the then Commander-in-Chicf,
Lord Rawlinson, which ran as follows:

‘“As soon as funds become available steps should be taken to establish in India
a military college such as S8andhurst and the desirability of establishing in India training-
and educational institutions for other branches of the Army should be steadily kept in:
view.”’

The original Resolution was amended and it was accepted by Lord
Rawlinson in its amended form. Sir, I have the greatest respect for Lord
Rawlinson. We miss him very much and we shall never forget his memory.
I wish he was the Commander-in-Chief to-day. In 1928, an amendment:
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wag moved by Mr. Burdon on behalf of Government to a Resolution and
the Resolution as amended was passed on the 4th July, 1928, as follows:

“This Assembly recommends to the Governor General in Council that he will be
pleased to urge upon the Imperial Government the necessity for promptly giving effect
to the Resolutions Nos. 7, 8, 10 and 11 of the Assembly passed on the 28th h&mb,

1921, in connection with the Esher Committee’s Report with the concurrence of the
Government of India.’”

The House will remember that Resolution No. 7 was passed on the 28th
March, 1921. In February 1925 the Resolution of Mr. Raju came up before
this House and it ran as follows:

“This Assembly recommends to the Governor General in Council that early steps
be taken for starting a well equipped military college in a suitable locality to train
Indians for the commissioned ranks of the Indian Army and that the necessary amount
be sanctioned to start the preliminary work.”

That Resolufion was discussed at great length and Sir Alexander Muddiman
moved an amendment inter alia which in effect was that a Committee should
consider whether it is desirable and practicable to establish an Indian Sand-
hurst. We on this side of the House objected to that form, and said that
we had passed that stage long ago. We had passed our Resolutions in 1921
and 1928 which were accepted by the Government that the Indian Sandhurst
should be established and the only thing that remained to be dome was
to see what steps shouid be taken to establish the Indian Sandhurst. In
that controversy Lord Rawlinson very frankly made the following admis-
sion :

“The last two speakers have made it perfectly clear to me and I suppose they
think they have also made it clear to the House that on the occasion which I accepted
on behalf of Government an amendment and a Resolution, both in 1921 and in 1923,
I was not quite so well versed in the methods of this House as I am to-day. I therefore
propose to go a little more warily now than I did then. I am not going to be caught
napping again. Much as I appreciate the amendment proposed by the Honourable
Pandit I am sorry, it is quite impossible for me to accept it.”

Therefore, the Commander-in-Chief on the last occasion, that is, in Feb-
ruary 1925, stuck to the position that the question before the Government
was whether it was desirable and practicable to establish an Indian Sand-
hurst. 8ir, that being the controversy, it was suggested, I think by me,
that it was not possible to settle on the floor of this House whether it was
practicable or whether it was desirable to establish an Indian Sandhurst.
For the purpose of deternrining that question you must have an inquiry
and a thorough investigation. I think it came from me in the very com-
mencement of the debate that a Committee should be appointed. I then
said, ‘“‘Appoint your own Committee; have your soldiers, have your civilians
and have my European friends and have some politicians. But let us
thresh this question out thoroughly and then let us see what is the con-
clusion that that Committee comes to’’. Then, later on, Sir Alexander
Muddiman in March 1925 recognized and said that the time had comé when
this question mrust be taken up and he announged that a Committee would
be appointed. The Committee was appointed by the Government of India.
In the selection of it T had no voice, nor had anybody on this side. They
choose eminent soldiers and a senior civilian, Mr. Burdon, a man cf great
ability, who had occupied the position of Military Becretary to the Govern-
ment for a number of years. We had on that Committee that great soldier,
8ir Andrew 8Skeen, for whom I have the highest admiration and respect
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for his sense of fairness, for his sense of integrity and his honesty—a 1ncre
conscientious soldier you will never find in any part of the world.
(Applause.) Sir, this Committee iaboured for 14 months gnd it submitted its
report to the Government of India, or rather to the Viceroy, and alter a
long lapse of time we heard the announcement about it yesterday. But
before this, in the last Session of the Assembly in September, this House,
without a division being challenged by the Government, entirely suppor'ed
the reconrmendations of the S8andhurst Committee and recommended that
the Governor General in Council should take steps to give effect to them.
At that time we were told that the matter was under the consideration of
His Majesty's Government or the Secretary of State for India. Now, Bir;
what is the announcement? The announcement is this, that instead of ten
vacancies, we shall have twenty and five—here I would ask my friend, the
Honourable the Military Secretary to Government to correct me if I make
any mistake, because I only go by the newspaper reports that were avail-
able to me—I understand that instead of ten vacancies, they are to be
increased to twenty, and five are to be reserved for the Viceroy’s Com-

miissioned Officers . . . .
An Honourable Member: And six st Woolwich and six at Cranwell. . .

Mr. M. A. Jinnah: That means 87 altogether.

Mr G. M. Young (Army Secretary): That is not quite correct. Six
is the maximum -which the War Office are prepared to give at Woolwich
and at Cranwell not two, as recommended by the Committee, but a number
will depend upon what is necessary to form an Indian Air squadron. We
want six in the first year.

Mr. M. A, Jinnah: Therefore I say that the utmost that you can go
to is 87 based on the existing system which has been condemned by the
Committee.

. An Honourable Member: In the first instance.

Mr M. A. Jinnah: In the first instance, and on Doomsday it will be
something more.

An Honourable Member: It will be 88. :

Mr. M. A. Jinnah: So that you can go on happily. Now, Bir, that is
the announcement. I want to make a statement on the floor of this House,
and with all the responsibility, that this conclusion which the Government
of India and His Majesty’s Government have come to after this long period
was practically arrived at by the War Council and was cornmunicated to
the Sub-Committee as soon as they arrived there in April-May 1926.
There is nothing new in it. It is a camouflage to tell us that this arises
out of the recommendations of the Sandhurst Committee after full con-
sideration of the Sandhurst Comrhittee Report which has been under
examination for nearly two years. (An Honourable Membzr: ** Shame !’
I make that statement on the floor of this House and I challenge anyone
to contradict that statement. That is the first thing I have got to say.’

Now.let us see what the position is. The position is that the Com-
mander-in-Chief has given his reasons for turning down the recommenda-

tiong of the Bandhurst Committee. I do mot wish, Sir, to exceed i
limit, and all.T say is this. that you will find that practically tﬁyﬁm

B
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of the recommendations of the Sandhurst Committee, which "are inter-
dependent and one connected link of a chain, stand together. Our terms of
reference, to which I may refer the House for a moment, were as follows =

“By what means it may be possible to improve upon the present supply of Indian
candidates for the King’s Commission both in regard to number and quality.

Whether it is desirable and practicable to establish a Military College in India to:
train Indians for the commissioned ranks of the Indian Army.”
Now, Sir, the time table, the establishment of a Sandhurst and the co-
ordination of the educationa] institutions in thig country are linked together,.
and you cannot drop onme out of it and keep the other without seriously-
and materially affecting the recruitment of the best materials that you.
want; the nreans we have suggested are for improvement of the number
and quality. They are not accepted. Then the reasons which we gave for
the establishment of a Sandhurst are given in paragraph 35 and I will
summarige in one or two minutes what we say. It seems clear that like-
the progressive scheme of Indianization which we have suggested, this step-
also is necessary as a means to improve both in number and quality the-
supply of Indian candidates for the King's Commission. I say now that
it is necessary for the supply of candidates. Secondly, we say that India
must have a self-sufficient institution for itself, and next we say that:

“on these grounds alone we think it would be sound policy to lay the foundations:
of an Indian military college as soon as possible and so commence without delay
not merely the building of the college structure but the building also of the tradition
and sentiment which in India, as in England, would be indispensable to the achievement-
of success. The process is one which takes time and the start should not be post-

poned.”’

. And further saturation point will soon be reached, according to the best
evidence, at the English Sandhurst and so India will have to start her own:
institution.

Sir, we are told next that the question of the establishmens
of an Indian Sandhurst we cannot undertake or decide; when it will
be decided we do not know. The next and the most objectionable part
of the prominent—and this is the most vital point—is the question of not
only the continuance but the extension of the system of the eight units;
and, Sir, about the 8 units, I have already said the other day what I had’
to say. It has not even the grace of the original declaration of the scheme
made by Lord Rawlinson, in February, 1923. because Lord Rawlinson at
least made it clear in his declaration that when the intake increases of
the Indian King’s commissioned officers the surplus will be posted to other:
units. But the Commander-in-Chief now makes it quite clear that that:
will pever happen; that they will start homogeneous units for the increased’
intake, so that never can an Indian officer command a British officer. He-
has made that clear. This is, Sir, the 8 units scheme.

Now, Sir, I will say one word and sit down, and it is this. We hava been-
making these efforts for years and years and I did not go into the previous
history. Starting even from 1921 it is a history that is no eredit to the-
Government, Sir, and yet the SBecretary of 8tate for India, speaking
récently, said this: .
h;;‘{ixpv’ my L:;ds' I uﬂr?ach. tl.:l ;;;e;.ent. o}t has b;::'hmy duty to talk in the
ree years 1801 1ans eV , OVer b > { :
bt ‘S8 politios] ‘thoaght. T have. aked i of ‘thoes whe were meind o b crmiek

1
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attitude in relation to the future comstitational development of Indis this
:I‘lec(;?;n : ‘Do you desire that the British Army should be withdrawn from Indis? Do
you desire that the Civil Bervice should be withdrawn from India? Do you desire
that the protection of the British Navy should be withdrawn from the Indian shores?
1 have never found one Indian, however hostile to this quernment,’ bhowever critical
of our proposals in relstion to Indian development, who desired that the Army should
be withdrawn, or . . .

Mr. President: Order, order. 1 must ask the Honourable Member to
conclude.

Mr. M. A Jinnah: I am not going to say anything more except to finish
this quotation :

*or that the Indian Civil Bervice should be withdrawn or that the protection of
the Navy should be withdrawn.”

8ir, I will only say this, it is simply not true. (Applause.)

Lala Lajpat Rai (Jullundur Division: Non-Muhammadan): B8ir, 1 just
want to make one or two observations about this announcement. My
friend the Honourable Pandit Motilal said the other day that the announce-
ment left him cold. I feel just the reverse; the announcement has made
me hot. To a certain extent it has gratified me, because the Government
of India, or rather that Government which controls our destinies from
Whitehall, have laid their cards on the table. Now, we know what they
mesan by an exclusively British Commission and they have made qur task
very easy. Just as my friend Mr. Jinnah just now told you that long
before the Skeen Committee came to its decision, practically the decision
of those questions which were referred to the Skeen Committee had been
arrived at by a certain Council of War, I make bold to say that in spite of
the appointment of the Statutory Commission, the decision of the future .
constitution of India has already been arrived at (Hear, hear), and there-
fore nothing will be gained by the operations of this Royal Statutory Com-
mission.

Then, Sir, my friend Mr. Jinnah said that hig faith in the good faith
of the British Government has been shattered. Happily I stand in a better
position because never in my life had I any faith in the bona fides of the
British Government. I do not want to use any strong language, but such
a faith is unnatural. Some people may work themselves up on that side
or on this side about such a faith. They may be moved by the most honest
and the best of intentions, but I make bold to say they are working under
a great delusion, and the disillusionment is sure to come sooner or later.
No Empire can be built upon such good intentions; no Empire can be
maintained upon these good intentions; and therefore any Indian, be he
of whatever political complexion, if he places any faith in the British
Government and thinks they will give us self-government at any time, is
labouring under a great illusion and the soonmer he is disillusioned the
better. (Applause from non-official Benches.) The British Government
will never give us self-government so long as they can help it. Burely
they cannot part with their powers in regard to the Army in order to pre-
pare us to defend our homes, because if they do so, they will take away
the very argument by which they maintain the continuanee of their trustee-
ship in India. If we can defend our hearths and homes, the pringipal
argument in their hands to deny us the right of self-government and res-
ponsible government will be gone. That is the main argument whick
they advance in season and out of season against our claims for self-govern-
ment, namely, our inmbility for the military defence of our coumtry. If
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they were to let us prepare ourselves for defending our &ountry, that argu-
ment will be gone. Therefore, the decision of the War Council about this
matter is perfectly natural and I was quite prepared for it. I never ex-
pected that anything would be done and I am not at all disappointed by -
the gnmopmcement that has been made, namely, that the recommendations
of the Skeeh Committee have not been accepted. I wish this might serve
as_an eye-opener to those Indian politicians, whether inside this House
of ‘outside "it, who constantly harp upon their faith in the British nation
or the British Government. By cherishing that faith they omly mislead -
their country.. The course open to us is very clear. We have to struggle
and work hard by such means as we possess for our emancipation from the-
foreign yoke. . S8ome good and honest British people like General Skeen
may. now.and then help us with their good intentions, but when these
good intentions come to be translated into action, the result would be the
same _ as it has been announced now. Sooner or later they will be disillu-
sioned. Therefore, the sooner my countrymen give up this faith in the
Britigh and all the implication of this faith which lead us to hope for things
which can never be realised, the better for them. People ought to chalk
oiit their.own programme of work in order to get the freedom for which
they are struggling. . Sir, I read this morning an article in the Pioneer in
which such arguments-as Messrs. Jinnah and Motilal advanced the other
day are described as excitement arguments or excitement speeches. Nothing
of the kind at all. We need not be excited and I do not think we are
excited at all over this announcement, because those of us who have studied
the history of England carefully and the history of the British connection
‘with India with some discretion know that there could be no other decision
but that embodied in the announcement that was made by His Excellency
the Commander-in-Chief the other day. They could not come to any other
decision. That decision was only pre-conceived and it has come. There-
fore, there is no reason for disappointment; there is absolutely no reason
for being excited.. The path before us is clear. We have to struggle; we
have to make head way; and we have to gain our freedom by our own
efforts. 1 cannot say just at the present moment what these means will
be, but T must say that we-should not expect any co-operation or any help
from the other side in order to get rid of the other side. The position is
absolutely unnatural. We want to get rid of the other side and we expect
them to co-operate with us to help us in getting rid of them. This is
absurd and_I do not believe in it. I do not blame the other side for
maintaining their position. They have not come to this country to go
away as long as they can help it. They have come here for certain definite
objects and as long as they can gét those objects fulfilled by means which
are at their disposal they will not go away, they will not leave us and they
will not give us what we want, namely, responsible self-government. All
this talk that they want to take Indians in the Navy, in the Army and in
the Air Force is not sincere. o

- Bometimes we are told that we constantly bring in the question of racial
discrimination. What else is there in India except racial discrimination.
We are told that the British observe no racial disctimination in the Army -
or the Civil Service or anywhere else which is, of course, not true. I say
we want racia] discrimination to be observed. - We want India to be placed -
inits proper: position.” We watit all"theése Bérvices: $he - Army snd the:
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to be manned by Indians for the benefit of India. We want
of things to be abolished. Those who say we do not want
racial -discrinrination are only playing the fool; we want if, but we want
it in the reverse order, we want it in favour of ourselves. India for the
Indians is our war cry, and that is the thing which we are, desiring to
have. There is no division on this question on either sidle. We are per-
fectly frank in placing our cards on the table, and the Government have
honestly placed their cards on the table. I must thank His Excellency
the Commender-in-Chief for having plainly told us where we stand. We
cannot get any advance in our political progress towards self-government
without a definite advance which will lead us to an Indian Army. If there
is still any Indian in this country who believes that the- Etatutory Com-
mission can give them any advance, they are simply living in a fool’s para-
dise. The other day my friend, Sir Victor Sassoon stated, and His Excellency
the Commander-in-Chief repeated what he said, that an efficient standing
army is an insurance for the safety of this country. I say that under these
circumstances a standing army officered by British officers is an insurance
of our continuous bondage, of our slavery. (Mr. M. A. Jinnah: *‘And
what is more you are paying the premium.’’) Exactly, that is right. Of
course we have to pay the premium, for that is an insurance for the bene-
fit of the British, in order to exploit us. Therefore all this talk is of no
use. My friend Mr. Jinnah said the other day (I do not mean-to be at
all disrespectful to the Commander-in-Chief), tke observatives about the

Army being & nation-building department are nothing but yarns. British
troops are maintained at our cost, they are trained at our cost, yet all
this is done for nation-building purposes. The British garrison in India

ia a nation-building department!! Nation-building indeed!! If this 18
nation-building, then I say, God save us from this kind of nation-building.
I do not want to detain the House, but I just want to add that soms

of us have not been much disappointed by the pronouncement made by
the Commander-in-Chief. We knew it befarehand, and we are very glad
that he has told us distinetly where we stand and what estimate we are

to put on the intentions of the Government of Great Britain in

appointing this exclusively British Commission. We are grateful to the

Government for letting us know their intentions, though it is not a very

desirable kind' of gratitude, but still as human beings we cannot help

indulging in it. The reasons I gave for boycotting the Statutory Commis-

sion, when I moved a vote of no confidence in that Commission, have

come true word by word. I said that one of my reasons was that I had

no belief in the good faith of those who appointed the Commission, and

no greater proof of that could have been placed before us than this pronounce-

ment of His Excellency the Commander-in-Chief. This is literal proof,

conclusive proof that what I said was nothing but the truth, the literal

truth, and the whole truth.

Mr. President: The Honourable Member is not disappointed and there-
fore does not want to censure the Government of India? (Laughter.)

Civil Service,
the present state

Lals Lajpat Rai: I do, Sir; I cannot do anything else.

_ Mr. 8. Srinivasa Iyengar (Madras City: Non-Muhammadan Urban):
Sir, I associate myself with this motion which has been brought specifically
for the purpose of censuring the policy which has been announced by His
Excellency the Commander-in-Chief. There is not the slightest doubt that
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when the decision of this Housé was arrived at in Simla, hope was enter-
tained in some quarters—though it msy not be by me and by men of
my way of thinking—that the Government would come round to their
way of thinking and accept substantially the very moderate and
unsatisfactory recommendations, as I made it plain on behalf of my party
on the last occasion,—of the Skeen Committee. The expected announce-
ment has now been made and it reminds us of the old saying about labour-
ing mountains producing a ridiculous little animal; and we have been
treated to a lecture upon Indianisation. I certainly, Sir, yield to none
in my admiration for the Indianisation of all and sundry things. But
I do believe, the time has comre for us to eliminate from our political
dictionary this most mischievous and self-calumniating phrase ‘‘ Indianisa-
tion ”’. We do not want any foreign army here to be called an Indian
Army; we want a real Indian Army; we are not concerned with Indianisa-
tion or cther matters. We want the organisation of the Army, the control
of the Army legislation and things like that under our exclusive control;
and to that end a very modest beginning was suggested by the Chief of
the General Staff, assisted ably by a number of military officers of high
rank and als: by the Secretary to the Government of India in the Army
Department and certain non-official Members of whom my Honourable
friend, Mr. Jinnah, took a very leading part. It is obvious that such
recommendations as these must have been made so as to be acceptable
to Government; it is impossible otherwise to imagine an officer of this
responsible position of the Chief cf the General Staff, who must have at
his fingers’ ends all the minutie of the Army system in India, would have
agreed to this. Nor would the Army Secretary have agreed to it; and

therefore we find in that succinct foreword to the Report of that Committee
a statement made:

““‘Although the Committee’s recommendations in themselves are designed primarily

with a view to Indian conditions, ‘the problems of recruitment and training of King’s
commissioned officers for whatever services are essentially an Imperial concern and
any proposals reacting upon them will require close scrutiny by His Majesty’s Govern-
ment and their military advisers.’’
What then is the mockery of having, as it is said, a responsible govern-
ment in India of a fractional sort and then to be told that the policy is
to be dictated by the British Government? It is quite clear that this
announcement was made by His Excellency the Commander-in-Chief—I
do not say that he was unaware of it because he states it clearly enough
in the last part of his speech—as part of the general scheme of the reformed
‘constitution for India which is in the making. His Excellency said:

‘‘The object which we all seek to achieve is to fit Indians to undertake the defence

of India. As constitutional advance progresses, the question will continually be asked
how far the military side of Indian Swaraj has kept pace.”

I do not propse to go very much intc this because I want to keep as far
as possible the Commander-in-Chief as a non-party head of the Army, not
as a pclitical Minister in charge of the Army Department, which unfortu-
nately is not provided for in the present comstitution. But taking, as I
say, that view, I say the Commander-in-Chief must be taken to have
given expression to the political policy of the British Government and the
Government of India. Looking at it in that way, it appears to me quite
clear that Lala Lajpat Rai was quite justified in saying that no business
was meant by that statement. It is even far worse than the crumbs
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thrown on the civil side of the administration. Mr. Jinnah has very pro-
perly repelled the insinuation which was given expression to by the
Becretary of State in his speech in the House of Lords that the representa-
tives of the people in India want to hug the Army in India to their bosom.
(Laughter.) It was stated that if any Indianization were effected, we
‘would be doing harm in India. 1 say that we do want the Army in India
to be withdrawn, and I take this opportunity of stating most explicitly and
‘most firmly that we do not want the British Army in this country. We
«can defend ourselves to-day. The whole army of occupation—for it is
nothing but an army of cccupation—can and should go and we are prepared
for the consequences. I do not agree with His Excellency the Commander-
‘in-Chief when he says that:

“if Government were to attempt to go further at the present time than they have
«done in the steps taken to further Indisnization, which if forced too hurriedly would
assuredly bring disaster to this Indian Army of ours, ruin to the cause of India, and
broken hearts to the many magnificent old Indian soldiers who have been my comrades,
and—as they themselves know well,—my best of friends, throughout my lifetime.”’

Now, putting aside this personal touch, it is quite obvious that this state-
ment cannot be accepted by any cme. I do not wish again on this to
break a lance with one who is not himself the political Minister of the
Army Departiment, but it is quite obvious that this policy which has been
‘given expression to canfiot be accepted by any school of thought in India.
You tell us that we cannot defend ourselves to-day and therefore we are
unfit for self-government. Then when we say that we are quite ready to
defend ourselves, when we ask you to give us the Army, to give us the
colleges that are necessary to train officers, to give us the fullest opporturi-
ties, to give us the financial control over military matters, and to give us
the other equipment that is neeessary, we are told that if the pace is
hurried, disaster would be brought to the Indian Army, and that the cause
of India would be ruined. Here again in the same faghion as in the
‘political field you have got the trusteeship. Why then talk of the Indiani-
satiorr of the Army in India being a part of the new responsible government
that is going to be given to us?

Sir, T was very glad to hear the pronouncement made by His Excel-
lency the Commander-in-Chief, for if there was any doubt in my mind as
to the operations of the Statutory Commission in the South or in the far
North, 1 am perfectly certain that those operations will be neutralised
and a new fillip to the national movement, to the Swaraj movement, will
be given by the admirable statement which, in consonance with the best
traditicns of English statesmanship, was made the other day by Hig Excel-
lency the Commander-in-Chief. That is just the thing which we have been
mneeding. I think it was only in that spirit that Lala Lajpat Rai said that
he welcomed the statement, and it is only in that spirit that we pass our
-constitutional vote of censure upon Government by making this motion.
I only wish that we would realise the pregnant observations which mv
friend Lala Lajpat Rai made and give up all idea of an equal status and
‘equal powers being given to the Statutory Commission, and even if equal
status and equal powers are given, we shall have nothing to do with it,
for you will receive a worse treatment than the treatment which has been
accoxtx,ied to the tgxnn.niulti)rusPrecotrinmendutiom; of a Committee of Govern-
ment’s own creation. . President, I do not wish to see that this polie
and this tradition of not adhering to their solemn pledges shoul;:i)l bz

observed in this House. Time and again ‘there are solemn decisions taken
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from Government on the recommendations of Committees of their own
creation, but nevertheless those decisions are flouted. It is thergforq’qurbe
obvious that the Government are not showing that respect which is due
to this Legislature. In fact, they are showing the greatest disrespect to-
this Assembly which passes a decision to which Government themselves
are parties by not adhering to it, and I cannot sufficiently condemn such
action on the part of Government. We have been treated to similar
exhibitions in connecticn with the Reserve Bank Bill and other measures.
Time and again this sort of unreasonable and unjustifiable attitude has been
taken up by Government only to tell us again and again that they will not
proceed further than they have chosen to do. The questicn therefore
narrows itself to this. Is India going to be governed according to the
decrees of the British Government and of the Government of India or
according to the decisions taken in this Assembly? That is the question
to which I want an ‘ Aye ” or ‘“ No *’. It is perfectly clear that every-
bcdy must agree that it would be a hypocritical profession on the part of
anybody to claim that they have given any responsible government so far
or propose to give responsible government hereafter or that there is the
beginning of a real indigencus Indian Army in the announcement that has
been made. T consider it is easy enough for those who advocate any cause
“to enthuse over the subject which they have taken unto themselves and
to say that they believe in it. But I do not like that sincerity should be
claimed by those who preach these things unless in the deeds which they
themselves are parties to the sincerity becomes manifest. Claim is made
for earnestness, sincerity, good faith, love of India, good will, ete. All
these are excellent phrases, well enough in their own places. But we want
deeds and 1 do not expect any deeds from this Government. Therefore
the cnly thing that this Assembly can do is time and again, every time,
cn every motion, everyv instant of its being, to go on censuring this Govern-
ment till they take themselves elsewhere. (Laughter.) I do not know
that the sense of humour which prevails on the opposite side will ever
enable the Government to realise that while we are equally endowed with
humour, we are really serious. I do not think the Government Benches
want to take us seriously. They take themselves far toc seriously. I am
perfectly certain that an Indian Government will do very much better than
my friends on the opposite side and an Indian Army will be very very
‘much better than the army of which they are so proud, an army,
apparently, Indianisation in which will bring tears to the eyes of those
magnificent Indian soldiers! I do not know whether these soldiers are
Indians or not. It is just like those Indian officials who do not want
responsible government for India and who are giving dinner parties and
tea parties and other things to the Simon Commission for various party or
personal purposes in order t¢c diminish the effect of the boycott. What-
ever the case may be, it is quite obvious to us tc-day that the British
Government says, ‘‘ Thus far only shall Indianisation go '’. What we
want is to make it perfectly clear that we on our side of the House do not
want an army of this description. I do mnot think that Colonel Moonje or
General Moonje, as His Excellency the Commander-in-Chief referred to
him, was right in saying that the defence of India is a formidable problem
or there is any serious difficulty about it. I do not share Dr. Moonje's:
misgivings as to the great dangers and I do think’ the dangers which he
-adverted to are really more exaggerated than otherwise. But Hig Excel-
Jlency the Commander-in-Chief was certainly not justified in taking the
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srguments which Dr. Moonje put forward for quite a.different purpose for
his own purposes and in saying that they furnish excellent argument for
the purpose of perpetuating the British army in India. With these words,
Sir, I once more cordially endorse the mofion to censure this Government
.in the most unambiguous fashion for their conduct in making this declara-
tion- of policy which is no less unambiguous than the censure which we
are moving to-day. . :

Mr. President: Before we prcceed further, I desire to make one observa-
tion. I regard it as highly discourteous on the part of His Excellency
the Commander-in-Chief that he should come here and make a long speech,
and then, when a motion for adjournment is discussed on that speech,
that he should not be in the House.

Mr. @. M. Young: 8ir, with reference to what has just fallen from you,
His Excellency the Commander-in-Chief desired me to inform the Housd,
if the point should be raised, that he did not receive notice of this motion—
as indeed none of us received it—before 10 o’clock this morning, and he
had already made arrangements to be out of Delhi to-day.

Mr. President: The Honourable Member should have informed the
Chair.

Mr. G. M. Young: I was instructed by His Excellency to do so if any
Member commented on his aktsence. I did not anticipate that that would
be the case.

Sir, a year ago I gave a promise in this House to the following effect.
I said full opportunity would be given for discussion of this matter when
‘the Government of India after consultation with His Majesty’s Govern-
ment were in a position to inform the Assembly. I further said in reply
to a supplementary question that this House would certainly be consulted
before final decisions were reached. In accordance with those promises
His Excellency the Commander-in-Chief, in the traditional and conven-
tional place for making important announcements of military policy, that
is, in the general discussion of the Budget, gave an outline of the proposals
of His Majesty’s Government and of the Government of India on the
Skeen Committee’s Report. We have therefore now reached the position
indicated in my statement-a year ago. Having informed the Assembly
we hoped that Honourable Members would wait a little until they had
studied the announcement, and they perhaps take the opportunity which
the Government’s pledge offered and assured them. Instead they have
preferred to discuss this matter in circumstances in which their conclusion,
whatever it is, must necessarily be hasty and ill-considered. The reason
for this was given bty my Honoursble friend, Pandit Madan Mohan
Malaviya, this morning. He said that it is most urgent that we should
discuss this subject because the announcement came as a great shock to
them. If Honourable Members are still under the influence of the shock,
will not their judgment be still more hasty and ill-considered than the
exigencies of this debate would make it in any case?

The gravamen of the charge against Government is that they ‘‘ turned
down *’ the Indian Sandhurst Committee’'s Report. Almost everybady
has used exactly that expression. I wish to examine in the short time at
my disposal the extent to which it can truly be said that the Government
have turned down the Indian Sandhurst Committee’s Report. I would
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‘begin by saying that every one of the initial recommendations of the Com-
‘mittee, every immediate recommendation that is not contingent upon what
may happen in the future and not tased on guesswork, has been' accepted
by the Government, and will be put in operation this year, which is exactly
‘what the Committee asked. .

Before I go into these details I should like to deal with another point.
Much has been made (and rightly made) of the fact that the proposals of -
this Committee were unanimous. It has, however, been suggested that
it is & dreadful thing not to accept altogether the proposals of any body
-of men, if those proposals are unanimous. It was no small feat on the
part of the drafters of the report to jresent the case in such a way that
s0 many persons of different experience and outlook felt that they could
-conscientiously sign it. I have not the slightest desire to belittle that
fact, but there is also a degree of unanimity on our side. When the Com-
mittee’s proposals were received by us the first thing that happened was
they were referred to the principal staff officers, that is, all the high
military officers, who considered them- for about two months. I had the
privilege of attending their deliberations myself and I can say how diligent
they were. They submitted their memorandum to the Government of
India, who again in their turn considered all the proposals most carefully.
They eventually forwarded their recommendations to the -Segretary of
State. Their recommendations, together with the report of the debates
that took place in this House last September, were considered at length
by the Secretary of State in Council, and were approved. The Secretary
of State forwarded them to His Majesty’s Government, that is to say,
the Cabinet, who referred them to the Committee of Imperial Defence,
which is a sub-committee of the Cabinet assisted by the highest military
advisers of the Empire.  They considered the proposals and submitted
their recommendations to the Cabinet. In the end His Majesty’s Govern-
ment sent out to us their conclusions. On one or two points those con-
clusions differed from what was recommended by the Government of
India. The Government of India returned to the charge, and succeeded
in oktaining the modifications they wanted. The result is that our pro-
posals, however inferior some Honourable Members opposite may think
them, are the offspring of an unanimity which is at any rate comparable
in force to the unanimity of Sir Andrew Skeen’s Committee.

Now, Sir, to turn to the actual recommendations of the Committee.
It was suggested that, without any further tests or proof, the number of
vacancies open to Indians in Sandhurst should be doubled, that is to say,
raised to 20 a year. That has been done. The Committee recommended
that Woolwich and Cranwell should be thrown open to Indians, provided
they qualified by the same tests as British boys, and that Indians should
ke eligible to enter all arms of the service. That recommendation has been
accepted as it' stands. There is a slight difference in the number of
vacancies recommended by the Committee for Woolwich and Cranwell and
the numbers now thrown open. The Committee recommended 8 at
Woolwich and 2 at Cranwell. Why 8 at Woolwich and 2 Cranwell they
did not say. His Majesty’s Government and we have agreed to a maxi-
mum of 6 at Woolwich. That bears a definite relation to doing what the
Committee themselves never proposed to do—to establishing Indian
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Artilery and Engineer and other units. As regards Cranwell, the Com-
‘mittee’s recommendation was for 2 vacancies. Here again His Majesty’s
Government have thrown open that number of vacancies which is requisite
for the formation of an Indian air squadron, and for that purpose we
_should like to have six officers in the first year. 8ix officers are necessary
to constitute a Flight, a sub-unit. If we do not get six, we shall start
it all the same in the hope of getting them later on. For many years
_this House has been urging us to establish artillery and air force and other
-units. Well, Sir, we are now doing that, although the Committee did not
make any recommendation to that effect. The Committee also recom-
mended the opening of the King’s Commissions to Viceroy’s commissioned
officers. Now, I think I may say that the Committee treated the
Viceroy’s commissioned officer in a rather stepmothedly way. They
allctted to him two-thirds of a page out of a 50-page report. When we
consider that the only Indian officer that existed till recemtly was the
Viceroy’s commissioned officer, when we’consider the great reputation and
the great number of Viceroy’s commissioned officers, I think one mlgl}t
‘have expected the Committee to have looked also towards .the Viceroy's
commissioned officers in propounding their scheme. They did not do so,
tut Government must do so. Govermment do mnot of course propose to
give openings to Viceroy’s commissioned officers at the expense of .oandl-
dates for direet commission. AH I can say is that Government will not
lose sight of the Vieeroy's commissioned officer, and that they will do
everything to build upon that fine material which now exists. About the
others we do not know whether they exist. But whatever happens the
Viceroy's commissioned officer will not go to the wall.

" The Committee attributed the present paucity of suitable Indian
candidates to a large number of faulty methods of selection. I have no
time to go into the details, but I can tell you, Sir, that all their reccm-
mendations for improving the methods were approved and accepted in
principle, and adopted almost as they stand. If in the light of experience—
the Committee, for instance, recommended advisory committees which we
did nof think would serve any useful purpose—but if we find that that
or any other recommendation is likely to prove useful, we shall of course
zadopt it as well. We are doing all we can to improve the methods of
selection. Further, His Majesty’s Government have charged us to leave
mnothing undone which may widen the field of recruitment. That charge
‘we would have proposed to carry out, even if it had not been specifically
laid upon us. The Committee also’ recommended that the existing
methods of publicity should be continued, supplemented ty invoking the
‘help of the - university authorities and prominent educational authorities.
That- recommendation of course has been aceepted. The Committce also
‘made suggestions for the improvement of the system of education. They
‘also will be accepted. My friend Mr. Jinnah quite rightly pointed out that
-all these reeommendations hang together with the throwing open of more
vacancies and with the. establishment of an Indian Military College. But
‘they are not -actually simultaneous. You must begin with your educational
‘measures first, and then in course of growth:you will get your boys growing
‘up under your improved methods of education, who will one day be ready
to enter the Indian Military College.

Mr. M. A. Iﬁnﬁ:'What pt;.rt oi ﬂ{e recommendations do vou accept?
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Mr, G. M. Young: I have just explained. The Committee stated,
and we admit, that expense is a great bar to-Indian boys going to Sand-
hurst. Well, Sir, we have now framed a scheme under which grants,
not scholarships to selected boys, but grants to all our boys according
to their means, will be given to enable them to go to Sandhurst. Those
_grants will be based upon the difference between the estimated cost of
education in an Indian Military College and the actual cost at Sandhurst,
Woolwich and Cranwell. The Committee found that the arrangements for
guardianship for boys at Sandhurst were unsatisfactory. We agreed and
we have adopted their recommendations for improving that system.

Here then, Sir, is the whole body of these recommendations in regard
to the recruitment and selection of Indians for the commissioned ranks
of the Indian Army. They cover not only the whole field of the Com-
mittee’s own recommendations about recruitment but include also the
opening of careers in other arms-of the service. As I have said, they are
not contingent on anything that is going to happen in the future as
all the other recommendations of the Committee are, but they are the
Committee’s own answer to the question of what shall be done at once..
And we have accepted them in full,

Now, Sir. I turn to the future: and I come first to the great bone
of contention, the maintenance of the principle of the 8 unit system. We
are maintaining this system, which is a system of Indianization—I anr
sorry to have to use that word—of Indianization by units, because unless
you Indianize by units or blocks, you will not do what we are setting
out to do, namely, to lay the foundatijon of a national army. If you
Indianize man by man you will never get that national army. Suppose
the recommendations of the Committee had been adopted exactly as they
stood ; suppose the time-table had worked, and by 1952 you had got in
the Indian Army half your officer cadre consisting of Indians throughout
everv unit and in all the departments of the Army. The Committee
refrained from saying what should happen after 1952. They contented
‘themselves with the statement that a proportion of British officers should
be maintained. Well, Sir. suppose we conceded that. and suppose that
British recruitment closed down in 1952, where would we be then?
Suppose only Indians were recruited thereafter; it would still be another
25 years before the latest joined British cadets would get away from their -
umits. Therefore,. 40 years from now you would get vour first fully Indian-
ized units. But under the 8 unit system you will have at least 8 units

all-Indian units in 17 years. Which do vou consider is the most rapid
form of progress?

Now, Sir. in dealing with ‘this question of British recruitment, there
is a fact which I have no desire to gloze over. It has been stated that
the reason why we are Indianizing by units is that we fear that if we do
not do so British recruitment would cease. because British boys would
cease to come out to the Indian Army. That, Sir, is prefectly true.
We do not fear it. We know it. It has further been suggested that this
is a matter of racial arrogance. It is nothing of the kind. There are
Englishmen serving in India in every branch of the Civil Administration
under Indians. You can have them also in the Army departments. But
in units it is another matter. Military opinion is unanimous, with perhaps
a minority of one (An Honourable Member: ‘‘What about Sir Andrew



Bkeen?’’) I said there may be a minority of one. But I can state, not
for. myself, but on the authority of the highest military opinion in India
and in Great Britain, that, in fighting units, an officer establishment of
persons of widely different nationality is not a practical proposition. It
cannot be efficient. And that is the kind of unit that the Skeen Com-
mittee wished to commit us to for the next forty years. Now, Sir, about
these boys who, we are afraid, we shall not get if they are asked to serve
n the Army alongsnde of Indians in their units. One must remember,
Sir, that they are boys on the threshold of life; and they have a definite
<hoice before them. They can either go to the ‘British Army, where they
will serve with officers and men, not only of their own nationality but
generally of their own county, or they would have to come out, under
the Skeen Committee’s proposals, and serve in units where the men are
Indian and the officers are half Indian and half European. Is it not
natural that they should prefer, as I am perfectly certain they would,
to go into the British Army? Meanwhile, you have got no Indiang to
replace them in the Indian Army. Suppose a Maratha boy had the choice
-offered to him. on leaving a military college, of serving in a regiment
where dil the officers and all the men were Marathas; and the other
choice was to serve in a unit where the men were. say. Punjabi Mussal-
‘mans, and the officers were Indian drawn from all -over the country. Will
‘there be any arrogance in his preference if he chooses to serve in his own
unit? T think, Sir, one would say that he was worthy of his ancesiry and
-of his traditions, if he made that selection.

Now, Sir, there is only one other question, and that is the automatie
increase recormmended by the Committee after the initial increase every
vear. I shall attempt to explain the difference between what the Com-
.mittee contemplated and what we contemplate in this connection. The
-Committee laid down what they called their suggested scheme. It was
‘a8 progressive time table and they said that if that scheme was adopted—
if adopted, that is what they said—they realized that it would have to
be modified in the light of actual experience. @ Well, Sir, we agree
-entirely—we do not adopt their scheme, because we are waiting for the
light of experience to shine upon the initial stage. ‘We say ‘“We will take
-everything that you recommend as a start, and we-will wait and see as
regards increasing the vacancies’’. I do not know if Honourable Members
have ever considered how it is that the existing number of ten vacancies
has remained stationary all these years. .It is not that the British Gov-
-ernment or the Government of India wished to-impose an arbitrary limit:
it is the simple fact that we have never had—well, in one vear we had—
ten officers. But that is the only year we did, and the average was about
gix. No Indian has ever yet had to compete for a vacancy. If he was
-qualified. he got in. Now the Committee said . .

Mr. President: Order, order. The Honourable Member must now
.conclude his observations.

Mr. G. M. Young: I shall in three minutes, Sir. The Committee say
that this is due to faulty methods of selection. All I can say is that we
have adopted their improved methods of selection. This brings me to
a question which is implicit; and that is the question of an Indian Sand-
hurst, which- I will deal with in a very few words indeed. The Com-
mittee laid) down 1938 as the year for the insuguration of the Indian
‘S8andhurst, because, according to their time table, by that time you would
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get, and be assured of, a steady flow of Indian candidates of suitable
quality, who would be, on the one hand, more than Sandhurst could
accommodate, and, on the other hand, sufficient to establish an Indian
Military College, all this being of course subject, as they have said them-
selves several times over, to efficiency at every stage. Sir, we absolutely
agree with them. All we say is that we do not know that that is going
to happen in 1933. But, Sir, whenever it does happen, this Report,
which Honourable Members insist on saying that His Majesty’s Govern-
ment and the Government of India have turned down, will be then, as
now, the basis of our own immediate and constructive proposals.
(Applause.)

Colonel J. D. Orawford (Bengal: European): Sir, in rising to take part
in this debate I should first like to enter a protest against what Mr. Mac-
worth Young has described as the conventional method of bringing for-
ward statements of important military policy in a general discussion on
the  Budget. It has also, I feel, in this instance, given rigse to the motion
for adjournment moved by my friend, Mr. Jinnah, which has led to this
very important subject, s subject the importance of which we are all
agreed about, being debated in the course of two hours and that with a
definite time limit for each speaker. The result must be that many who
desire to take part in the debate and to criticise the definite proposals of
Government, which are for.the first time in front of us, will be excluded
from doing so. I very much regret that my friend Mr. Jinnah did not
recognise that. paint and did not' come to some agreement with the Govern-
ment for the debate on the Army Budget with a particular motion on this
subject to be taken up on Monday or some definite date next week  Cer-
tainly he could have got that and it would have been more in accordance
with courtesy to other Members in this House who desire to talk on this
important subject.

- Mr. M. A, Jinnah: It is open to the Honourable Member to ask for &
day from the Government; I have no objection.

.Colonel J. D. Orawford: I all the more regret the shortness of time, be-
cause much of it has been wasted by my friends Mr. Lajpat Rai and Mr.
Srinivasa Iyengar who have failed to discuss or criticise in the very least
the proposals which are now before the House. (Applause). They occu~
pied the time of the House on long harangues about the Simon Commis-
gion and their lack of confidence in Government, whereas they might have
tried to point out where the praposals of Government had failed to meet
the wishes of that side of the House. Now, Sir, I know that when I last
spoke on the subject of the Skeen Committee when I said that I thought
that the recommendations did not meet the requirements of a national
army, so far as I knew, many Members of the House imagined that I was
opposed to any such measure.” Let me say at once that I am not; and T
think if I quote for one moment the opinion of the European community
in India Honourable Members will have some idea as to what our views
actually are on the subject. At a Conference held in Caleutta we passed
the following resolution: -

“This Conference, while recognising the legitimate aspirations of Indians for military
service, considers that any scheme adopted to that end must be governed by the main-
temanes of ‘the highest standard of efficiency, the maintenance of a requisite British
element, and the necessity for careful but reasonable economy. This Conference
sincerely trusts that the above-mentioned conditions will be deemed essential and s
sine gua mon of any sehemie infroduced as s result of the recommendations of the
Indian Sandhurst ittee.””



MOTION POR ADJOURNMENT. 1299

Those were the points upon which the Indian Sandhurst Commiftee them-
selves laid considerable emphasis; the European community did the same,
for they have realised that in the question of an srmy you. cannot make
experiments. You can mske experiments on the administrative side and
you are in a position to correct mistakes. 8o far as mistakes in the army
are concerned, the mistake will only be discovered in time of war and then
it will be too late to rectify it. That necessitates our proceeding with a
measure of caution in this matter. Now, the measures taken by the Gov-
ernment appear to me to be very considerably in advance of anything that
T had expected, It is not a question of the number of officers who may
be immediately trained, but it is the recognition by Government of a prin-
ciple which I pressed on them during the last debate, that the Indian Army
should have its artillery units, its engineering side and air force and that
Indians should be admitted into those units. That principle, by the an-
nouncement made, has been accepted by the Government and I hold that
it is a very measurable advance on any position regarding the Army in
India that we have had up to date. (Applause.) But I bhave one general
criticism against the proposals both of the Skeen Committee and of the
Government as now placed before us and that is that the Viceroy’s com-
missioned officer is not given that attention which, I am convinced, is his
due. Both the Skeen Committee and the Government proposals seem to
forget that half your Indian Army to-day is officered by Indians, and if
you really intend to have a national Indian army, it is those men whose
standard of education you should improve till they are in a position to
take on the full duty of a commissioned officer and are able to rise to the
top ranks of the Army.

Let me take the question of education and here I find myself again in
disagreement with Government and more in agreement with Mr. Jinnah
because I believe that it is a military necessity to-day that you should
start a college for the training of what are called the Viceroy’s commis-
sioned officers, corresponding to your second Lieutenants and Lieuten-
ants of British regiments. These men have all the character that is re-
quired and all the soldierly qualities that are required to make officers, but-
they have hitherto lacked in education. I believe that you can to-day
select youngsters from the ranks who can be improved by a definite edu-
cation at a military training college. Now, I do not say that the Indian
military training college would to-day be the equivalent of Sandhurst, and
therefore we should welcome any vacancies that we can obtain in military
establishments at home. But that is only dealing with a small fraction of
your officers’ establishment of the Indian Army. You are leaving the vast
establishment of 18 officers per battalion entirely untouched and that is.
where I say this scheme has failed. As a matter of fact, I understand.
that Government has already started a Kitchener College at Jullundur which
18 intended to train Indian non-commissioned officers for the Viceroy’s com-
mission. In that college, to my mind, is the beginning of what will even-
tually be our Indian Sandhurst. It may not at once turn out the fullest
qualified men that we would later on require, but if it was developed and
more made of it, I believe we should have at least the nucleus at the
bgttom of a latge body of Indian officers who will eventually rise to the
higher ranks as they pass the necessary tests. I have, Sir, laid great
stress on the educational training in the Army both of the soms of the
Present Viceroy’s commissioned officers and of the voungsters from the
ranks who are to be the Viceroy’s commissioned officers or, as I would
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like to see them, the Dominion commissioned officers of to-morrow. I am

quite willing to welcome any other sections of societ.y w}m choose to enter.
the Army; I am only too willing to see them coming in. But I do not

hold the optimistic view which this House holds and which is also held by -
the Skeen Committee that you can get the requisite number of suitable

candidates from other sources. We have to rely in the main for our supply :
of officers upon our officers’ records and we generally recruit those families

who have through many generations had military connections. It is the

same in England and it is the same everywhere. The son generally follows

in the footsteps of his father, that is a very well known fact.

There is one other question which I would like to speak on. That is the
question of the 8 unit scheme. I believe the Government is correct jn con-
fining itself at the moment to the 8 units. If we are to be quite certain
that these units will serve the purpose of a national army and can under-
teke the responsibilities which will fall on them, then they must be able
tc stand alone and without the assistance of any British officers. The
future will show whether or not they are able to do that, but I see no

reason why with adequate training they will not equip themselves as well
as the Indian Army of to-day.

Mr. M. A. Jinnah: Better.

Colonel J. D. Orawford: I hope better, Sir, and I am sure we will all
be very satisfied if they do so. But there is no doubt that the 8 unit
scheme is going to be unpopular with the British officers, the Indian officer
and the Indian rank and file. We have to recognise that and I feel that
Government should take what steps they can to remove any idea that
these 8 Indiap units are inferior in any way to the other units of the
Irdian Army. I think it will be quite possible to devise means to give

them increased status and improved position that would remove any feeling
there might be of any inferiority.

We have, therefore, to-day in front of us a proposal which I feel cer-
tainly does not call for censure by this House. We have got Government
admitting the principle, a new principle, in the question of its military
affairs, and that is the entrance not only of Ipdians in increased numbers
to the commissioned ranks but the entrance of Indians into the artillery,

the engineering and the air forces and the addition, I understand from Mr.
Young, at an early date of those forces to our Indian army.

That T hold is a very memorable advance on the position as we have
known it in the past. o

Mr. K. 0. Roy (Bengal: Nominated Non-Official): Sir, I have heard
my friend, Mr. Mackworth Young, with very great interest. He wanted
us to believe that a substantial effect had been given to the recommenda-
tions of the Skeen-Committee. It was towards the end of March last year
that we got for the first time a-copy of the Skeen Committee’s Report from
him. When I read the book, three principal recommendations struck me
as being the best recommendations of that famous Committee. The firet
was the abolition of the 8-unit scheme, the second the establishment of an
Indian Sandhurst, and the third was a progressive scale of Indianisation
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for the Indian Army. Might I ask him if any of those recommends-
tions have been accepted by His Majesty’s Government? (An Honour-
able Member: ‘‘Of course not.”’)

Then His Excéllency the Communder-in-Chief, whose absence 1 reéret,
though I am sure he is engaged in other official business elsewhere, made
a very notable statement. He said:

“Since then the Government of India have been in communication with His
Majesty’s Government, whose connection with and responsibility for this problem are
so vital that 1 am glad to say we have been able to reach a unanimous conclusion
rogarding the question of the Indianisation of the Indian Army as a whole.”

Might 1 ask, who are the “we”? Is it the Executive Council of the
Governor General, which consists of three Indians, or the Councu of tne
Secretary of State, with its thrce lndians, or His Majesty’s Government,
the Wat Office or the Committee of Imperial Defence? I suggest that the
issue is so important and so vital to lndian national well-beung that the
despatches on the subject ought to be placed on the table of this House
for perusal by the public. 1 feel very strongly on this point, as I refuse
to believe, 1 refuse to be convinced that the Indian members whom we
have in this country, as well as Whitehall should have been a party to this
scheme. The Members on the Government Benches will say that 1 am
trying to destroy the corporate existence in the Executive Council. I am
doing nothing of the kind. When the number of Indians was added to the
Council it was specifically laid down in the Montagu-Chelmsford Report
that they were to bring to light in the inner recess of Government the
trend of Indian public opinion. 1 want to see whether they have dis-
charged that great obligation which lies on them. (An Honourable Mem-
ber: ‘‘You must know as the head of a newspaper agency’’.)

While I yield to none in my apprecia&'?n of His Excellency, a recent
statement made by His Excellency was that there is a distinet improve-
ment on-the present position. A mere improvement in detail, but a real
setback in policy. I was surprised to see that it had escaped the obser-
vations of such an astute lawyer as my friend Mr. Jinnah. This is what
His Excellency said:,

“Government contemplates that as lndia progresses towards full responsible govern-
ment within the Empire, there may be a process of development in the Army of the

same character as the Dominion armies organised on a national basis and officered
by officers holding their own national distinctive form of commission.’’

What does this mean? It means that when my Honourable friend, Colonel
Crawford, spoke last September, he has turned out to be a good prophet..
The future army that we are going to get in India is not going to bLe the
King’s commissioned army that we have to-day; it is going to be an inferior
‘army called the Dominion Army, officered by men with Dommion com-
missions; and the Dominion commission is bound to rank inferior to His
Majesty’s own commission. This is what we are going to get and this is
what we have bargained for. Of course the Dominion commission is an
honour for a citizen of a Dominion who is white, because he has got the
right of entry into the British Army—to all branches of the British Army.
Oply recently we had a Canadian General Sir George Corrie who was the
Deputy Chief of the General Staff. But enfrance for Indians into the
British Army may be regarded as absolutely out of the question. So what
we are going to get in the process of development of the Indian Army cn
dqminion lines means, officered by men with Dominion commissions who:
will undoubtedly rank inferior to men who hold His Majesty 's Commission.

. r
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I attach the highest value to the latter, as a chain in our Iimperial refation-
ship. Are these the things we expected as a,result of the Sandhurst Com-
mittee? At least I did not. I am not one of those who have abandoned
faith in Government, but 1 can oniy say that my faith has been shaken,
but not yet broken.

~ Raja Ghazanfar Ali Khan (North Punjab: Muhammadan): Sir, 1 wi:Ll
ot take up more than ten minutes Locause 1 am very anxious that this
question should be decided before six o’clock. After hearing the Honour-
able Mr. Mackworth Young, oue is led to believe that the recommenda-
tions of the Sundhurst Copumittee have been accepted to a great extent by
the Government of India. ' But if you will please see the terms of reference
of the Comurittee, you will find that these can be divided into two muain
heads: (1) how to get u iarger number of suituble candidates for Sand-
hurst, and (2) whether it is desirable to have a Sandhurst in India or not.
So far as the first is concerned, I do not find there is anything contained
in the announcement of His Lxcellency the Commander-in-Chief which
tells us how to get a larger number of candidates for Sandhurst. The Com-
mittee had recommended different methods by which a larger number of
Indian young men would be forthcomning for going up to Sandhurst; and .
their suggestions were so closely connected with their scheme of annually
increasing numbers to be admitted to Sandhurst that you cannot separate
the two. What they say is that the Registrars of the Universities, the head-
masters of schools and the principals of various colleges ought to co-operate
with us in bringing up and turning out suitable young men for Sandhurst.
But why these people do not take an inierest is that they know that-the
number is very limited ; they know that throughout India only ten boys were
to be admitted annualiy. Thefefore they naturally thought that ihe
chances being very limited it was not worth their while taking trouble in
preparing boys for SBandhurst. If you look at the Report, Sir John May-
nard, whom I consider to be the greatest authority and who has put in
forty years’ service in {he Punjab, says that he knows of several young
men who are much more suitable for being admitted to Sandhurst than
these ten boys selected annually for Sandhurst. The only thing is that
the method of recruitment was so much complicated that those young
men had no chance of getting un opportunity even to come and appeer in
the entrance examinations. Now, again, Sir, if you see the announcement
it contains only one thing which is of some importance and that is that the
number is increased from' ten to twenty.. Now, Sir, I feel it was not neces-
sary at all to appoint a Committee—working for almost two years—making
a tour on the Continent and England and America—to report to the Com- °
mander-in-Chief and say, ‘‘Kindly increase the number from ten to
twenty''. That His Excellency could announce even without the appoint-
ment of a Committee. The findings of the Committee had nothing to dc
80 far as the question of iricrease in the number is concerned.. 1f an officer
like L_{r. Burd.on, who has had personal experience of over six vears in
gelecting candidates for Sandhurst, had the least doubt in his mind that
suitable candidates would not be forthcoming in sufficient numb. h
would never have appended his signature to this Report. Now pi:lrs’ .
should agree that there is a possibility of more t . T

shou! _ han 20 y
coming forward or there is no such possibility. The 'mg?lel?gsn;‘;ntﬁemg:gy
mittee therrn‘sglves_say that there should be progressive increase, subject to

v
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one strict condition, i.e., that really suitable and efficient young 1ven are
forthcoming. Supposing the Government had accepted the recommenda-
tion of the Sandhurst Committee, and assuming that suitable young imen
were not forthcoming, the Government would not have beund themselves
to accept the recommendation to take the same number, whether suitable
young men did come forward or not, because the Committee clearly say
that the number will be increased annually provided suitable young men
come forward. So what justificatien is there for Government to turn down
that proposal and say that they will take only 20 annually? Not being &
politician, Sir, I would not like to talk about high politics in zonnection
with this motion, but this announcement reminds me of the Preamble to
the Act of 1919 which says that after the expiry of ten years a Comurittee
will"be appointed to inquire into the fitness or otherwise of India to get
more reforms. Similarly, in this matter too, the Government want to
keep -something with them. The recommendations of the Sandhurst Com.
mitlee left no room for them. They recommended that from 1929 on-
wards every year there should be an increase in the number of candidates,
that is to say, in 1929 they will take so miany, in 1930 thev will take so
many more, in 1931 they will take so many, and so on. But the Govemn-
ment say ‘‘No, we will have only 20 for the present and after five or ten
vears we may, if pos‘;lble appoint another Committee to inquire what sheuld
be done further in the matter’’.

Sir, I am graieful to my friend Colonel Crawford who has very kindly
taken upon himself the duty of pleading the cause of the Viceroy's com-
misgioned officers. I have the honour to represent a constituency, which
is the largest military constitnency in India, and in my daily lifs I eome
across hundreds of retired military officers. ' Now, Sir, some of them have
got King's ecommissions and as Colonel Crawford has suggested, probably
some more men may be granted King’s ecommissions. Now, what dothese
commissions meéan? Just six months before their retirement they are
made ILieutenants, and T do not know of a single case in which after an
officer had received a King’s commission, he nerved in the Army for mcre
than six months or a vear. Tf we were to ask a question az to how manx
Indians are there holding the King's commfission, my friend the Armv
Secretary would get up and sav that there are 800 officers—but a1l f them
are on the verge of retirement. (Lmlghfer] T am grateful to His Fxeel-
Tenev the Comimander-in-Chief for giving five vacancies annually io these
officers in the King’s commission. T hope that suitable voung candidates,
who have a career before themr, mll he relected, and mot those officers’ w]m
are on the verge of retirement.

Now, Sir, one word about the 8 unit scheme. After listening to the
* speech of the Honourable the Armv Secretary, T do not think T neced say
much. He admite that there is an obvious difference. We. on ‘his side
are anxious to make the service in the military as attracﬁve to Indian
yonng men as we can. On the other hand, he is anxious to make this
service as attractive to British voung men as he can. He suspects that, if
he does not have the 8 unit scheme, British vonng men will not eome out
in the service in the same numbers. On the other hand what we feel is
that if there is the 8 unit scheme. suitable Indian vourig mren will not be
forthcoming (An -Honourable Member: “‘Quite 'righf"), in the same num-
bers. 8o there is a fundamental difference. The best thing is to find out
a re,asonable solution of this difficultr and.to decide as tr who is rensonnl*
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and who is unreasonable. I think, we Indians, can learn much if there
are British officers in the regiments by working as subordinates under thenr;
and the British officers can teach us a lot when we work under them as sub-
ordinates. It is not only the officer who teaches a subordinate, but a
subordinate also can always teach the officer how to become & good sub-
ordinate. There are various reasons, not merely senlimental, why we are
strongly opposed to this 8 unit scheme. Another characteristic cf this 8
unit scheme -is that there will be no Subadars and no Subadar Majors so
far as these 8 units are concerned: I know that all those Indian soldiers
who join the Army have not got the chance of becoming a Subadar or
Jamadar or Subadar Major, but everybody who joins the Army joins in the
hope of becoming a Subadar or Jamadar or Subadar Major some day. If
there are no Subadars or Jamadars or Subadar Majors in those regiments,
then verv few Indian roldiers will be coming forward to join those regi-
ments. Then Colonel Crawford would get up and draw the inference and
eay, ‘‘Look here, there are 8 units officered by Indians. But Indians them-
selves are not coming forward to join these regiments and serve under
Indian officers’’ then there would be no argument on this side, which would
convince him to the contrary. '

Now, 8ir, there is onlv one more point and that is about establishing
a Bandhurst in India I think every Honourable © Member remembers
that in 1918, during the Great War, when the Government thought it
necessary to enlist scme Indian voung men in the Army as Lieutenants
and give them XKing’s commission, they immediately, probably within
15 or 20 davs, established a collece at Indore. Some voung bovs were
selected. Thev got their training—I do not think for more than 9 months
or a vear—at Indore and thev went out and joined the different regiments
88 Lieutenants. Some of them were my personal friends. I had an
cpportunity of meeting them after they had served in the Army for
about 9 or 10 years. I have not come across a sincle Indian officer who
was not satisfied with his lot and not =& single European officer who
thoucht that these Indore students were in anv wav inferior to those
students who had passed from Sandhurst. I do not kmow—I have not
got the facts before me but nprobably my leader Mr. Jinnah is in a better
rosition to know—whether there was any officer who came forward and
gave evidence that these Indian boys from Indore proved failures. I do
pot think there was anv proof of that. You can imagine that if Indians
during the time of the War got only 9 months’ training, and had not fFe
same qualifications as are now required of these candidates who will
ioin the Sandhurst,” and if they turned out and became good officers, 1
bave not the least doubt that if there is an Tndian Sandhurst and the .
boys ‘get - proper training. they will make verv efficient officers.
~ As there is little time left, T stronglv support this motion end I am
conﬁr_lfmt that even the Muslim group must be feeling greatly insulted
by this announcement. hecause thic announcement frustrates the verdict
of one of their leaders. Sir Abdul Qaivum, who had put his signature to
th9 scheme, and now, if thev vote against this motion, thev would be
going against their leader. ' ‘ ’

(Several Honourable Members moved that the question be now put.)

Oaptain Kabul Single Bahadur (Punjab: Nominated Non-Official): Sir,
the Government have given their best attention to the question and have
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come to the conclusions so ably defined by His Excellency the Com-
mander-in-Chief. It is no use adjourning the House and passing a vote
of censure on the Government. We have to look at it from all points of
view end not only fiom one national point of view. A military college
if started in India will not produce Commanding Officers in 5 years,
Why not take the allotment given for entry into the Royal Militarv Col-
lege, Sandhurst, and work vour way upwards from it? You have got
entrance for the Army, artillery and air force, and so there are no bars
now. Our youths have every avenue open to them. Let them show
themselves worthy of the step and pave the way for further progress in
national military education. Would it not be & good thing if our own
rountrymen who have come out of Sandhurst and have worked their way
vp to Majors and Colonels become instructors in the future military
college and thus make it a real natiobal school of this country?

(Several Honourable Members moved that the question be put.)
Mr. Presidént: The question is that the question be now put.
The motion was adopted.

Mr. President: The question is:
“That the Assembly do now adjourn.”
The Assembly divided:

AYEB--T0. .
Abdoola Haroon, Haji. { Malaviya, Pandit Madan Mohan.
Abdul Matin Chaudhury, Manlvi. Mehta, Mr, Jamnadas M,
Abdullah Haji Kasim, Khan Bahaduor Misra, Mr, Dwarka Prasad.

. Haji. Mitra, Mr, Satyendra Chandra.
Acharys, Mr. M. K. Mohammad Ismail Khan, Hafi
Aiyangar, Mr. C. Duraiswamy. Chaudhary.

Aney, Mr. M. B. Moonje, Dr. B. K.

Ayyangar, Mr, K. V. Rangaswami. Mukhtar Singh, M.

Avvangar, Mr. M. 8. Sesha. Murtuza Baheb Bahadur, Maunlvi

Belvi, Mr. D. V. Bayyid.

Bhargava. Pandit Thakur Das. Naidu, Mr. B, P.

Bhato, Mr. W. W. Tlahibakheh. Nehrn, Pandit Motilal.

Chetty, Mr. R. K. Shanmukham. ' Neogy, Mr. K. C.

Chunder, Mr, N'rmal Chunder. Pandva, Mr. Vidva Sagar.

Dakhen, Mr. W. M. P, Ghnlam Kadir Phookun, Brijut Taron Ram.
Khan. Purshotamdas Thakurdas, Sir,

Das, Mr. B. Rafique, Mr. Muhammad. i

Das, Pandit Nilakantha. Rahimtulla, Mr, Fazal Tbrahim.

Dutt, Mr, Amar Nath, Rang Behari Lal, Lala.

Dutta, Mr. Srish Chandra. Ranga Iver, Mr. C. 8.

Ghazanfar Ali Khan, Raja. Rao, Mr. G. Barvotham.

Gour. 8ir Hari Singh. Rov, Mr. K. C.

Gulab Ringh, Sardar. Sarda, Rai Bahib Harbilas.

Haii, Mr. Barobhai Nemchand. Sarfaraz Hussain  Ehan, Khan

Tsmail Khan, Mr. Bahadur.

Tewar Saran. Mnnchi Shafee, Manlvi Mohammad.

Tvenear, Mr. 8 Srinivasa. Shervani, Mr, T. A, K.

Javakar. Mr. M. R, Riddiqi. Mr. Abdul Qadir,

Jinnah, My, M A Singh, Kumar Rananjava.

Jaeinh. Mpr. Varahagiri Venkata. S'neh. Mr. (ava d.

Jachi, Mr N A Sineh, Mr, Narayan Prasad,

Kartar Sinch, Sardar, . Singh, Mr. Ram Naravan.

Kakar, Mr N. N Sinha, Kumar CGlanganand.

Kidwai, Mr Rafi Ahmad fwha, Mr. R P

Konzrn, Pandit Hirdav Nath Rinha, Mr. Riddheswar.

Tiahiri  Chaudhury, Mr Dhirendra Tirloki Nath, Lala.

Kanta, Tek Kyi. U.
Taipat Rai, Tala. Yakub, Manki Muhammad.
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" Abdul Aziz, Khan Bahadur Mian. | Graham, Mr. L.

- Ahmad, Khan Bahadur Nasir-ud-din. Irwin, Mr. C. J.

Alexander, Mr. William.  _ i Kabul Bingh Bahadur, Captam
Allison, Mr. F. W. Keane, Mr. M.

Anwar-ul-Azim, Mr. ' Lindsay, 8r Darcy.

Ashrafuddin Ahmad, Khan Bahadur Mitra, The Honourable Sir Bhupendn

Nawabzada Sayid. Nath.

Bajpai, Mr, G. S. Mukher]ee, Mr 8. C,

|
Ayangar, Mr. V. K. Aravamudha. v Moore, Mr, Arthur.
N Blackett, The Honourable Sir Basil. ; Parsons, Mr. A, A. L.

Bray, Sir Denys. Rainy, The Honourable Bir George.
Chatter]ee, The Revd. J. C. : ‘Rajah, Rao Bahadur M. C.
Chatterji, Rai Bahadur B. M. i Rao, Mr. V. Pandurang.

Coatman, Mr. J. i Bams, Mr H. A

Cocke, Mr. H. G. ' Shamaldhari Lall, Mr.

Cosgrave, Mr, W, A, X Shillidy, Mr. J. A

Couper, Mr. T. ' Svkes, Mr. E. F.

Courtenay, Mr. R. H. ; Tavlor, Mr. E. Gawan.

Crawford, Colonel J. D. - | Willson, Sir Walter.

Crerar, The Honourable Mr. J.

Y»min Khan, Mr. Muhammad.
Dalal, Sardar Sir Bomanji. Young, Mr. G. M.
Gidney, Lieut.-Colonel H. A, J.

The motion was adopted.

The Assembly then adjourned.till Eleven of the Clock on Monday, the
12th March, 1928.
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